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STATUTORY RESOLUTION RE.
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS

ORDINANCE—I1970

AND

BANKING COMPANIES (ACQUISTION
AND TRANSFER OF UNDER-
- TAKINGS) BILL, 1970—Contd,
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MR. SPEAKER : 2,30 P.M.

SHRI VIKRAM CHAND MAHAJAN
(Chabha) 1 I must say the Government
have taken a very bold and correct decision
in Introducting the Bill revalidating the
Bank Natlooalisation Act. Natlonalisation
of banks is one of the greatest legislative
measures of the century. This is because
it has created an atmosphre for the beneflt
of the weaker sections of society which was
much needed, Previously the banks were
controlied by a few and the deposits of the
deposit-holders were used by those few for
thelr own benefit. This bas resulted in
monopolistic gronth. Weaker sectlon like
farmers, artisans, small traders and so on
were not only straved of floances, but there
were many types of malpractices jndulged
in by the bank managements. 1 koow of
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tw) instances./ In one, the promoters after
promoting the company, took over the
deposits and the bank went into liquidation.
This put many poor people, many widows
among them, on the streets because their
deposits were swallowed by these promolers.
In the other case which I remember pzrso-
nally, a person joined as a branch manager
and by the time he retired, he became a
multi-millionaire, He used the deposits
to buy shares in the market; those which
went in loss, he put in the account of the
bank; those which made profit, he put la
his own account. Thus he made money. After
nationalisation these malpractices will go.
Not only this, The record of the past six or
eight months has shown that our obj:ctlvas
are being fulfilled by the nationalised Binks,

13.09 hrs.
[Mr. DEepUTY-SPEAKER in the
Chair)

There have been a few objsctions
raised. One of the objections is that com- |
peonsation is not adequate, My complaint |
is just the reverse. I submit that the com-
pensation Is too liberal. The Government |
need pot have added Rs. 12 crores to the
old compensatlon, the addition of one or |
two crores would have been enough. Undery
articles 31 of the Constitution there are two J.
modes of paylng compensation when ao |
fodusiry is nationalised, One is that you i
lay down the principles and on the basis |
of that determine the compensation. For
example, {f a jeep worth Rs. 12,000 is taken |
over by the Government, then the Govern-
ment has to lay down the principles. The |
principles can be that the Government i
should determine the price of the tyres, thej
engloe etc. and then acquire the jeep. The
other system is that & lump sum can be
fixed. If the jeep is worth Rs. 12,000,
Government can say that they will take it
over for Rs, 8,000. Then the courts cannot
ioterfere, If the Government says that
they will take It over for Rs. 100, then the
courts can interfere on the ground that the
compensation Is illusory. What we did
before was to lay down the principles, and
while doing It by loadvertence we missed
one or two basic poiots, and that Is why
the courts struck down the Act [ think
the Goveroment has taken the correct deci-
slon now by awarding lu.np sum as compen-
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sation, and | am certain the couris will not
strik: down this Act,

The second objsction is that possibly
this Bill will als> be struck dowa as contra-
vening article 14 because the foreign Banks
have not been nationalised, There Is a
saying that a little knowledge is dangerous,
They do not understand the implication of
article 14 there can be classification like
forcign Bainks, Indian Bunks, Banks with
deposi:s less than a certain figure and so on.
These are considered to be wvalid classifi-
cations, are Supreme Court fltsell bas laid
down that such classifications are valid, and
0 there Is no chance of this legislation being
struck down,

Another ohjection is that the depositors
would prefer non-nationallsed banks to
nationalised Banks, that the deposits will flow
to the noo-nationalised Banks because of
redtapism in the nationalised sector. The
record of the nationalised Baoks in the
last six or elght months shows that the
deposits have, in fact gone up by Rs. 10
crores afier nationalisation.  Therefore,
such predictions have also been belied,

Another objection Is that social control
was sufficient and that there was no need
to waste our scarce recourses over nationali-
sation of Banks, A deeper study will show
that pationalisation was necessary, Social
control in effect means private control, and
when the Banks are under private control,
the basic ubject is to make profits, There
is mothing wrong in it, but when there is a
conflict between social Interests and the
fnterests of Individuals, social interests
should prevail, When Baoks are under
social coatrol, In the hands of private eater-
prencurs, they do not open branches in
regions which are uneconomic, they do not
give loans to the weaker sections because
that will be uneconomic. For example,
when a Baok is under social control, it
gives a loan of Rs, 50 laks so that it will
bring a reasonable return,

The overhead cost would be very little.
If a sum of Rs 50 lakhs is given as loan to
5000 farmers the overheads will go up and
possibly profits may be little. But social
need requires that the loan should be given
to 5,000 farmers. When a baok is under
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private control, no such step would be taken
which would reduce profits and the social
needs such as the needs of the farmer would
not be met; they will pot get necessary
loans, When the bank is nationalised the
social npeeds can be met and the Govern-
ment, if necessary, can even alford to forego
profits and give loans to weaker sections
which may ralse the overhead costs. That
Is the basic difference between a bank un.ler
social control but under private hands and
a nationaliscd bank, The pationalised banfks
meet the needs of the nation, of the farmer,
small artisan and traders and other weaker
sections of society irrespestive of returns,
A bank under private control will never
take a step which will diminish its profits.
That is why It was necessary to go In for na-
tionalisation,

Predictions were made that these baoks
would oot give the necessary loans. But the
records has been excellent. For instance,
aflter nationalisation the agriculiural sector
has b:en given loans to the tune of Rs.
49,39 crores compared to Rs. 26 crores bzfore
nationalisation; within six months the
amount has almost been duubled, Similarly,
the figures for small-scale industry sector
were Rs, 148 crores before nationalisation
which have gone up to Rs. 169 crores. The
performance bas been reasonable and I hops
that pationalised banks would pump enough
money to the weaker sections like the agri-
culturists, small treaders and also reach the
regions which were uneconomic from the
poiot of view of profits and which consist
of small towns, where people need credit but
do not get it. I coograiulate the hon. Law
Minister for bringlog a foolproof law this
time...(Interruptions.) and 1 support this
Bill.

SHRI DHANDPANI (Dharapuram) :
I am wery glad to participate in this debate
because the objective of the DMK bas been
fulfllled, though not fully at least to some
extent by this Bill. This shows that our
country Is marching a the direction of socia-
list objectives and economic freedom, These
objectives could be achieved only by enacting
law. Io our country many working class
people and people who are on progressive
movements and think on socialist lines are
vigllantly watching bow this Government
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Is going to function in the fleld of ecomo-
mics. Though the Congress in the centre is
posing as a sociallst, we do oot know whe-
ther this Government would implement
progressive schemes or yield to the cry of
reactionaries and would fulfil its commit-
ment to the teiling masses or fall in line with
cor servatives, whether the Centre would
accept the challenge made by the soclalist
forces or concede to the influence of big
Industrialists.

We have to wait and see for this answer,
State interference in certain fields is inevita-
ble in this country because the lndustrialists
and landlords are exploiting the suffer-
ing masses without giving any aid and help
to them. If we allow this situation to grow
further, we would be answerable to the
younger generation who are expecling a
radlcal change in this country, To have a
check on the monopoly in the banking indus-
try, natiopalisation of banks will be also
one of the measures,

The suggestion for patlonallsation has
always been on the agenda of the country.
Some apposition has been almed at this
decesion. The nationalisation of banks fs
not quitc new in international economy.
There were preceedents even in the non-
Communist countries. France voted for the
narionalisation of banks on December 2,
1945 without a discussion. In Canada, on
15th July, 1938, private ownership complete-
ly disappeated from the capltal account of
the Canadian Centeral Bank. Similarly, in
Austrlia also, they brought in a Bill in
1947. Some baokers as well as some States
like South Australia and Vicloria had
challenged the Bill in the high court of
Australia, and the main provisions of that
Act were declared u/tra vires of the Consi-
tution. Subseguently, when the general
election 1ook place in 1949, the liberals
came into power, and repealed some clauses
in the Act.

This measure of natiopalisation of banks,
as far as India is concerned, would have
been taken long before.  As far as the DMK
party is concerned, we have been advocating
and demanding the pationalisation of the
banking industry since our party was born.
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The simple reason Is that the shopkeepers,
small traders, teachers, officials and the
middle class people deposited their savings
in the commercial banks for safety purposes.
The major portion of the disposist was spent
arbitrarlly by giving leans and granting ad-
vances to the pleasure of the bank directors
and thelr familles,

All blg business-houses are holding the
major shares of baoks In this country, You
can very well uoderstand from the following
figures how the monopolistic tendency in the
sphere of influence prevails in the banking
industry, There are 14 major corresponding
banks of which there are five big banks, Let
me submit the names of these banks and
the paid-up capital and the deposits held
by them at present. There are five big
banks : they are, the bank of Baroda, the
Bank of India, the Central Bank of India,
the Punjab Natlonal Bank and the United
Commercial Bank. For these five big banks,
the paid-up capital is Rs. 16.10 crores.
The deposits with these five banks are Rs,
1,604.75 crores. This vast amount of depo-
sits held by these five big banks is controll-
ed by 55 direciors who hold 689 director-
ships as below lo the following comples ;

Insurance companies, 33 financial com-
panies, six; investment trusts, 25; manufactu-
ring and other compojes, 584; trading
compnies, 26; associations not for profit,
15. These financial institulions were assis«
ted by the blg banks and these directors
availed themselves of the funds for their
own profit, The runing of a monpoly in
the bankiog industry cannot be better expre-
ssed, Just to prevent them from these
malaises, we advocated and agliated for the
pationalisation of banks.

It has been stated that the commercial
baoks did a marvellous work by giving
cheap credit to the farmers. Let us see the
position. The total advances paid by the
scheduled and non-scheduled banks in 1968
were Rs, 3,064.36 crores, Of this, industry
claims 67 5 per cent; commerce, 192 per
cent; finance, 2,7 per cent; plantation, 19
per cent; food and other agricultural schem-
es, 0.3 per cent, that is, Rs.9.51 crores.
Personal advances, Rs. 113.37 crores, or

© 3.7 per cent.” Others, Rs.'144.49 crores, or
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4.7 percent, Even the State Bank did not take
care to advance enough money to small-scale
industries. B:tween 1951 and 1968, the
State Bank gave only 5.4 per cent of the
total advances, [ e. only Rs. 40 crores. In
Japan in 1966, 47 per ceat of the total
advances were given to small-scale Industries
In Canada, in 1953-69 per cent was given to
agriculture industry,

Secondly, major portions of deposits
have been utilised only lo the larger cltles.
Large towns and small centres have not
becn adequately helped by the commercial
banks. I can give so many other facts and
figures, but for shortage of time, I am not
doing it. If we take these things into con-
sideration, we come to the conclusion that
commercial banks have not any thiog signi-
ficant to attract the deposits of rural people,
who have indicated thelr willingoess to
foster banking industry wherever they have
been given a chance. Even in this House
it has been said by many of our colleagues
that pationalisation of banks has not helped
the needy and the poor. Commercial banks
have done more harm to the rural and semi-
urban nasses by pumping away their depo-
sits even in the limited areas where they
have acted, instead of advancing those depo-
sits to agriculture and small-scale industries
in those areas, Thirdly, the commercial
banks have acted as mobilising agents of
finance for the industrial, commercial and
trading interests in the large cities and other
urban areas.

The Bill has not provided for the nati-
onalisation of other smaller bank, like B
and C Class banks.I am afrald the Govern-
ment is indirectly encouraging the same
monopollsts in the banking industry to
acquire small banks by investing thelr huge
wealth. Secondly, the employees of small
banks will not get any benefits out of this.
Therefore, I warn the Government to ponder
over the matter of nationalising the whole
banking industry,

There is a reference In the Bill to anoual
closing of accounts, In countries like Canada
all anpnual returns furnished by banks are
sent directly to the Minlstery of Finance
and are tabled In their Parliament the House
of Commons, The same system must be
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introduced here also. Then only the bank-
ing industry will run efficlently, I request
the hon. minister to incorporate a provision
that the annual returns of nationalised banks
will be placed in Parliamsnt. Il the state
Bank and Reserve Bunk also submit thelr

. returns to Parliament, it will act as a' check

on them.

In clause 9 (3) (b), provision is being
made for representation of workers In the
Board of Directors. After persistent demand
of the oppositlon, the Government bas acce-
pted this proposition. At fhe same time,
the States’ fInterests must also be reperesen-
ted in the normal fuictioning of banking
Industry. At least two nominces of State
Governments on each corresponding bank
must be included in the Board of Directors,
If you agree to the States’ participation in
the Board of Directors, there will be better
understanding between banks and State Go-
vernments. They can also contribute valua-
ble suggestions for the efficient functlon-
ing of the banks.

There is a public demand in my Stiate
that the State Governments should be per-
mitted to run a commercial bank of their
own. There was already a commitment on
the part of the Government in this House.
When the Bill for social control over banks
was introduced In this House, Mr. Morarji
Desai, the then Finance Minister said :

“Perhaps the loang-terms objective
should be the development of banking
system on the lines of regional banks,
which would be not only in a batter
position to mobilise deposits In semi-
urban areas but also be In a better po-
sition to assess and meet the needs of
the small enterepreneurs and the agri-
culturists in those areas,”

Shri Desai has not indicated whether
these regional banks will be In the public
sector or in the private sector and if in the
public sector whether they will be subsidia~
ries of the State Bink of India or direcily
linked to the Reserve Bink of India. He
has not made it clear, I would request
government to take into consideration this
matter also.

There are countrles like Brazil and West
G:rmany where regional banks are existing.
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In West Germany 33 perceot of the business
is handled by this category of baoks. So,
I would request government to give deecp
thought over this proposition.

After the pationalisation of banks there
Is an apprehension In the minds of the peop-
le that the central pool of corresponding
banks may pot be distributed according to
the needs of the region. Decentralisation
in this sphere should also be considered.
At this juncture, I would like to refer to
a speech made by our State Finance Minls-
ter, Shri K.A, Mathialagan, while present-
ing the State budget :

“While as a State Government, we
welcomed the nationallsation of bank-
Ing, as a step towards socialism, we
also pointed out that caution should
be exercised to prevent the nationall-
sed banks from becoming bureaucra-
tised and centralised. We were
apprehensive that the intiative and
enterpiise shown by the managements
of some of the banks would be stified
by  over-centralisation, We are
afrald that these fear; are turning
out 10 be real. The flexibility and
responsiveness to local needs which
was provided under social control,
should be strengthened, rather than
abated under the new system. I wish
to earnestly reiterate the suggestion
made by this Government earlier that
that the mapagement of the banks
must reflect the local aspirations and
the diverse ioterests which arise in
varfous areas, These problems should
not be looked at in a bureaucratic or
rigldly uniform manner. It Is only
by allowing local inoltiative to flourish
that a new pattern of soclalised bank-
ing can emerge. Linkages between
the bank management and the nceds
of the area in which they function can
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Therefore, I would request the Government
to make a provision for the representation
of State Governments in the Board,

The language problem is raising its head
in this issue also, I wastold that the
Prdme Minister, while she was replying to
the press had started last year that she had
already iIssued dircctions to the nationallsed
banks that the correspondence of banks
could be switched over to Hindi. If this is
true, It will not be fair oo the part of the
Prims Minister,

The maintance of accounts in Hiodl
would be very diffiult and Impractical. If
the Prime Minister comes up with such a
proposals for introducing Hindi in the bank-
ing industry, she would have to face dire
consequences ln the future.

Regardiog the location of the head
offices of the corresponding banks I would
say that they should contloue where they
are at present, Any move to shift them
from the south to the mnorth would
creale suspicion In the minds of the local
people. Also, all recruitments should be
made locally and candidates should be select-
ed through the regional Public Service
Commlission.

When the aonouncement was made by
Prime Minister about the nationallsation of
banks, the entire worklng class gave thelr
oostinted support to the p I and wel-
comed the decislon whole-heartedly, What
is the reciprocation given in this Bill ? The
retentfon of section 36AD. I would like
to inform the concerned Minister that with
out proper co-operation from the employees
working in the banks on banking institution
could succeed in its efforts, The cmployees
arc part and parcel of the bankiog industry,
If you try to injure the feelings of the

best be realised, if rep tation is
given to State Governmenis also on
regional boards of warous nationali-
sed banks it is also imperative that
the managements should be allowed
to freely innovate for the acceleration
of agricultural production and the
development of local industries,”

loyees by bringing in sectlon 36AD, the
very same ideology of nationalisation would
certainly go down the drain. When we
were earlier discussing the social control of
baoks Bill 1 had refferred to the serious
consquences of this provision. In spite of
that, Government have notcared to delete
that provision. I bhad teld Shri Morarji
Desai, who was the Finance Minister, that
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even though we are liviog In 1970 AD but
Central Government’s labour policy goes
back to 36A.D. I hope at least Shri Govinda
Menon will delete this sectlon,

=Y weit fag (Vgas): sqsaw
Aga, ¥ w7 Fmha GO A IOy e
aw fafree T srew fafaeex & qar-
ware ar g f wdin ag fam Qara @
&9 ¥ gzt ¥ frar § 1 sl & a9
¥ a3 9g I § W TqH A A AIEH
faffex Aoy et a # fam &
@ wAar wY ge g & &t oF agdw
Stz af g gg el W & TdT &
Hiagugwgga sL R Efm awidl &
a1z &g Al # fog § sa 1 g g
2, 9g 93T FIW T@AAE A IZ IaT
2 @ fosfas & giv i ad & sgar
HIga |

et e arag e feaw anmy
fegNa s Y grET o199 A F a1
gz fao @mag #9 #F T« X §H w7
UNIFWW §W § IL @ § @1 F1@m
afeT @@ & foe adt @@ 71 9% wmivs
frdr nd § o 9% sy g WY & wngar ¢
fo et & g 4% @ & & fag o aifs
8 gare wAT 7941 & g, afew 9w ¥
A-frgdt ww 2@ F 40T Al &
foq, 3gia ¥ A e & feyg, feaiq,
HAT a1 AU F A7 AN G2 gerfaw,
o gEmaR g, 37 & fou gwr gfe
w7 anfzard) @l a%a¥ sm@ & @) AW
g 37 & fou faw o st ag sw s &
qrazt 951 L oAt foramt § oF af
feenr @Y YA @1 8% & gawan g W
gemaga | Jfsomdy 13 &
a1 Tt wgi & &g | ¥few w9an -
qfiz 79 & 417, AZ AT F TEA. N
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o g, o= w10 & foq @t ag 9 &
¥ w9Y w10 | FfET FaTT 9 ag fLar
ar oz o Ewwar g1 ag e
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d FIEA AT Y FWH ) A K
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m %% § 1 92 Fg 40 5 = A aqaf
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at sYe ot at feadr Y 99 fpgeaa &
gfa wrag fear g1 aY v wmw }
f& e fasge 8a A1 & FA @1 7g a1@
agl @ 1 ga& A 39 Ta faww w2 Ay
17 9415 1 (6T 2T g7 § AN aw
F @ FEsa N siffm @ g
fag & l@u 6T g A I
9% |-gafen & g6 919 1 §HY @A
wigat § Wit & g mafagi § a4 2
f& ot symexig fedr @@ #Y A BY
o e g s & dau ag S
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gifta 71 ¥ 7 35 wiw | gafeq § wwgar
qr s gt &t da 3w # & fag oy fow
¥ feesfonaa £ a2 & $2 snat

oF I A Fwrg alx 9w
aigm & o7 ot g ¥ Jzm@r M @,
BEFANF foy stmrids @ §
fog, faa & @d o & 97§ gt @ @
g, a3 1 waar faea & fedt axg #Y
fewmer w2y € wifge | e qw ag R
w947 @iz fF ag 37§ A & fas 9%
gaT A A AT OA & & AT A wEn, F
werAAgA I, 5 ag WA &
fod grar & ot feaa feom Agra & €7
F@rEr &t 80 gfama 3 3fs 80 wfaga
&t T I F1 X A qEAw W F, 70
Far 60 T fFa A gy ot 60 a 70
sfagr 3 39 & g a9 adf s
=ifzn | 9g 9ar T femal & &,
I, #t 721 #4ifs @il ¥ qm @
141 & 1 AT 39 60 wfawa & fog ot
1% 9w SEEed g1, 39 A feami &
& 60 wfraa WFfesw o 1 q14t ot
30 ar 20 sfgad v § 98 &L WAl
&Y qugd #1, gfeaa wrggi &1, dFas-
Feaw 41 @ aifs ¥ w@m felz A
& a7 fF gg Iy W T F A
T AT |

Sy gurt qgt wme gt @, v@ A
g% a2l , qF @ wEAdt 0% A
T fo6T ST mFT "er @ war g,
ol a4 A wifgd ) T @ A
aT arq fF oF @1 FEdt ai-dly e
HES § WA IS WL FEL AR A
¥z 7q7 ¢ 79 faq & & atr & arewr
agswg T avs R wgar g few@
&5 AMATTIRNTT FT GEAAT FT TAT F
Rerframar g, masi =F 3
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& TG A QAT F FT @ FIET
W1 AT @ ¥ T ard I a4
famgaa e ot @ ¥ wiEl
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a9 §) 9TEY WgX @A v, wf Al
a3, & I FE 5 aod ofme A
e w2 faar 1| Ffer o A 9 @
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e wrgar g-agl 72 wvAr 3 A7 fee-
faaa @1 (@ & 1 A s feaE @,
s qlary g 3 § f& war A
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wrAw wiE g feedtfaraa wi ? fag
foaa & arg oA @ 3z adT N v
8, afgar sramaa @ sar  fwa et
Fat 78 fasar 21 Hwgar g s &9
= ¥ faq fazrag ard &€ s qa feem
7 freffaams 2@ &ar wrfgd |

afEe ¥ agamT ae a9t fag
YT Ay AT §, W9 Wl F I F
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forg ez & wez avdlaea &% 1 7g fag-
qa meere F17 Arox fwar §, wfwr g
&9l &) Segvw DA v der A f
wifefagess § g +2 a1t # wm-
qter wry, et WA 37 F a7 g F
¥ | B1€ i T AT A F, A wAr A
HATTHY AT FT AT 197 Brzdd |

ot v et (Yem): Ssew
wgIgy, agi a5 o faw ¥ ofcdr 14 I
# AT Y ATT H1 24 JLT  HYAT AW
2. 99 AT FT IET T IT F FIIR
gofadl & gra & 7 @ FT AT F
afes § Tad Y ar7 8, 14 fagra A1
EAEM R @ AT FCIT 1 W HEA
¥ fyad a'93WA o 74 fegra & aane
9T 14 §61 F TPTHDT ®T GIIT A
IFT 1 gw Az W dgar w gy § 5
AT F qTT F TA A AT FT AAE F
FHl § geaats g, gAre feamal, gve-
B IO wei § w9 §C A gard
FAAT A AIX AHFA ATGT F HUG
W E, I AgEA AT § I F

o 75 |or sgxeqT QAT Tfegd, T 5
[ATT Y THT F I W GEIAT AR

A Fga ¥ =F FT 37 & Figs
grasaaiz & feEan &3 § fan ge-
mis gt wifgn 1 g9 fag sa @ Q@
Framuasarafiz £ fs Il ¥
aegFe ¥ afaer N adfaa T
faqre &7, 72 aY g qFF A FTIN |
s g AR 957 ¢ e gty ®1F ¥
ot daa1 frar § A ETS FA R Az
ot 7% fagi fagifea feo &, sw
QuAt & g 471 wT WhET | gitw F}E
&7 91 A $4F0 &, G AR & foq gw
fazw & ar1qz 37 & fogw anwy f5
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gA K F1 GFST ETag 3, T FE
1 dgor sfafaddr g, gitw #1 &1
FHST FEIAA AE, ATHTT & HIT I F
wAX & fon g wag & o waw a@

1t ¢ Froacere 3 W fadgs 8 i

ot sfaarft qar fear § 1 fosd fadas &
gF1as ¢ az fadas @ awet § afas
sfrmdt § oF at wfes garaar 3 9
gt faa 481 &7 g7 usSasm w1 §
g %1 f6e = &1 99§99 w1 @a-
AT 341 | g9 &1 gfaner @ § 4@-
97 g7 59 faw &1 gAda s & fay
gL §, ¥4i1% gH fHd o gea ¥ o
14 §5T ¥ 24 orea 94 %Y g9 aHiqal
F grg & 7Y o 2w =g £

afe g sz Ty § 5 gl
FE F Gay ¥ Az AR S A=Y
% Y zu fag 1 =rar o FFar A
AT g fRar s gvatar 1 gw gHEN
TR FTFC e 7)) Trga@ &
g" A griifas 35 & wdias e
a1 F9T F @07 §¢, 7 5 gfresra w7
TEGIAFN F F q) gw g & fe
aTa 87 ®T1T wqar 241 T3 WL, I
ag 48 FUT &97 § 7 AT 2 FT g
T AT USHAFTr FT FFY A |

it avg ¥ faRelt 497 ¥ usdhawr
¥ 9% &, gAR A%l W1 udigwm
T aFA ¥ | faelt §61 &1 wsgrawr
% 1 garay o ww @ @ e
wife fazst §&1 ¥ @Y oF qar gaft Y
agi A e Faligr @@ 2 wAF
WArgmtAW AT ama q WA @
T8 & UAFOT W F g g qE 2
AT &7 & O a9 FHT ¥ WA
W guEer 8 FY ge A7 o Fw
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TR T T W G T e g
afew @ & arage @ ag STET g
sEdmmwaid fs Jwefed A
adf ¥ gufas wIR o W
dast femr g1 gfts §° ¥ Ao
sgraret =Y g X aga A sy fw
19 797 ) faw aw I w1 @ §, foas
FR AT 14 F5T &1 TLWFQW FT
wgd § ag deafadl & 7 ¥ garfaw 8,
W ¥ gar ag arfas €9 g7 Ag
grT Wt gq d% ULrgsr F af@ wAn
wrEd & | guTT ge 3w 9g 91 f qm
¥ & gmfas foorar @3 0f @,
gty faomar ag w58, 9w fawmar 9
afk gw #q 78 FO @ fagmar 1 a3
a3 g€ wif Ted\y gwAT w @ g,
HEET qATEA AT AR G AT | AL
2 & dadtg waraA w1 wfasa @ A
e fit swar ¢ fs @s & wfa,
g-feariiz & qrar arg ey o fadasi &
afch ¥ ga 2@ fagmar T & # w0
FEA ¢ ar 7 w9 £

1 AR W § & qTar fadan o
wrErd £ A, aer-ufad, sgra-
sgafwai & g ¥ =3 §, afz gaa
&7 4z TISHE A4 W wHAY Y A SAAAr
541 Y et |er T4 @, =W fquwar §
qg U wHAT BT G2 g @ akew
7% 351 | gafoq §adiT gomaeT € W
#1 asir g fr ga Q8 w1 @w1T, ¥
fami@ a7 NfF 2w # fagaar w37
ﬁlgﬁwﬁéntiﬂéﬂ‘wﬂ gr g
Sfe wiir ) saw q@ A g e e
fas &1 0 gaT A2 @ g s RA 7
gt $1 fAa0x 921 # B, TR wTw
2 s €@ fass @1 57 @z W HT M AT
fez zm amT F40 ? gAA N A7 qU-
fenfr &1 Wt fenfr & & wa® aowd gw
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[t oYz a=i)

g9 9i7 far I AR ag nEHz afy A
) W qar N @ fe ogw R A
wada sorasT & &1 g 7 80 wrady
aifer difed s & qw fm 7 ag
AT FTF KT @A | A S0 1 ag IS
M@ fa & g B g @
&M | gafed wiq g7 gwfa & gfad
afawre 1 ofafas w30 & fou wiSie
®Y 7e TEY 1 goitw A Fgar @ A@
wrga, 9 ot awqfa ge W@ gEer qu
garfaan &Y 1 1 garawr WA 1 waew
timanfa & wrem ¥ Y of@da
4gY &t aFar | A afs sad w§ qfc-
wdq 7 § avar ¢ A o gad m A
wAan 3 fadah i @ greed
gl & geF A @ @wdl & 1 da)
feafa i fox g 1 s ? 73 s
gfamdt gars § 1 ag faw ot qar ad
g 7 #12 At @ fET g $3N, a7
g T &30 7 gEidl ¥ AWE § S0
§ | aonta am E-gw 91 7 @faga &
s &% s ¢ f gafasn g @
ifgd, grafg F1 A @¥aF9 § @ AT
faw weaeg §, MFfAF @ 1 I
g o1 § fs &fagrd &1 wd gitw
#12 5oy 77 & gmifas smad @ §fa-
w7 & faatasit & gafaw smafh ? gw
grwd & fr ag fasafafea fagra ¢ fe
dhrear %1 aq gfagm & faataed &
ge:rfnqumwfﬁqaﬁsﬂm%
w7 & yaifas I9%1 9 qmF | GG W
o9 I WOA 9A & gaifes wd W
A w & gerfaw afawm w1 59 s
gw g & fr gg ey & fawg @
st 2w & wafa & fasg R......
.. (saam)....

g Q A I 7 5 ganfad w7
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w1 tm ¢ i forw ox gw daer ST aw
§ ) OF a1 93 IR g 9v i ga-
faX %1 w57 Tr ¢ foaax dawr 78 5T
FFT g1 ET A g1 gaqT FE B
GH A AT F Ak ¥ gy ¥ fafzwea
gl asa § vafs a9 7z oF fagra
fagifia s & sk 79 gau fegra
fraifia et & 1 39% ad FmA F Al
fagra fraifa &< & qren  frdgaar
mygw N 213 afx giw B2 faz-
gw @ 9l & oz gar arg aw 9w
¢ ?zadtam ag & v g werifas
HATHIT T FERT F@ §1 FOT-507 0F
fagrmanfem g 1 3 wed & fF ammw
&1 & @Al & {79 UIgF 7Y
fegr wid aq 1 g1 fawmEEle adg-
agaEqt 1 F[@TFar 1 qfa A g
F1 @ T1q FY 2@AT gNA FE 1 FH
2 e gurt fasmds ad sggwar &
FrasgEar F7 Y 9 ? ag giw AR
FFFIAI[UFAE? IFAFTH
gitw FI X AR F10 § 7@ Tl
3 &t e gd Far Fwar ;fge 7.,
voo(STEETA)

SHRI SHRI CHAND GOYAL (Chandl-
garh) : Mr. Dcputy Speaker, Sir, will you
permit (his observation against the Supreme
Court 1 How far is the hon. Member
justified in making this observation ogainst
the Supreme Court 7

st dYivx Twt ; sengw wEed, &
Fgan wigan § 5 @t wag st
# wgm apararg e fafe fadesl & 7
gaw sgAqifesr & fval &) sidafas
s ® safaa fear @ afew w@g
ardafas sg=ar a1 o fee,
sredeh, e, wefea, @i, Wan
F wq7 % GAOT § 1 . (TmAE) ...
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ot wagle (wgd) - Ixamrwgar 3 ?

st afFR AT AT ¥ wow S §
safgrna geafa @gl oY ) 4T 3% WA
a1y @i 39 feqfa &1 a4 & fog dame
g7 adl, 7 at qradt § 1 3w Rafa w1
WA AE 12T & |

ITeae AgRq, OF fegia ag & fF
q™ wray # fRer w1 Sger 7@ s
srfgy | gfagdaq & gg F WA
fazra & 1 azi X gart gitn. 1 AN
dadzt 2 frgid@ N awgy § &
fF g7 FavEieeT ¥ A% ¥ 0t 3ai GaeT
@ § 1 T 9F Y gfawdw & W@
Ifard fagrea s1 237 @ g1 97 T
Fqeqr g oy A1 fexr =@ T w F
meEt fr gita $12 gat «a fadas
Wt g 7df FT AN, fedt gak fadas «
3 @ ST AN ? gafa & g fadas
F1 17 AT FTIMN? q&Y waeqn ¥ qA77
& foq uF & 3nig @ amar 1 SAaA
# gitn 9 & N ad o A ghw
"I gal § A ag & W@l wAar
&I T | 55 FUF oAar ¥ AN L
9iF @1 § 0F AT wETSa dsdr g o
f ¥ Y a9 qzwa g &1 IEw
famr gh dar wifgr ) ga vga & fw
FTAT AT 7 fa% qER= &1 AT
afer To e W FiEZTE w@EIA
Wroam fegr wig-gw €9 # 6 IEET
TN Y 91X I8% wfeq & dfqqm & It
geafa &1 afasrc § A fr gl afa-
1T §, 9 {5 earwifas afasre aar far
war 3, 39 aeafer ¥ afasc N ghad
afawrdl & & fawrer fagr ardr #46ifs af
£ 3w & wraifas qfcada §rasar &)
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gim #2 1 N dear ¢ ggEw W
au{I4Y gitw F1E ¥ 1857 & s§ GaY
¥ 213 femren § ot e wwdw & gaw
AT & 7 §7 @ aTe TR
&g # faar a1 f5 @ qa1 & ameF &%
2 7 AfgF AA0F qrEdeT £ 9@ R
#ifs g afsang geafa &1 T gar
&1 weq g g 96T § | e fer aw
gon smdte # ? gy g7 gam o sER
@z AN dfawr § d@F ol NwF
oAl ¥ g FMET FE@T 937 &
I W4T ¥ AT FIAT 97 | ¥4 g A
@ TR X 99 & feq gilw S
FET UM g7 R § g FE A
qrE e g9 BT IET VEY 9T IO & oy
#oaT AEN w0 | VY Ageqr H gH |fa-
s gu1 71 faaion 54 awfa & afa-
w1 F glAadt afawrd & § sow s
qga1 e awl gw g T & wafa
MR T AR E | FAT EF AW A aTAT-
fas wunfa & foo, grartfas gwag &
feu 1z gz % vear wfqad @ ondm
g Frm F@ § 5 qEde el g
F gH 02 4T 7 avex & fou wwax
agl F34¥ |

SHRI P. RAMAMURTI (Madurai) 1
We had discussed carlier the basic princi-
ples of this Bill. Therefore, I am not go-
ing into the desirability of patlonalisation
or otherwise, which Is now superfiuous. But
this Bill has been necessitated by the Su-
preme Court judgment over the earlier Bill.
1 do not know whether this Bill will stand
the scrutiny of the Supreme Court, 1
dare say that the hon. Law Minister will
say that this Bill is bound to stand scrutiny
by the Supreme Court, but going by the
judgment of the Supreme Court on the
earlier Bill, 1 am not sure of what Lhe
Supreme Court will do with regard to this
Bill. Whydo Isayso? »
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The Supreme Court had struck dowan
the earlier Act on the ground that it in-
fringed the fundamental rights guaranteed
under article 19 of the Coastitution that it
{ofringed article 14 of the Constitution in
regard to equality and that it also fInfringed
article 31 (2) because the compensatlon
provided for did not accord with that pro-
vision. These are the three questions
which the Supreme Court has dealt with.

I would like to draw the attention of
the House to the views held by thils very
Supreme Court with regard to every one of
these [tems till this Act was struck down.

14. hrs.

The discussion of article 19 came
up very early as soom as the Constitution
was adopted in the year 1950 in what is
known as the case of Siate vs. 4. K.
Gopalan. The Supreme Court itself says
in its judgment on the Bank Nationalisa-
tion Act :

“In this Court, there is, however, a
body of authority that the nature
and extent of the protection of the
fundamental rights is measured not
by the operation of the State action
upon the rights of the ludividual but
its object.”

The Supreme Court fitself admits that this
bas been the authoritative pronouncement
of the Supreme Court till this Act was
struck down on that day. Later on, they
glve quotations from the judgment on A. K.
Gopalan's case.
time at my disposal, and so, | am oot going
into those things. Later on, they point out
that :

“The principle uoderlying the judg-
ment of the majority in A. K.
Gopalan®s case was extended to the
protection of the freedomrin respect
of right to property and it was held
that article 19 (1) (1) and article 31
(2) were mutually exclusive in their
operatlon.”™

1
Then, they go on quoting a number of cases,
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not one case, but a serles of cases in which
this was the position that was upheld by the
Supreme Court till this Act was struck down.
And then suddenly, we find 1

“"We have carefully considered the
welghty pronouncements of the emi-
nent judges who gave shape to the
concept that the extent of protection
of important guarantees depends upon
the from and object of the State
actlon and not upon Its direct opera-
tion upon the Individual's freedom."”

Then, they turn round and say :

“But it Is not the object of the
authorlty making the law impairing
the right of the citizen nor the form
of action taken that determines the
protection he can claim ; but it is
the effect of the law and of the action
upon the right which attracts the
jurisdiction to grant relief,
If this be ithe true view, and we
think 1t is, in determinlng the impact
of State action upon constitutional
guarantees which are fundamental, it
follows that the extent of proteciion
against the impairment of funda-
mental rights Is determined not by
the object of the legislature nor by
the form of actlon but by its direct
operation upon the indjvidual
l‘lﬂ‘lﬂ-."

We find here a complete reverzal, and they
say ‘For the last 19 years we had held a
different view, but now we think that this is
the right vlew, and, therefore, what we now
say must be the law,"” Why they hold
now differently, they do pot condescend to
say.

Take, for example, the question of com-
pensation. What was the position that
was upheld by the Supreme Court with re-
gard to the question of compensation 7 Be-
fore 1955 the Supreme Court held that
compensation must mean equal amount for
the value taken away, and, therefore, the
compensation must be full compensation,
must be just compensation. In the 1955
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amendment to the Constltution, it was pro-
vided :

“Now such law shall be called in
question in any court on the ground
that the compensation provided by
that law is not adequate.”

Discussing the effect of that constitutional
amendment, this very Supreme Court in
what is known as the Shanrilal Mangaldas
case, Jin 1958 sald—and one of the judges
who gave the judgment was also sitting
there In the Bank case 1

“A challenge to a statute that the
principles specified by it do ot
award a just equivalent will bein
clear violation of the constitutional
declaration that inadequacy of com-
pensation provided Is oot justici-
able,”™

This was the pasition that they had taken.
Subsequently they have further clarified it
In the same judgment. They have said :

*'Whatever may have been the mean-
ing of the expression ‘compensation”
pnder the unamended article 31 (2),
when the Parllament has expressly
enacted under the amended clause
that no such law shall be called in
question in any court on the ground
that the compensation provided by
that law is not adequate, it Wwas
intended clearly to exclude from the
jurisdiction of the court an inguiry
that what Is fixed or determined by
the application of the priociples
specified as compensation does not
award to the owner a just eqoivalent
of what he s deprived of."”

They have further clarified it, and this Is the
important thing that I would like to point
out, They say 1

“In awarding compensation, il the
potential value of the land s exclud-
ed, 1* capnot be said that the com-
pensation awarded Is the just equiva-
lent of what the owner bas been

deprived of."
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So, it was not only the actual value, not
only the market value, but even the poten-
tial value which if excluded, would make it
not, just compensation, Then, they further
say :

" “But such an exclusion only pertaios
to the method of ascertaining com-
pensation, but one of the elements
that should prcperly be takcn into
account in fixing the compensation
is ommitted.”

Despite all this they say 3

“It results fn the adequacy of the
compensation***, We, thcrefore, told
that the Amended Act does not
offened Article 31 (2) of the Consti-
tution."*

That is in spite of the fact that an important
element which, according to them, should
constitute one of the factors to be taken
fnto account in fixing compensatlon has
been excluded, that Act did not infringe the
provisions of art, 31(2) because the Supreme
Court is precluded from going into that
question. This was the position the Court
itself held till [969 jo regard to article
11(2)

Then suddenly they come rcund and say
in the judgement on that Bank Notiopalisa-
tion case 1

“The value determined by excluding
important components of the under-
taking such as goodwill and value of
unexpired period of leases wlll pot,
lo our judgement, be compeonsation
for the undertaking.'”

Complete topsy-turvy. ‘Till last year, we
held this; now we change'. Aond we are
told that the sanctity of the Supreme Court
is something that is unassailable | Why ?
Is it caprice 7 1s It acapriclous judgement 7
What is it that made the Supreme Court
turn completely turtle from the position it
held for 19 years 7 Why is It that this has
bappened ! We are serlously concermed
with 1t o
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What is the fundmental thing that moved
the Supreme Court ? They themselves dis-
cuss the whole question of the priociples of
compensation and what do they quote 7 The
American Constitutloa. Theo they go to
England and say 1

*“Under the common law of England
principles for payment of compensa-
tlon for acquisition of property by the
State are stated by Blackstone in his
Commentaries on the Laws of Eong-
land, 41h edition, vol......""

Then they quote from that Book 3

“So great moreover Is the regard of
the Law ... for property that it will
not authorise the least violation of
it; no, not even for the general good
of the whole community.”™

This Is their oultook. Private property can-
pot be touched even If it is necessary to do
so for the good of the communily as a
whole, What is more important is not
the good of the community, but private
property. This is the outlook of the Judges,
these wonderful gentlemen of the Supreme
Court, and we are told that we cannot say
anything about these people,

The question paturally arises — why is
it that they have done thisT Is it pre«
versity 7 Is It caprice ? What Is it that
moved the Supreme Court Judges to turn
completely turtle and upset all the previous
judgements ? They themselves interpreted
the 4th Amendment as something precluding
the Court from going into the question of
compensation, Today they say they have
gone into the whole question. [ say the
Supreme Court today has subverted the
Constitution itself. Nobody else done it.
The Fourth Amendment has bzen subverted
by no body else except the Supreme Court it-
self becanse they themselves beld the earller
position and today without assigniog any
reason whatsoever they say this. Why 7
The answer can be found only is Marxism.

Engels in his masterly work *“Origin
of the family private property and State”
has sald that the State did not exist from
time immemorial; it arose as a result of
the conflict that aro:e In soclety, socity
during the course of Its development from
primiive, soclety as a result of soclety rend-
{ng ltself into different classes, Afier tracing
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the growth of the state, he points out: **Be-
cause the state arose from the need to hold
clase antagonism In checi, but because it
arose at the same time in the midst of the
conflict of these classes, it Is as a rule the
state of the most powerful, economically
domboant class which through the medium
of the state, also becomes the politically
domloant class and thus acquires new means
of holding down and exploiting the oppressed
classes”, He points out that ‘in a demo-
cratic republic, wealth exercises its power
indirectly, but none-the-less all the more
surely’”. The Supreme Court may be
anythlog, Certainly wealth exercises its
fofluence indirectly; no doubt in hundreds
of ways ft exercises its influence invisible,
but certalnly much more surely than in any
other state,

In the earlier perlod when this question
of interpretation of art, 19(2) in relation to
art, 31(2) came up before the Court, these
were case when the most dominant class
economically, the most dominant class in
our society, was oot touched. All those
things came with reference to the taklog
over of somebody's land for a public pur-
pose, but this case arose when the economi-
cally most dominant class, the most power-
ful wested Interests of this country, the
blg mooopoly houses of this country,
were affected. When their pockets were
touched, when their interests were touched,
the Supreme Court wakes up and
says that all that they have sald so far does
not count, all that they have said so far is
not correct, and that they now say some
thiog else. And pow, by what are they
gulded 7 They are gulded by the dictum
of the britlsh commentator on the laws of
England, that property Is something which
Is more sacred than the ioterests of the
communliy at large, This is the poshilon
that they have taken,

My bon, friend Shrl Ashok Ben was
saying the other day ‘that we are today
governed by the rule of law, And what s
that rule of law? It is the rule of law,
not for the common people but for the
biggest wvested Interests — whatever the
Constltution might say—which the Supreme
Court has upbeld. 1 expected that this
Government would have reacted to this
Judgement differently, I had expected that
their reactlons would have been different.
‘What is their reaction? Their reaction s :
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you ask us to pay more compensation, we
will pay more compensation.

Where Is the guarantce that cven this
would not be touched? I ean quote ins-
tance after Instance from that jadgement
where the Supreme Court is contradicting

itself, For exs kle. at ome place the
Supreme Court v <0 says hat there is no
evidence adduced to show that ihese

14 banking house were carrying on any non-
banking business or that they had set apart
any of their assets for any non-banking
business, and yet they say later on that
since the Government has not given them
the wherewithal to carry on non-baoking
business by taking away all their assets and
staff, the right to carry, on non-banking
business, becomes an {llusory thing, there-
fore article 14 is attrac'ed etc.

When such is the interpretaition of the
Constitution, is it possible for us, for any
Government in this country — [ am oot
talking of this Government — to carry out
a simple social relief measure, for example
of providing house sites for the Harijans
In this country ? Where is this Govern-
ment going to find the money for this kind
of compensation, not only which should be
the equivalent of its market value but also of
its potentlal value, since all these things
have to be taken into account in working
out compensation,

Therefore, T had expected that this
Government would have come forward with
constitutional amendment providing that the
q fon of comp tion will mot be justicl-
able in any court, under any girb, that the
right to property will not be a fundamental
right because the community Is more impor-
tant then dead property. life is more Impor-
tant than death, and we are for life, we are
not for death. If we had come forward
and passed such a legislation, then we
could have seen if supreme Court is pre-
pared to dare to thwart the will of the entire
people, But unfortunately that is not the
position, the present position is one of
cringing before the saviours of big business
interests,

1 do not know what the fate of

Anyway, we pass ft, but noncthe-
this Bill s going to be. less I warn
you that with this judgement and
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this kind of attliude of the Supreme Court
which itself is subverting whatever has been
laid down In the Constitution; It is not
possible to go forward, and ultimately the
people of this country will have to surround
the Supreme Court with thelr massive will
and see whether the Supreme Court dares
to thwart the wiil of the people,

it gt T wray (T ): IT-
&1 wgRg, 9 fas gryg ¥ A §ag
gar< aar § 1 ag fas qgd qre gar ar
afsa gitw 12 & faga & aqare fex
TH ® AETIE 1 AL TH FT §EA
@ AT AT ag R, AT gEW F 9@y ¥
awei A wgr, & @ adw @ 39
JAIT 979 GTAT 918 A QITFA  AGEAT
w1 37 # agw Afq ¥ dav frdyr 1w
2ar wra ar FAT aF Gar Agf gar | TW
& art § gitq 1€ 7 oY Fgar faar @,
T 9g® Y wrAg weedl 7 99 %1 PRl
fasa fear 8, 3fFa & ag sg vz §
fs gita M 1 T N agw Fifeeg-
gy § § 3@ AT AT & A dmAT § W
) feafece 1 W) T|ar wifgr eri 39 &
FFATT FE 9ZA FITA 1 AN o 15
(2) (g) ar & 92 aws3Taw foar ar )

I 99 F9rw A1 W foq s aasmar
fr ag sarfess 14 ® 97 F3@1 911 €14

@ @9 ag ot #gr e 83 qedz ot dar
T 39 & 341 F19 A0

¥ gaw & 7 aman f g w2
agf woAY Frar § qIgT IV q4T | TAHHE
TqT FIAT TqT T FTAN 9g IF I@ F A1H
Arefamgadifim § @1 goow
geor am oY, dw f5 fadvas § foar
mar g fe 2w &t amfa @@, @ W
siewr a3, 1@ far dar wfgh o s
T %1 F7 Y aF F AFS T T@T ATG
A syrar ¥ ST dur wA Sl & fod
w+ fear mar ¢, ¥ 4@ ol & oy &9
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[} @t a8 J1ea]

fearam 2 a7 T faa ¥ qr@a dA ¥
qz% 1968 F1 T &% &1 AFIT Few
g ar 1,000 #0r2 w7ar _fenfaz ar
I # ¥ 8 e vyw FTA & f@nd
wRadgAar 1 @I Ay ;@R R oo
1955 & g2z 4% &7 Igaseywa e
AT 39 AR 9 77 a0 91 fF 3@
®[ ZEIWIN FITAT §  SqIEr AT SN &
foir g1

gt sifezzgma & & aEi &
gz a9z § fs  fedzargdma @1 oy,
fedzorgaaq mis w4 @11 gAw N
1 A F2AT & Iq F gF4T § oma@ w3
gl A1 FgA FY TEW AR g | AW AT
g w341 g & o7 quar s a8 W@
| IHEAT IS W R | FW R TR
qT o @ 8, 4@ aw 1200 He &
WAL [ T A Fwar g | E WA A
AT THEEHT AY agdt &1 1955 % s
chifasds A @ dF & o1 am
g 74t msaea ad fea T @ &9
w4t fear sr g 3 ?

T UFAHT ¥ FAT BALT AT @
sz feg #) feaan dar fas <@ & @ &1
d@d ¥ wmw o fs gw A 1954 § g9
I gmware F weare e, e
fogdy 18 aul § d71 & daf & 1€ awa
aﬁ;{!mf‘g:gmﬂﬂ%m A®H
# Xay a7 91X gat AW & 9@ F IO
®Y orq @Y qar =w=ar & oo § 84
waz sags ater  fenfaz &, aadsr
# 56 qediz §, FA A 49 97§z & WK
wizg & §7 14 qrd@z § 1 qg v Aady
fs frad M ox @& 4% wfes &,
fafee 2T ¥ 1 stwder Sarar & 4,000
@i X oF 4% wfes §, o #
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15000 /vt & fog oF 4% =ifer 8,
A H 11,000 A & fag oF &%
aifEs & afsT gar 2w & 79,000 i
Ffovasdrafea g az #3 1
Al 7 Far $T g AT A IT N
ITT FW AR G40 3% w1 qdw {r-
A1 1 ZRT 7 AU A WOT A1 FAA
st ¥ fo7 o &% wifea 2, a0 qrog
Tl usai § oy framar & 1 wdftar ®
2 @ 27 gaie &l & foq &5 arfpg
& o« fs ¥73 & 37,000 i 02 oF d%
aifed 21

AT 3T H FrEFTL AN FA AT 2
ag w3l gl & foaar fraar waf o 2
Tg A @y | g FTIAE wreeifig
¥ 34 q3dz 791 a1 §, Fwnim qE0 ¥
5 atdz #a1 Far § s qged & 60
wEz FATAAT L0

TF 7I57 73 § T 9t a5 fags
dig a6l § At g A J39T Y WEE
FATFY Tge f fawmw a1 §
AR ZAX WEFT F daet § q9w @A
faar & 1 ag 3w arg Aff ¢ . qafer §
FT AHTFIOY IgT G& 47| F2E G
Sl F1 F JTHRA FIAT AZT ATA 1 -
ANAWHTT ¥ F17 74 5 GFAT 97|
AgsrgRaT § @ ¥ A A
gmgaE N g A Egm g s A
fefade famar § atv daeglesd
g2t WY fawar gar § 1| T ey -
SEIAT A FW AL @ wwar qr s
ATASIEATT F1 T ISA(C AGT A€h
qr |

9t aF FAGAT T GFGH §, TE
&iw & fs qgy o g ® gfw @i
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YA Ar @ scfem ar fr
94 # srqaaT wrer 740 faar v 9r)
qgi 9T ¥F WAAT qIEd) ¥ AOt &
o # o 7T %3 frar 6 sdTT 2]
Y Y Fra@Far agl g | 7w gark N
FETIT g E AT A FAvEET zARt
qgi 99 1 3, 99 K gT W FYT W
qIET aY FTAT Y G HT AT FFIGEA
fear mar @ ag wiwr &, Uar & @mww
g1 99 & sqrar 33 £ Arazawar @
feT oF ara & sawg wgT =g g
AT 2 1 OF gOFT a7 7197 § 1 q@Gi
9T 9 FEIRIT FT ATRAT  ISIAT A1AT §
AN gAF FIE gl § v w9 0T w9
fear war  dt az fafg T3 & s
fem war &7 g agEn s g
fraar seidga frar siar =fed, 78 38
aaanat § | & amaar g fr ag o swR
Famr afgy 1

W= a3 f5 eiifas 45 st o=
AMASTE T (FAT AT 91 9§ FEGAUT
faqr war a1 AT A7 |Aleg A% W@ AW
YAeTEy fear war & a9 WP wE AT
fear o 7gr 31 Edfas d§ &1 9w
Jpasreaas fear mar aq gaw fewfae
208 T ® ¥ AT FA WAleg A9 &
femifaz 2626 #Ag & § A dx@ T
ifae §s #) atfaw 355 4 T @
Hag & # wifewr € Fear 4168 o
QY g g | W geaens Ofx ¥
Ty wrT &t At dan g s fF FaaeT
et fear mm gt fgmmam & Aw
# fean mar § AT AR A waRr A
T war wifgg ) §dfeas &5 s
wsiaw far man @1 3g 1972 wF
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ferr mmr o gafs @ shz 5 S
87.40 0% faar & w@r & et W@
sk g faar @ owr & &w
femfaze #1 &, aifax =1 & ar
fedY atx ot Oft & sy 2@ &t gw
Tt faewd o ag=d fis ot sedRe faa
ARragemE AZT g, w2

€7 AnTEToE 91 ¥ ot w4 f7r §
7, 1969 ¥ fegvat, 1969 a% Ia9) =
I &Y gar wwar § fF 9 ¥ gEEy §
o B2 an F) sarEr w9 mY § a1
F1U gearfe $ sA@r & AF § 1 ada
ST F1 ST F9 49 §1 4% A3
o $@ § smer o9 37 S0 B 2T
&Y | ¥ TR, MR iz § 2ar
2 f& e A0 F1 g7 A ¥ Gur faer
gl fam w@r g 1 3@ § IaFr Qs o7
fgat & AR gAY ang AT F w3 W
Fg@ER ISR IF G faaat & f5
SqIRT ¥ sqar gear § wifasw &@ F
A riw mzfaal 7 Al § gfaang
SEM I 9TY, FRAFR F glawd 5317
#) a1 | §EREeHTaE AEfwat Y 6t g
¥ GO 9GA KA TFR] W@E¥AT MG
st a5l &1 v/ AF Ofg & ==
AT A1fgy | 38 HF &1 HIT FAFU 311
wedfggat aift T H A NT1 0 w2
S AIY TATEZ FL AT AT IW 0T
¥ st mgE w2 S & dMEfew

ME TR RFLIAT AT ¢ fw

$g 4% 439 1 § A AF awwa A
X § AT ada St N agre qgr @y
formar & 1 g9%) & S0AT w0fRgw | wEA
woft @t 7% 9F UHT HL Ao wWS
qE A A Y Y @ AGT U AGT
ARy g dw A ¥ g,
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[+t gt are raq]
ada A wY gheand fad, ¥@ waew
art &%, ad ¥ fAFza g

MR DEPUTY SPEAKER: It was earlier
agreed that the minister will reply at 2,30,
but there are a numbear of parties who have
not spoken yet like PSP, BKD, UIPG, etc,
I will leave it to the House to declde whether
it will sit late, how loag, elc,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): The time should be exten-
ded by a reasonable extent; not less than
1} years.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) 1 Time for general discussion
may be exiended but to that extent
the time for cl by ¢l ideratlon
will be curtailed. The ceiling time should
not be increased.

SHRI S.8, KOTHARI (Mandsaur) :

No, Sir, The time for Second reading should
not be curtailed.

SHRI RAGHU RAMAIAH : Even as
it Is, it will take us till 8 o'clock. Unless
members want to sit later than that, it Is
better not to extend the time, I am entirely
o the haods of the House. 1 was suggesting
that you can have some more time for gene-
ral discussion, which can be adjusted from
the time for clause-by-clause considerations
80 that the ceiling time may not be increas.
ed, But I am In the hands of the House.

MR, DEPUTY-SPEAKER 1 Let us
go on, Let the other parties who have got
time left speak, After that, we shall see,

SHRI S. KUNDU (Balasore) : Last
time when the Bill was discussed here, we
on bshall of our party welcomed it, gave
limited support and said that foreign banks
aud other banks also should be nationalised.
At that time, we polnted out that there was
a possibitity of that Bill, which was discus-
sed and passed in a hurry, belng struck down
by the Supreme Court. Our fears came
true. Now again this Bill 1s here before us. I
have again the same fear that this Bill also
might be struck down by the Supreme Court.
1 do not agree with the principles laid down
by the majority judgment of the Supreme
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Court nor do [ pardon the sense of com-
placency exhiblted by Mr, Govinda
Menon, He says, since we have fixed the
questlon of e« tlon, It Is not lllusory
aod the Supreme Court is not golng to
strike it dowa.

It is tim: w2 went into the eisence of
the matter, The essence of the matter is,
now do the fundamzntal rights and other
rights given in the Constitutlon come into
conflict with any legislation we bring for-
ward, which Is orienied for the upliftmsant
of the people 7 In different ways, the Sup-
reme Court Is trying to hamper the various
progressive m=asures we are golng to take.
As I said, I have my fear that even this Bill
according to the judgment of the Supreme
Court, may be struck dowa again, bacause
the Supremz Court has said that any prin-
ciple you may lay down form compensation,
whether it is illiusory or not, “appropriate®
or not, to quote their words, would bz callad
into question I would like to read a few
lines from the judgment of the Suprem:
Court 3

“...the amount of compensation shall
be dzemed to be a single compensa-
tion, compensation being the equivalent
in terms of money of the proparty
compulsorily acquired. Fhe principle
of determination of compensation is
mnot only toaward the expropriaied
owner the wvalue of the property
acquired...”

Then comes another important portion :

“‘We are unable to hold that the prin-
ciples specified by Parllameat for
determining the compensation of the
property to be acquired as conclusive,
If the view is accepted that Parlia-
ment will be invested with a charter
of arbitrariness and all abuse of legis-
lative process, the constitutional
guarantee of the right to compensation
may be severely Impaired.'*

Then come the most important words 1

“The principles specifled must be
appropriate 10 the determination of
compensation for the particular class
of properiy sougth to be acquired,”
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The Supreme Court have said it fo so many
words (hat they would reserve the right to

decide the compensation, Shri Govinda
Menon has increased the compensa-
tion amount’ from Rs, 75 crores (o

Rs. 87 croies and odd, hoping that the
Supreme Court would be sarisfied with ft.
I am sure the Supreme Court jodges are
not golog to faveur him. They will a:r

Banking Bill 458
are also common people, are not
effecied in any way,”

Thanks to the genius of Shrl Govinda
Menon, the bankers who hold shares worth

crores of rupees and who dominated
imp trade, com and . Indurtry
of India for the last so many

years arc equated with the weak teaming
people of India in the matter of

that the compensation is not * appropri
because Government bave pot taken into
consideration the walue of shares involving
thousands of crores, Therefore, it would
be approprlate for Shri Govinda Menon to
explain to this House how he feels that
this Bill is not likely to be questioned by
the courts, for he says :—I am quoting from
his speech—

“ .and once the compensailon Is
fixed, it becomes not subject 10 judi-
cial review. This is the line which
we have adopted In the Fourth
Amendment to the Constitution.™

Now he is called upon to explain how it
is not subj:ct to judical review when the
Supreme Court judges themselves say that
the priociple determinlog compensation
should be appropriate and  Parliament
cannot act arbitararily and usurp the rights
which have been given to them by the
people through the Coanstitution?

14 32 hrs.

[SHRIMATI SUSHILA ROHATGI in
the chair)

Though the reasoning may be different,
Shri Govinda Menon agrees with the idea
of the Supreme Court for in the subsequent
lines of his spesch he is feeling for the
bankers, the rich people; whose shares bave
been expropriated or taken over. He says :

*“When such a respoosibility Is vested
in Parliament, Parllament has also 1o
see that in fixiog the compensation
there is no clement of unfairness in-
volved because, alter all, though these
scctor banks being 10 the corporate
called limited companies, ultimately
the owners are the shareholders and
when we are taking over (hese under-
takings in the ioterest of the common
people, we should also sce to it that
the interests of the sharcholders, who

compensation, In other words, there Is no
basic dilference beiween the atlitude of the
Supreme Court and the attitude of the party
to which Shri Govinda Menon belongs,

In order to have a proper understanding
of the sitvatlon we must have a clear
concept of property,.  Who gave this
property to whom ? When the Britishers
occupled this country, In order to ensure
their pecrmanent settlement they accommo-
dated many people with large chunks of
property. When the British pevple came
here and created many semi-soverelgn State
within a sovereign State, a morarchy within a
monarchy, in order (o perpetuate British
imperialism, they also created new rights to
property. Is it because God gave the
bagkers or the Britishers gave them the
right which is enshrined In the Constitution ?
It is very vital. The time has come when
we have to discuss this aspect of the matter
dispassionately provided we are really going
to effect some real good changes for the
common people.

It is correct as one Judge has said—I
think, perhaps Shri Govinda Menon has
quoted that—that Judges are behind the
people by three generatlons or three decades.
Sometimes I feel that the duration of this
Parliament should be cut down from five
years to four years so that younger people
come with mew fideas who can correctly
reflect the hopes -and aspirations of the
people. Sloce Judges and advocates are
backdated and the people who pllot such
Bills do so under compulsion of clrcums=
tancees—there is no will on the part of
Goveroment to bring forward this sort of a

Blll; they have been forced to take this
decision because it is a guestion of
survival...

MR, CHAIRMAN ; The hon. Member's
time is up.

SHRI 5. KUNDU : Kindly give me two
or three minutes more. 1 thought, the time
allowed to our party was 17 minutes.
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MR, CHAIRMAN : 1 am sorry; it was
nine minutes. Anywiy, you can have
another two minutes.

SHRI 8. KUNDU : Since time is so
short and the subject is so big, I shall drop
this point here,

Havlng said all this, T would touch upon
a few pnints quickly, It is good that Shri
Govinda Meoon gave us some statistics and
figures about the achievements of these
banks during this period, These achieve-
ments are that for small-scale industries the
amount rose from Rs 143 crores to Rs. 169
crores and for agriculture from Rs. 26 96
crores it rose to Rs. 57.94 crores. But can
he say to which sector of the community
this money has gone 7 | have tried it as a
test case with two people, one Harijan in
my constituency and one poor Muslim. I
certified the Muslim who had a small shop
and told him to go and get Rs. 1,500 from
the bank. He could not get it. 1 told a
Harijan who wanted to establish brick busi-
ness to go and get Rs, 5,000. He could not
get §t. It is because you have not discarded
the traditional concept of creditworthiness,
The bank asked him to give surety. He
has no land; sometim=s he gets Rs. 2 or
Rs. 3 through saving. How can he have
creditworthiness 7 If you do mnot evolve
any credit policy, if you do not reorient the
credit policy to meet the needs of the
common people, the entire thing will be
frustrated. This Is the greatest challenge.

In the rural sector you see how these
moneyleodcrs, the wested interest, act to
corrode the rural ife of the country. They
suck the blood of the poor people. The
rate of interest is  200. per cent, Can you
stop this wvested interest 7 For that you
have to take to a dynamic approach. Ask
your boys who with [heir necktics on sit in
air-concitioned room: to go to the villages,
money landers open rural banks and fight
again-t freeze, Bring a law by which you frecz:
all sorts of deals which have given rise to
private lending, If you do not do that,
the benefits out of it will still bz illusory.
The money will flow to the big businessmen
and you cannot stop it because in the prio-
rity sector there will be demand and the
money will not be avallable for the sector.
Please do not forget the report of the
Industrlal Licensing Commlttee. They have
said specifically that you have to develop
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certain norms to see that the money goes
to the small traders and the small business-
men. The man does not know how to fill
up the form, how to get the money and
whom and where to approach,

Unless yo-' create this new awareness
among the people, all that you are singing
is a swan song. You may please yourself for
the moment but you will find after a few
years that you have also displeased your-
self b:cause the angry young generation will
not forget you and forgive you.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Madam Chalrman, may
I congratulate the Government on the
quickness with which they have brought

this legislation although It 1= not an
adequate piece of legislation ? May I take
this opporiunity to  congrawulate the

Supreme Court also on their success in
couching a politlcal judgment in fine judicial
language 7

When we read the judgment, we find
that whatever remarks they made while the
case was being heard were all carefully
screencd and only judicial languige was
actually inscribed in the judgment. But,
Madam, may I point out this 7  Although
there are no writ petitions immediarely on
the present Bill the Supreme Court has
indicated many points on which this
legislation could be further scrutinised,

The polnts were raised by the parties
but the Court chose to say, ‘We shall not
express an opinion because we are going to
decide the petltions upon another point,
We shall not express our opinion on this
point,”  Some four or five poinis were left
like that, The wery fiest point was
whether there was hostile discrimination on
the ground that there is no nexus between
the object and the Act, May I quote from
the judgment 7

“It is apparently claimed that the
object of the Government—-not of the
statu'e— is to acquire ultimately all
banking Institutions.”

1 believe the Counsel for the Goverument
said it.  Otherwise, the judgment would
not have indicated it. 1 submit now it is
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time for the Government to have taken the
due from what has been said there and
jncluded all the baoks even now. The
Court says :

“It is apparently claimed that the
object of the Government—not of the
statute—is to acquire ultimately all
banking institutions, 14 named banks
are selected for acquisition because
they have ‘larger buslness’...”

Now these grounds ‘larger buslness’ etc.
“sare primarily grounds for a classification
and not for explaining the relation between
the classification and the object of the Act™.
That is most important. It has not been
met in this Bill which is now here under
discussion. The judgment further says :

«Jn the absence of any reliable daia
we do not think it pecessary 10
express an opinion on the question
whether selection of the underiaking
of some out of the many banking
fnstitutions, for compulsory acqui-
sition, is liable 1o be struck down as
hostile discrimination on the grouod
that there is no reasonable relation
beiwcen the dilferential and the
object of the Act which cannot be
substantially served even by the
acquisition of the undertakiogs of all
the banks out of which the selection
is made,”

Elsewhcre it points out that cven if all the
banks are natlonalised, still they would not
be able to give the Decessaly resources for
the Government with which the Govern-
ment wanted to cap.ure the heights of ihe
Indian economy and still the nexus would
not be present betweea object and the Act,
This is a point which has uot been met jo
the present Bill also. 1 submit the Goverp-
ment must take some care about it.

Also at another place the Supreme Court
left another point open whether cash and
choses In actlon can be subj:ct matters of
acquisition, The polot was raised while
looking at Part I of the Schedule ; whether
cash could be subject matter of acquisition,
there also the Supreme Court says, “‘We
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leave it withoul expressing an opinion.™
Perhaps the Government might say that now
in the present Bill the principles are not in
question. Compensation was provided as a
specified amount. Therefore, perhaps, the
question may not be taken up by the Supreme
Court. But there also the Suprems Court
has agaln said, ‘Although it is true that the
Constitution says that when a cash is flxed,
It will not be justiciable’, still it has said, *If
the amouant is illusory in our opinion, we shall
go into it ," What is ‘illusory’ or not—God
alone knows, It is a matter of relative under-
standing depznding upon the circumstances,
dependiog upon the social, political and eco-
nomlc atmosphere prevailing in the country
at the time when it comes up for decision,
That is another lacuna.

Now, another point was raised,—this 1s
about banking business and other business.
The Coun said ; “We shall not express our
opinion™. Also, on the point when there
are two lines of business and only one is
acquired, whether it is valid with regard to
the other. So, with regard to the other line
of business, the Court has kept it open.

Another quastion was rajsed under
Article 30} of the Constitution—whether this
nationalisation affects the guarantce given
for freedom of trade under Article 301. Oan
that also again the Court said *““We shall not
express any opinion.™

Now, I am submitting these things, only
to show that this Bill does not seem to be
the finale of all our troubles, The Supreme
Court has decided finally on only one quess
tion and that relates to Artlcle 31 (2) and
even there what s it that they have said?
They have said, the principles adumbrated in
the impugned Act are not relevant, What
we see Is, now the word ‘relevancy’ has
been given a new meaning. Altogether, all
these years, we were understanding the word
‘relevancy” in Courts in a particular way and
what is the meaning which they have now
attached 10 this word ‘relevancy’? Two
things were not Included in the calculation
of the compensation as adumbraied in Part-1
of the Bill, One is Goodwill, And, God
alone knows what they mean by goodwill,
And the other is the loog-term leases, the
unexpired leases—they were mnot taken into
account. Way they :houlds be taken into
account, 1 do not understand. The new
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[Shrl Tennetl Viswanathan]

banks will have to pay the lease amounts as
long as the leasés last and the new Banks
will be subjected to other liabilitles under
these leases. Why should these be taken into
account and be paid fo1? We do not see the
reason. Previously we saw goodwill was
not taken Into account. I want to know
whether goodwill was given any partlcular
value when the State Bank was created. We
do not know that, whether that is the prac-
tice, If that is not the practice, we do not
know what is the exact explanatlon from the
argument given by the Couasel for the peti-
tioners, We do not know why this ‘good-
will® has suddenly come as a boli from the
blue.

Now, what is “relevancy'? All the polats
in Part 1 of Schedule to the Act are justici-
able they sald, What is the difference ? In
the previous Act the long-lerm leases were
not included; goodwill was not included in
the valuatton. Could these (wo omissions
make the priociples frrelevant? So, what 1
submit Is this 1 The scheme was bogged by a
particular process of thinkiog by the judges,
but it has been couched In correct judicial
language., Bu', as 1 have said, there arc
other points on which the Court was per-
fectly right and the Government should have
taken care of them. I have already read from
the judgement. Ts there not enough discri-
mination even now under this Bill 7 1If you
want to nationallse baoking what Is the diffi-
culty in taking the other Banks also ? Nasser
had to difficulty in takiog over Suez Canal in
a trice. What is the great difficulty In taking
over the management of the few other remain-
ing banks? They do not count for more thao
one-fourth of the business. Nationallsing
them won't throw a very high burden on the
exchequer, But on this polnt of classifi-
cation the Supreme Court bas said that they
reserve the opinion for themselves, They
sald In effect : We shall see; there is no
doubt some intelligent lliigant or somebody
else may come to us and then we can think
about it. So what I ask is this: Why
should not the Government think beforehand 7
Why did they leave the whole matter in a
nebulous condition ? The Government simply
say, we shall specify the amount and be dope
with it. What is the amount they would pay?
Rs. 20 crores extra on goodwill basis. They
say, the Supreme Court has no right to go
fnto the “‘amount’. If we fix the amount the
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Supreme Court has no right to go into the
adequacy of the amount. But the Govern=
mznt should take us Into confidence and they
should say, oo what basis they came to the
amount of Rs. 67 crores and now to the
amouat of Rs, 89 crores,

-

What“is the basis we do not know.
The wvery purpose of the coaostitutional
reading is that we say that Parliament
cannot go lnto it. It is based upon the
assumplion that Parliament has duly consi-
dered it that after knowlng all the full facts
have we fixed the amount or have the
Exccutive fixed that 7 The Parliament
should know the basls on which it fixed
this figure of Rs. 89 crores. Would you
give Rs. 20 crores extra for the so-called
goodwill and for the unexpired leases which
are still a liabllity upon the new banks ?
Is the goodwill worth Rs. 20 crores?
Picase let us understand 0n what basis we
bave done that,

SHRI P. GOVINDA MENON
Wherefrom did you get the figure of Rs, 20
crores 7 1 think it was from Rs, 67 crores
to Rs. 80 crores,

SHRI TENNETI VISWANATHAM :
If that is %0, I stand corrected. Is it the
cost of the goodwill which you are giviag 7
Have you stated It? Let us understand
that if you have done it. It is oaly afier
due consideration of all the faciors that we
Can arrive at a particular figure, When we
say that the Constitution does not permit
the Supreme Court to go iato inadequacy
of it, it does not m=an we are barred from
scrutinlsiog it. If we do not scrutinise the
figure, I do not think that we will be doing
justice to the spirit of the Coastitution. On
this question—I will not take much more
time on this—It is liable to be struck down
agaio on the ground of hostile discrimination
b:cause that poiat has been left specially
op:n,  You nationalised fourtcen banks,
Tne point now is that you still persist on
nationallsing only the fourteen banks and
therefore please 1ake the consequence,

ST qeTHAtT AR (§19%) : @ur-
e o, uig grifg = gEi & 7
@ W usflg wwfa &1 ITdm ==
arfyr &t 7 & g8 & @ uF 78 Y Awar
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F 1 efe ¥ g 51 F usflawor
F Mz ar @ & # N fasfad §
T G GHIT Te4T FIAT Igar g
azet &r7 Nt & gIETC ATTE ATOAN ¥ 47
wzar iz § fr §91 &1 Awawrdaa A,
BT 341 &1 SgARZITNTT a1 ANfEE-
FEEAT 7§ | OF F X7 &rn afqma
az & fv o &1 &1 wdawaw fear
19 IF F FIT AGHIGTR T G AW AT
g7 & 9T vafas qfzat 7 g1 91
aeFi faq =l &1 glaarg 3 N ofe
A ITAMM I AT AT ol &
w19 # g9t T My A § ) g7y S
T IFI T &l A w0 § A A
a1 y79g fFadl & qrg ey § =R
ST F T s EfFgmgrwt
gaar &0 fzar §1 AfFT gw A @A
afama 27 &1 Zar @ar s 39 ANai w1
qrasy 99 AFIWEI & g ard
gHIL 931 UF wgrad g adr ar g5 o
AT ®A, TEFT g &Y &1 Ty 1 e
UEYAFTT A A 447 g41, T7 qWIW
T T & 39 £ AAAT I AT FEAT
g% T faar g 1| ULEEOr w1 a8

gaTanT 74f g = nfgd

gad ary & ag g wigar § it
Y uF swA # ag a@ agi wrg @ fE
few uwdifas ot #t w2 w3t ¥ T2
frar? g & o &0 Famia,
gl gaivg orFf #1 g9F erEw BTX
fer 1 & sigar # fs im0 &
A wraaifas wfzar avr far g
sm=r-dfgar aT A ag s w-afzar
7 9% w1 21 5 fomd acdtasor «
Sl ogg WigAr g, 96 & RN AR
¥ |
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el aa & ag sgm wgw g fE
1 &1 ¥ qrg Faqar dav 3, ag a¥ 4@
qftefaaf sT A § AY, ¥ o @ AR
Za0 ¥ GET F1 FFT 7YY G05AY F AT
I A ag 37w N gw
Fard § AT WA A @A E, A A
weqw ATt F S FT JAaT g FHF F
a1 & 1 A 73 w5ar § Fr gl emaRnd
& 9% A goar @ wfzd, agt ¥ a3
argar § s &w 232 § Ao g
ogi feet &t eqrt gerfa 3@ wma, ar
et &) mifqs feaf B org, agi arq &
grq o srfageT & geayfa &, 3@ A A
Figl & wigs 7 foar o wast &
g97 ¥ ag a@ N—wT grEm fra
aEqA AT ¢, A7 fFaw gww dw
2 8, 37 @ 3 ¥ syfewey A ot b
srar a1 | 3feT e3+7 7w § ag wgfa
F47 AT § g qa T 7Y rar § 1 AT
et w1 safs T g3 &0 &, 3fpT 39
& qrg geafa At ¢, g6t for ag =
it ¥ gFTr §—ag A g Tilzd

o et gwry 39 feerifadimr &
art & & o fadet d91 & www Hqw
g ¥ fear &1 & g g fF o
faaeht &% ¥ graea § g foig &,
7zt @193 N ag fagra A g fF 50
w08 & wfaw faT a6 a7 7o 2nfr 37
1 uddigww fear sgar, gq A H
ot Mg A A K g TN g °F A
14 351 % wfaf #71 371 71§ oF Xar &%
¥ & fr fag aq7 8% 927 ag fas s
w31 91, 3% ¥ 92% 50 FAy A1 g G
o, 3fe FAlas F @7 & [ 39 A
gt 50 wJtw g af ) #1719 F A0A-
sAsmE gacafz Ay @ &% &
grae § Argat a0 Afa @ar o & avzar
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[+t srarET et ]

& o fagra fauif@ fem am ek
| T T FIC AT X Y IR AR
N FE P ar fad dF g 1@ A e
T far sy fe gg w1 @Y ga ST AR @
Y Ag W

qiwdf ara & wgar wgar g e
galew e & g i1 4t fax
W wwfaer wgfie o ff & § ¥
aff 99 N wEl gAwT @ |
gom AAadt ¥ 1 srwagd fF ¥
fafer—aE & wdt § N NG
fAfFrar g WA Y ot §, ¥
FAFAIA A 1 Ffe7 wgt as
gl feafy § 39 & wrgan g f or-
fafaeet w@lgq Io¢ 27 g9q /99 FUT
% gmar &t Wt sasw afmfas &3
;9 GEHY d49f 9§37 S fafaeex
Fr Xy galew sararex & fAwar F
ATEEAT FI § HIT IF X GOHL qATY
g5 a7 FT ST E A T@ I AT F W
wfafsar gAY earofas & 1 g7 95T &
safsr M AF-9F F §75A1 ¥ 32 4
92f 97 § A4 WZAFARX HOHH AF AT
a1 gTH Y 41 9 431 S N wifsw-
FT AY BT AT FISITAT §I A FHT
g9 @ & @1 S g s e &
@ & s wgafa § |

gwrsger oy, fom faAT aglsw qmn-
sa i fauig wa, 97 feal & famge
¥ qr | 3q fAuia 1t 3@ &Y agi & Sl
¥ A7 § qg W1 90 gA1 fF Wi ad ®
uTer Wt gFls4 F7@FT QG TAT
¥ 927 8 T H1d FT @ § 1 afwT afz
THT IFT A AT QST F] AT
#t Y N A F avvan g s ag @
it agh W sAm §T Sl a5
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gratagias s Kagm g &
Mfawz ¥T @ @ w WL IIA@ FL
& N1y gareg ©dl & §g oo & g
fNZ F ooy ¥ rrAEe ¥ wraew ¥
geaTaT ®TA 9T F far ¥ 0 R 9aw
7@} o ag ara wgi & av few feaf #
§ ? afe feedt Hgg el aga M &
garf oz WY R fs s 9%z § wAr-
e # iffd vt s A fer
T | I ) FArSA! K AT T AT AT
afew arg ¥ et safen 1 9@ 98 9
TraEEE! g fRar w1 | wT €W
e feafa @ty & SEEd @
TR fF T S @ ATt d
g afegr &, Sa &t A7 fgm snaet
W & AT @ F1 s wfafwa @it
& argan ¢ F% @ & qravw ¥ ¥ez 9%
g1

arad & aF faasy F6F7 § 7z
X AT FIAT LA L W@ A §—A
ATY FBT F1 ULIAF FA 97 @
AT s & fay Faaar @ § o
qrareer feafy & & aYemad faoiaf &1 &
9% 9%, X9 & fou v #ar sqaear 113
I3 F WA F A ¥ @) AT Ay
wifgr faad & w@a1 &1 91 @4 1 w9t
arad I8 o wgsh 1 gA7 gh g
¥ grar g @ A1 amE fvia gagrar-
ILELECEARICE SRR
¢ f &&% &1 aror s @7 & @,
afea & wrzar § 5 @y weag sl
# 2 | ot wrwial & &1 atrad  frorgy
¥ ofifaq &) &% | @9 & garg §  AWA
arer faofg &ar wfgd | sgw g0 A |
it Y w21 a1 fF 7T 39 & ofa-
frfaqt 41 aY d5% garf Y, 9 # |
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I Tq a1 F1 gha A fear 91
afFT aft 3w 39 B 71 agfe e
fs arar §, &0 ¥ 98 €3

i g ag & fF Wi afEy ¥
T A @t &1 5 foig fem @
Im¥ A A Fgni o ag d v e
59 fagra faaifa Aifvg ) 97 fegral
Fardt e & & oF gwa ag W
argar § fr ot agt o RAeadwe ¥
arfra & ar fasra—aesi & saieq §,
agh agt W A% & wEg @w 1§
aawwan § fr @ widl & = faerw ot
F Fmieal ¥ w3 &, §F & g
Tgh 31 A ¥ oY 39 FY Frw BT WIA |

# guwar g f5 3 @ gwEl ST A0
fafeaa & & g syx faoidi & afewmfea
FT BT |

SHRIKRISHNA KUMAR CHATTER-
J1 (Howrah) : After the Supreme Coaurt
struck down the Bunking Companies
(Acquisitfon and Tranfer of Uadertakings)
Bill, 1969, the Law Minister has brought
forward this present Bill formulated in the
light-of the Supreme Court judgment.

Our judiciary in this counlry has a
distinguished place. There is no doubt
about it. But the time has come when
with the political, economic and social
changes in the country, our judiclary has
got 10 function in a different way altogether.
Justice demands it that any Act of
Parliament passed as a very verdict given by
the people in a legal and a constitutional
form ought 10 be acccpled by the judiciary
in that spirit Military 1s not the only
instrument which can destroy democracy
and the democratic way of life, Sometimes,
purported rule of law may also bring about
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conditions whep democracy may not
survive,

15 hrs.

After all, our judicfary Is composed of
human materfal, and it is quite possible
that judges may also be carried a way by
thelr own predilections and biases in social,
political and economic matters, This sup-
reme Parllament of this country cannot,
therefore, overlook this eventuality and has
to guard agaiost It. Shri M. R, Masani
warned this House that probably the present
Bill also would be struck down because
of the hostile discrimination ground upheld
by the Supreme Court and also because of
the compensation not being adequate,  But
I warn this country through you that
that will create a conditlon when the
judiciary will be accused of bringing about
a revolt in this country, When a legal
system cannot do social or economlc justice
to the people, then that legal system has
outlived its utility in the present set-up.

Therefore, we feel that Parliament s
supreme. In a democracy, the will of the
people is supreme, Therefore, the time has
come when we shall have to 1ake a quick
decislon to assert that the will of the
people will be supreme and the judiciary
will have to function accordingly.

SHRI LOBO PRABHU (Udipi)

Nationalise the Supreme Court.

SHRI KRISHNA KUMAR CHATTER-
JI : 1 yield to none in my respect for the
Jjudiciary. But I do feel that when the judicial
system takes to perversion, it is high time
that this Parliament sends into the heart
of the judiclary the feeling that they have to
move with the time and with the changes
of time,

The nationalisation of the banking
fnstitutions was a demand from all sections
of the people of this couatry, except, of
course, A few monopolists and vested inte-
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rests, Therefore, when this 1969 Act was
struck down, the whole country mourned
this catastrophe, and the entire country
mourned it.  This patiopalisation had
brought about a new heart into the people.
The weaker sections of the community felt
that they would get justice. Sir, I represent
a constituency where medium-sized and
small-scale industries are there ; there are
engineering factories and other industrial
concerns, They were gasping for their
rights because of the hostile discrimina-
tion practised on them by the big banks.
As soon as the banks were nationalised, it
put a new heart into them, and they have
agaln been brought into life and they feel
that now they will get justice, I am one
of those who are connected with the auto-
mobile organisation. I know that because
of the new credit policy with regard to
transport, buses, trucks and taxies, a new
life has come ioto the transport system
itsell and it has pulsated the transport
operator with a new sense of venture and
he will now see that the ransport system
reaches the remotest villages and thereby
establish gquick communication with the
poorest seclions of our people, We feel
that this bank naiionalisation will bring
about a situation when even the Adibasis
and the Scheduled Castes Pzople who have
been neglected for so long and who had
been bled white by the boarders and the
moneylenders and the unscrupulous traders
wou'd be saved from their clutches,

Even if this Bill faces the danger of
being struck down by the Supreme Court
judgment, I would .urge upon this House
that if the Supreme Court takes that ati-
tude, then this Parliament will bave to face
this challenge and sce that nationalisation
of not only these 14 banks but of all the
bapking iostitutions In the country and
credit institutions in this country Is brought
forward to serve the people’s cause and
the cause of the weaker sections of the
communily,

SHRIMATI TARKESHWARI SINHA
(Barh) 1 I think you for giving me time to
speak,

This enactment was from the very
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beginning not only a piece of soclal legisla-
tion, but It has very imporlant economic
and legal cononotations too. | remember
when we are discussing the original Bill,
some of us had persistently made effort and
requested Government to glve a litile more
time to it by referring it 1o a Select Com-
mittee for & few days so that all its legal
complications could be examined over-
come. But the atiitude of Goveroment
scemed to be completely one of obstinacy
and they wanted 10 make the best propa-

ganda use of bank pationalisation. Hence
they did not agree to it.
Many members were at that time

apprebending that it would be struck down.
So as it has happened, it has not come as
a surprise to anybody. It could not be
discussed jn its proper respective because
of the political emotion and political over=
tones, I am glad this ime when Govern-
ment brought forward the Bill, they were
also aware of the damage that they did
not only to the prestige of Government but
of Parliament also, bzcause I think this is
the first time in the history of the country
that an Act has been struck down, by the
Supreme Court lock, and barrel,

They have reclified some of the mis-
takes that were made, Ia doing so, some
cleverness was also  noticeable,  Shri
Govinda Menon has iInterpreted the objec-
tion concerning discrimination and has
sought to get ower it by saying that by
providing for facilities for these banking
companies also to do banking business, this
has been taken care of, Yes, Itis a fact
that In words a clever method has been
adopted—I think cl:verness has become
the by-word of this Goveroment, not pro-
priety. Anythiog that is clever for the
moment is acceptable,

1 do not think they have managed to
plug the legal loopholes by providing that
those banking companies could go ln for
banking buslness, knowing full well that
these companics would have to go to the
Reserve Bank for getting permission and
naturally, there the discretionary power of
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the Reserve Bank would be applied, So
it will be a denial through the backdoor
which will be legal, which will not come
under the purview of the law.

I do not understand why so such is
being said about the judgment fiself. Many
persons have been saying that a particular
article of the Constitution has been applied
while another has not been properly applied.
The case of Shrl Gopalan was cited a
number of times. I would like to say that
the Court in fts present judgment has
taken great care to see that no article of
the Constitution should be contradictory to
another, and the rule of compatibility and
harmounious construction should be appli-
ed In the interpretation of one fundamental
article with another.

Take the articles of the Constitution
themselves, Art, 14 certainly says that no
discrimipation will be permitted against
anybody. It is absolute. There is cer-
tainly art. 19 (6) under which partial pa-
tlonalisation can be done. Sometimes art,
has been applied in foto ; sometimes art,
19 (6) has been applied in foro ; some-
times article 31, and article 31 (2) have
been applied in tofo. In the judgment
itself, there have been same contradictions,
That was primarily due to the faulty draft-
ing of the articles. Art. 14 is obsolute in
its terminology and gives a blanket power
for interpretation. [ was surprised when
Shri S. R. Das in one of his talks at the
Institute of Constitutional and Parliamen-
tary S:udies said that different interpreta-
tlons have besn put by the present judgment
on the basis of the articles themselves.
Thus the articles themselves have provided
ground for different interpretations in the
judgmenis. That Is why there have been
differences in judgments In the past. The
present judgment fis an absolutely fool-
proof one because it has been taken care to
represent the totality of the articles. 1 am
surprised why so much blame is being put on
the jud t ltself, b what has the
Bupreme Court said 7 They have said
that the compensation was not falr and
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proper. The Supreme Court has not
decided the quantum of compensation.
Article 31A says :

*'Noiwlihstanding anything contained
in article 13, no law providing for—

(a) the acquisition by the State of
any estate or any rights therein
or the extinguishment or modi-
fication of any such rights, or

(b) the taking over...”

Bat article 31 (2) ftself says :

“No property shall be compulsorily
acquired or requisltioned save for a
public purpose and save by authority
of a law which provides for compen-
sation for the property so acquired
or requisitioned and either fixes the
amount of the compensation or speci-
fles the principles on which, and the
manoer in which, the compensation
is to be determined and glven ;"

This is the article which has been inter-
preted by the Supreme Court, and what
else could they have dope ? It is Govern-
ment which came to this House with the
original Bill glving a large amount of com-
pensation,  They had provided Rs. 70
crores on the basis of certain principles,
so called priociples which were pot
principles, and that Act went belore
the Supreme Court. The Supreme
Court sald that this article has not been
Interpreted in fts true spirit because while
you have fixed compensation on certain
principles which you have declded, which
Parliament has declded, this compensatlon
leaves grounds for so many omissions
and they said you have not taken into
account the assets, goodwill another things.
They have mcver questioned the right of
Parllament to patiopalise. It is unfair to
criticise the Supreme Court judgment on
this issue because they haye not questioned
the right of Parliament to provide compen-
satlon, Itis enly a politlcal propaganda
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which is belng made with some ulterior
purposes. If the fault is that of anybody,
et the Leftist Members on this side realise
that the fault is that of the Government
which origloally provided Rs, 70 crores by
laying down these principles.

A better thing could have been done,
but in those days before the political
propaganda, no sensible words could be
beard, The Government was so blind and
deaf that pothing could be said. In this
House we had raised these objectlons, we
said that 41 per cent of the shares belonged
to Government agencies, 31 per cent to
LIC and 10 per cent to the Unit Trust, and
pointed out that pationalisation shouid be
done in the way that Mr. C. D. Deshmukh
did by buying the shares of Insurance
companies and making the Government the
owners of those companies. They had only
to buy 10 to 11 per cent of the shares of
the Banks and the Banks would have come
to Government without any upsetting, any
reflection on the enactment, any embarrass-
ment to the Government, but naturally in
those days if this sensible method had been
adopted, where would have been the propa-
ganda materlal for Mrs, Gandhi, the
tinned. canned propaganda material which
has been released through bank nationali-
sation would not have been available to
Mrs. Gandhi to wear the mask of a socialist
personality, and that was the very purpose.
This was done with a definite purpose, and
if anybody is to be blamed for higher
compensation, it is the Goveroment and the
Government alooe, and not the Supreme
Court, The Supreme Court has only said
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nationalise one set of banks with 50 crores
and not natiopalise another set of banks
with more than Rs. 50 crores 7 Out of 67
banks which had not been nationalised,
fifteen are foreign banks with a total deposit
of Rs. 478 crores, while the dcposits with
the non-pationalised Indian banks amount
to Rs, 324 crores, I do not understand
how any Government can say that tkis is
not discrimination.

The President of All India Bank
officers assoclation, Mr. R, C. Chakravarty
—who probably knows more about
baokiog than the hon, Ministers sltting on
that side—has in a press conference referred
to this matier and he says that foreign
banks mainly help foreign industries with
Indian money; he says that they are here
just to take away their capital which 1hey
had been repatriating with huge profit all
these years and that they could easily be
taken over as no money was to be aid for
their share capltal and ooly the land and
buildings whose beok value was almost nil
would require to be paid, which would come
to a small amount of compensation which
will amount to a pegligible sum. This is
what he says.

A country like Malaysia which does not
pretend to be soclalist had created a kind of
feeling in thelr mind : look here, you
cannot get away with what you do; you have
to accept our law,  They sav that they will
not permit nationalised sector banks to
operate In their country. So, our Govern-
ment are compelled to leave these banks in
non-natlonalised sector to operate as private
banks, They do not have the guts to

that whatever may be the t of
compensailon fixed, the correct principles
have not been taken inio account.

Now, I would like to say why we have
demanded pationalisation of forelgn Banks.
Apart from the legal connotation, this Bill
may agaln go before the Supreme Court.
To me there scems to be total discrimination,
One may say that partfal nationalisatlon is
permissible under article 19(b). They have
sald that any bank with 50 crores or above
will be nationalised. The forelgn banks are
banks which hare got more tham Rs. 50
crores. How can you say that yom will

P our own laws in our couniry. After

all who are the depositors? Our own
people.  Let the foreign banks realise that
they have to function in this couotry and
that their will cannot be superimpose; they
have to function under the law of this
country. 1 see no justification for neot
nationalising foreign banks.

15,18 hrs.
[MR. SPEAKER in the Chair]

Mo efforts had been made to mobillse
savings or to run regular specialised savings
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banks. According to the figures of the
Reserve Bank the banok deposits in our
country represent |15 per cent of the gross
natlonal product compared to 85 per cent
in Japan or 60 per cent im the United
Kingdom, We are the lowest. Unless
some speclal efforts are made, the posttion
will not improve.

A sense of particlpailon must be created
among the workers, Big slogans were given
about workers' panicipation in management.
But nothlog has done to Implement ft.
They should not raise these slogans to make
a fool of everybody. If they mean
business, they must do it, 1 want that there
should be membership for the workers, right
now, in the board of directors of banks,
There is no legal difficulty; it was an
internal matter coming under the manage-
ment of the banks. It had nothing to do
with the case pending before the Supreme
Court. But Mrs. Gandh{ said : we cannot
do anything because of the case before the
Supreme Court, Were the deposits pre-
vented by the Supreme Court ? It is really
a falschood to say that deposits were pre-
vented because of the case pending before
the Supreme Court. Representation of
workers in the board of directors was not a
matter before the Supreme Court and there
was no ban on it, [ think it is a misnomer;
it is falsehood : the propaganda that the
Government has been making that they have
not been able to do anything because the
matter is pending in the Supreme Court.
I would submit that better late than never,
do give representation to the stalf in the
management, and make at least a token
gesture of what you have in mind and if
you really want to have the participation
of the workers In the management, start with
the public sector,

With these words, [ thaok you.

MR. SPEAKER : The Minister was to
reply at 2 30,

SOME HON,
wee extended.

MEMBERS : The time

SHRI M. R. MASANI (Rajkot) 1 It
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would not be possible to finish discussion
today. Four hours were alloted for clause-
by.clause consideration and one hour for the
third reading. (Interruption) We have
committed ourselves for these hours. We
want them because a lot of amendments have
been tabled.

SHRI LOBO PRABHU : The Bill should
not be struck down for want of proper consi-
deration,

SHRI BAKAR ALI MIRZA (Secun-
derabad) : You have extended the time.

MR. SPEAKER : It must be passed to-
day.

SHRI M. R. MASANI : The Business
Advisory Committee had given four hours
for cl by-clause Ideration and ome
hour for the third reading.

MR. SPEAKER : The time was taken on
some other ftem. The other day, unfortu-
nately, Shri Jaipal Siogh died, and the
House was adjourned. We decided that the
Bill will be passed today. Anyway, the time
fsup to 7 p. m. There is enough lime,

st vy fam@ (H7): & a7 ag §
s gitw ®1E &1 AN Faer gar @ 39 @
ot A=A A FrATAwAr 1 7g ¥aw I
fisfs @i mamad g1gfir :2 3 N
= fear § 9@ § agy a@ aF gaaifAF
AR FEAA AES A § 1w U ogw
#M F1 T 9T NBA & gY@ e far
T wrfge | ¥@ foq ww 9T gAT agrar
oT7 & 10 % 9% ¥9 fawgs W 99
faram wmg o

weaw wgrea: fafrezt aga #1230
9T JATH AT 4T |

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You promiscd “to give me a few
miputes,
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MR. SPEAKER ; I thought you had
already spoken,

SHRI JYOTIRMOY BASU : No, Sir.
I have not yet spoken.

MR, SPEAKER : All right; please take
just a few minutes only.

SHRI BAKAR ALI MIRZA ; | was
also promised. !

MR. SPEAKER : He has certain consti-
tutional objection to this Bill. So, I thought
be might speak.,

SHRI JYOTIRMOY BASU : Sir, this
is the fourth attempt and if one goes through
the first ordinance, the ordinance No. 8/
1969 and side by side the Act, that is, Act
22 of 1969, one will be convinced that the
job has been handled elther most incfficlently
and with oo heart to It or with a mind where
loyaity to the cause was not there. Is it the
hidden hand of a sophisticated sabotage for
a consideration? 1 regret to say that I app-
rehend the latter.

T wish 1o level a charge against the Law
Minister and his officials who are responsi-
ble for drafiing the bapking law, Act 22 of
of 1969, certain provisions of which have
been struck down by the Supreme Court.
I am convinced that those provisions were
introduced which were not in the first
ordinance and which, to the best of thelr
koowledge, were sure to be struck down by
the Supreme Court,.- By introducing the
more contradictory provislons in  the
Banking Companies (Acquisition and
Traofer of Undertakings) Act, 1969, they
provided for the whole Act to be struck
down.

14 bankiog companies were acquired by
Ordinance 8 of 1969. The Ordloance was
followed by an Act, Act 22 of 1969. The
Act made serlous departures from the ordin-
ance, Both the ordinance and the Act were
challenged, The Act was struck down by
the Supreme Court by a majority of ten to
one, The main grounds on which the Act
was struck dowa were two, namely, first,
hostile discrimination agalnst the acquired
banks and they were forbidden to carry on
banking businéss which, even a child will
understand, Is against the so-called funda-
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mental rights that you have in the Constitu-
ton today. Secondly the method prescri-
bed for determination of compensation was
defective and contrary to the provisions of
the Constitwiion. Suprisingly, the provi-
sions cted 10 by the Supreme Court did
oot find any place in the Ordinance and
were Incorporated later in the Act. In the
ordinance there was no prohibition whereby
acquired banks cou!d carry on banking
business. Sectlon 20 of the Ordinance empo-
wered the Government to dissolve these
banks by a notification, Section 20 of the
Act is different.

In the Act, by section 15(e) it provided
for the banks to carry on any business other
than banking business.

With regard to the mode of ascertain-
ment of compensation, the same was provi-
ded in section 6 of the Ordinance and the
Act, Under that section, compensation
was to be determined as provided in 1he
Second Schedule, In addition in the, Second
Schedule, there is a substantial depariure
made from the ordinance by adding two
explanations to the sub-clause. It was
principally these additions which were
adverseiy commented upon by the Court,
for which the Act was struck down.

The Law Minister should make a clear
and categorical statement on the charges I
have levelled just now,

MR. SPEAKER : The hon. Law Mini-
ster.

SHRI BAKAR ALI MIRZA: On a
point of order, Sir. The time was extended
and 1 was promised that I will be glven a
chance. This kind of hostile discrimination
should not take place here also,

SHRI M,R. MASANI: We caonot
finish the Bill today. There is no harm
if it is passed tomorrow.

SHRI RAGHU RAMAIAH : It has to
be passed today. The House has agreed
to it.

MR. SPEAKER 1 The time allotted by
the Business Advisory Committee finishes at
7 o'clock, We can extend it by another
bour,
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The time allot'ed is alrcady there availa-
ble today.

SHRIM R, MASANI: It is an im-
portant BHl and the time allotted for clause
by clause consideration cannot be reduced.

SHRI D. N, PATODIA (Jalore) ; Four
hours must be given for clause by clause
consideration.

MR, SPEAKER : Mr, Bakar Ali Mirza,
Please conclude in two minutes.

SHRI BAKAR ALI MIRZA : Sir, a
great deal has been said about the Supreme
Court. It was vsed as a sort of diversion and
a Jot of motive has been attributed 1o
the judgment. We should avoid 1hat
What exactly the court said was, there
fs hostile discrimination. Ope way of
meeting it is to paiionalise all the banks.
1 do not know what valid reason the Finance
Minister or the Prime Minister or the Law
Minlster have for not doing it. By providing
a few crores more, they could nationalise all
the banks, Afier all, nationalising part of
the banking industry does not lead to soci-
alim. Even a man like Mr, Masani sald,
*‘Let there be compitition. Let one part of
the industry be in the public sector and the
other part in the private secior,” That is
exactly what the Government proposal
means.

8ir, the foreign banks must be nations
alised, You koow the case of Bank of
China. So many aligations were made
about foreign money flowing into our
elections, The foreign banks are the chan-
pels of Inlet of foreign money into our
country. ‘This can be stopped by nation-
alisiog foreign banks, It is only a question
of only Rs. 20 crores or 30 crores,

It is high time we stopped talking of
socialism and started taking really socialist
action. You talk about the will of the peo-
ple, Mr. Menon says that the people have

. already been benefited fo the few months of
nationalisation, in spite of the Supreme
Court’s judgment; If that be so, why not
nationalise all the banks and extended the
facllity to the whole country T Therefore,
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I demand that the Prime Minis'er should
take courage in both hands and see to it
that at least one industry in the country is
completely soclalised, completely in the hand
of the Goveriment and not go piecemeal
from industry to industry and waste our
time,

The will of the people i: supreme, I
have been pressing for Telengana month
afier month because the will of the people is
for it. But Government do no agree even
10 discuss it. So, if the will of the people
is supreme, the will of the people demand
that all the baoks in this country must be
nationalised, iocluding forelgn banks.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Sgpeaker, Sir, I find a
completely dilferent atmosphere in 1he
House this time when the Bill is being
discussed than last year on a similar
occasion In 1969, when the opposition was
against the idea of nationalisation iiself.

SHRI M. R. MASANI : They still are,

SHRI GOVINDA MENON: My
friend, Shri Masani, was so impalient
about the step of nationalisation that even
against the Ordinance he rushed to the
court with a writ petition.

SHRI M. R. MASANI ; And won.

SHRI GOVINDA MENON : This
time when Shrli Masni spoke, he wus
speaking about the Inadequacy of compensa-
tion and today about the inad:quacy of
time allotied to the debaie. So, from
opposition to nationallsation things have
gone to a case of inadequacy. And 1 am
glad there were not many others who spoke
about the adequacy or otherwise of com-;
pepsation. But when I heard Shri Masan,
speak about it. 1 was reminded of a line
from Shakespeare in Merchant of Venicy
where It is said : *“the pound of flesh whic
I demand for me s dearly bought ; iti
mine and 1 will have it : if you deny m.’
fie upon your law®. That seems to be the
attitude of Shri Masani.

SHRI S, S. KOTHERI : Who selcets
these quotations 7 Ask them to find better
questions.
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SIIRI GOVINDA MENON : If you
do not like the quotaticne, please forget it,

Most of the members who spoke on the
Bill supported the id:a of nationalisation,
but there were varying views whether we
should not have nationalised all the banks,
whether we should pot have natlonalised
the foreign banks also etc. Otherwise, 1
found an almost unanimity of opinion in
the House regarding the mneed for
nationalisation,

There are some friends here who tcok
the opportugity to speak about the
Supreme Court and the way in which the
Supreme Court decided the case, I do not
think that it would be proper on the part
of this House to refer to the Supreme
Court decision because we have consclously,
under our Constituiion, constituted a
Supreme Court which has got a right of
review over parliamentary legislation. It
is in anticipation of crlticisms of this type
that in my opening speech 1 guoted from
what Pandit Nehru said with respect to the
Fourth Amendment to the Constitution.

SHRI TENNETI VISWANATHAM 1

May I know what Is meant by the right of
review 7

SHRI GOVINDA MENON : That is
usually referred to as judicial review.
Pandit Nehru then said that we give the
greatest respect to the Supreme Court and
that it is ome of the pillars of our
democracy,

SHRI KRISHNA MENON
pore) :
chamber,

(Midisa
He also said that t s pot a third

SHRI GOVINDA MENON: In my
opening speech 1 stated that we should
stick to that view of Pandit Nehru. Now
Shri Krishna Menon reminds me that
Pandit Nehru also sald that the Supreme
Court cannot be a third chamber,

That was also there and that too was
quoted by me. In other words, with
respert to legislation of this type the right
should be with gjhe Parfiament and the
Legislatures to fix compensation,
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I also referred to a decision rendered
by the Supreme Court iIn January 1969 when
article 31 (2) was fnterpreted. It is under
the belief that the rule land down In that
law would prevail that the Ordinance was
framed and the Bill was brought before the
House dn.ahe last occasion. But the Bill
had been struck down. Many friends like
8hrl Viswanatham, Shrl Kundu and others
said today that the matter may again be
taken to the Supreme Court and may again
be struck down ; what am I to say about
this.

SHRI BAKAR ALI MIRZA :
Nationalise all banks......([nre rruption)

SHRI GOVINDA MENON : I do not
think nationalisation of all banks will be a
cure _ ...(Interruption)

Regarding the result of litigation,
nobody can foresee what is going to happen,
All that the legal advisers of Government
can do is to study the law and tiy to plug
all loopholes and bring forward a law that
will pass the test of review by the Supreme
Ceurt. It was what we have done here,

1 do not know whether I would be found
fault with again for quoting from
Shak but I ber in Shakespeare’s
Corialanus the mother of Corialanus told
him, *‘The end of war, my son, Is
uncertain.” Similarly, the end of litigation
is always uncertain. But this Parliiment
has taken the decision that they would
nationalise the more important among the
private banks and that decislon will prevail
because a loss of oone battle s not the
result of the final war, 1 am sure, the
elected representatives of the people of
India sitting in the Lok Sabha and the
representatives of the States in the Rajya
Sabha have declded last year under the
Act which was passed and this year again
under this Bill, which I hope would be
passed, that the bigger banks In the private
sector should be natlonalised, That Is what
we have done,

Why not all the banks, that Is the
question, We wanted a classiflcation.
There is a (wofold classification which is
referred to in the long title of the Bill
ftself as to why we go in for only these 14
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barks. The long title of the Bill this rime
s dilferent from what it was last lime. We
bave described this as—

“A Bill to provide for the acquisition
and transfer of the undertakings of
certain banking companies, having
regard to  their size, resources,
coverage and organisation, in order
to control the heights of the economy
and to meet progressively, and serve
better, the nceds of development of
the economy in conformity with
national policy and abjectives and
for matters cornected therewith or
incldental thereto.™

Existing bank is defined as—

*a Wanking company specified In
column | of the First Schedule, being
a company the deposits of which, as
shown in the return as on the last
Friday of Jure, 1969, furnished to the
Reserve Bank under section 27 of the
Banking Regulation Act, 1949, were
not less than rupees [ifty croses ;"

It is a well-known rule which every
lawyer is aware of that if there is a proper
classification, Art. 14 will not stand in the
way and in the judgement which was deH-
veied by the Supreme Court on the 10th
February, the Bill was not struck down on
the ground that only fourteen banks were
natlonalised. It was struck down for quite
another reason and it is betier that we
understand....

SHR! MADHU LIMAYE : This fs an
open question, It has been left open,

SHRI GOVINDA MENON : It is good
that we understand what it is that the
supreme Court said is the defect with the
last Act, 1 am referring to page 90 of the
cyclostyled copy of the judgment which I
saw in the hands of maay hon Members,

“Compensation to be determined under
the Act is for acquisltion of the
undertaking, but the Act instead of
providing for valuiog the entire onder-
taking as a unit provides for deter-
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mining the value of some only of the
components, which constituts, the
undertaking, and reduced by the
Mabilities. Tt also provides diffe-
rent methods  of determining
compensation in respect of each
such component. This method for
delermination of comensation is
prima facie not a method relevant
to the determination of compensation
for acquistion of the undertaking.
Aggregate of the value of componenis
is pot pecessarily the value of the
entirety of a unlt of property acquired,
especially when the property is a
going concern, with an  organized
business. On that ground alone,
acqulsition of the wndertaking is
liable to be declared invalid, for it
impalrs the constitutional guarantee
for payment of compensation for
acquisition of property by law.”

This is what they said and il they had
stopped there, that would have meant strik-
ing down the law but they have said many
other things later which under the circums-
tances would be abiter dicta. They said
that when you are taking over a going con-
cern, this method of dissecting the different
components of the assets of the undertaking
and reducing the liabilities is not the pro-
per method, Treat it as a going concern
and fix a price for it, That, according to
me, the reason why the Act was struck
down. What we have done in this case is to
take another rule in Art. 31(2) and with
respect to Art. 3|(2) there have been many
statements here regarding right to property,
compensation payable to property, etc. Now,
Sir, the right to property for the Indian citlzen
is given not by Art. 31 but by Art, 19(1)(f),
That is the Article which grants the right to
property. What has been done in Art. 31 and
in Art. 265 coming later In another Chapter
is this. Every Slate has got certain fundamen-
tal powers, They are taken for graoted and
among these powers are the power of emi-
nent domain and the power of taxation.
In Art. 265 it is sald that no tax shall be
levied unless It is sanctioned by law. So the
right to levy tax s implied, But a restric-
tion Is imposed by the Constitution that
it shall be only by law, Similarly, in
Art. 31(2) it is sald it tha: no property can
be acquired without paylng compensation,
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The right (o acquire eminent domain is
conceded to exist, It need not be stated,
No modern government can get on unless
it has the power to tax and wuoless it
has the power to expropriate to use the
English word or the right to emineat do-
main, These are the principles which are
there in  Art. 31(2) and Art. 265, With
respect to Article 31(2) when we found that
in very many important social reforms the
compensation determined by the Court Is
likely to be too heavy on the State, this
House and the other House sitting together,

SHRIMATI TARKESHWARI SINHA :
Compensation will be determined by Par-
liament, 'We have to determine them. They
have never said this will be determined by
Court, You have determined.

SHRI GOVINDA MENON: I am
extremely thankful to the hon, Member for
the legal kiowledge she is supplylng me.

SHRIMATI TARKESHWARI SINHA ;
It is not knowledge that I am glving. You
are trying to side-track the issue in a clever
way. That is why my remark |

SHRI GOVINDA MENON : In Article
31(2) It is sald that the right to fix compen-
- sation is given to Parliament. And, ooce
compensation is fixed by the Parliament
the courts caonot look Into that matler.
‘We stick 1o that position,

SHRI KRISHNA MENON:
grounds of adequacy.

On

SHRI GOVINDA MENON : Because,
just as this House is subject to the Consti-
tution, just as the Executlve is subject to
the Consitution, so also, the Supreme Court
is subject to the constitution. In our cons-
titution it is said, when Parliament has
fixed the compensation, it shall not be
justiciable. That is, Article 31(2), after
the amendment made, by the fourth amend.
ment of the Constitutlon. Now in the
earlier Bill, we thought that we would
lay down the principles : that was one of
the methods. The Supreme Court sald that
all the elements have not been enumerated
fo the Schedule. Where the assets are
given the Supreme Court has said that the
method chosen “is not relevant, Thatisa
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matter on which some of us may agree with
the Supreme Court and some of us may disa-
gree with the Supreme Court., That is a di-
fferent matiert But we have a Coostitation,
under which it is said, what Supreme

Court is laving down will be binding on all
the courts. It does not become a law of the
country, in the sense that {t camnot be
altered, It Is bindiog on all the courts,
That it what our Constitution in Article 141
says. Therefore, when we found that in the
last attempt we did not succeed, we gave up
that principle of valuing the undertaking by
taking the assels one by one giving a value
to the asscts and then subtracting the labi-
lities out of it. That did oot appeal as
correct to the Supreme Court, Now,
therefore, we are fixing this amount in the
Bill. Now, there have been statements that
in dolng so we have cnhanced the wvalue
considerably. In this House there were
comments that the value was too low, com-
pensation was too low and there were com-
ments that it was too high. And, there has
been a comment that we added a few crores
to what we fixed last time in order to see
that the Act passes through the Supreme
Court. In the last Bill it was not said that
the compensation payable will be Rs. 75
crores, Under the law, when a Bill of
this type is brought to Parllament, we have
to have a financial Memorandum ln which
an estimate has to be given of the ependj.
ture and this estimate we said that it s
believed to be of the order of Rs. 75 crores—

it would have peen more; it would have
been, less,

As a matter of fact I remember how
Shri Madhu Limaye caught hold of an
Issue of the Magazine Commerce from which
he read out saying that under the principles
laid down in the Bill which was passed iast
year, the compensation may go up to
Rs. 150 crores. Last tlme he correcied me
by saying that it was not his opinion but
that he was relviog upon Commerce, From
that point of view what is it that we have
done 7 We have fixed compensation and
I believe, Sir, that the Supreme Court will,
when this House has fixed the compensation,
not interfere with It on account of the
reason of the wordings of Art, 31(2).

Shri Viswanatbam raised a very relevant
point. So, also some hon. Members, If
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Parliament should fix the compensation
this Parliament should kaow how the com-
pensation was fixd. We do not leave It to
the Court. We Leave it to the Parliament
and therefore, with your leave Sir, 1 just
read out a statement which will show the
the principles that we took in view in fixing
the compensation as glven in this Schedule,
Several Members opposed,

SHRI §. 8. KOTHARI : Now you are
on the right track.

SHRI GOVINDA MENON 1 Some-
times I am on the right track and sometimes

I am on the wroog track. That applies to
all of us,
Iam reading it out, 1 want to be

exact on the question how compensation
should be given for property acquired for
a public purpose. Article 31 (2} of the
Constitution lays down two allernative ways
either of which can be followed to the
exclusion of the other. One way is that
the amount of compensation should be fixed
in the law itself which is made for
acquisition of property, The other way is
that the principles on which and the manner
in which the compensation is to be
determined and given should be laid down
in the law. In the Act passed in August
1969 for the acquisition of the fourteen
banking undertakings the second of the two
alternatives was followed. That act was
struck down by the majority judgmeat of
the Suprems Court. In the Bill now before
Parliament the way followed is the first one
namely (ixing the amount of compensation
in the law itscIf, It is clear that in following
this way which is authorised by the
Constitution, there need not be any des-
cription of principles of determination of
compensation. We just fix it. Nevertheless,
it is essential that the Soverelgn Houses of
Parliament should satisfy themselves that
the amounts of compensation shown in the
Second Schedule of the Bill dre fair aod
reasonable arrived at after judicious and
careful calculatlon,

The figures of compensation for the
fourteen bainking undertakings shown in the
Second Schedule to the Bill have been
calculated by Governmeat after taking into
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account diverse factors relating to each of
the fourteen banks as on July 18th, 1969 as
well as on the date of the promulgation of
the ordinance, namely, February 14, 1970. It
would be an uofair demand on the time,
attention and patience of hundreds of
Members fo this Houss if the Goveroment
goes into an claborate description of many
complicated details from various aspects,
which have individual or interlinked
signilicance and expect the Members to
verify these individually. Among the many
factors, figures and projections to which
very careful attention has been paid by
officers of the Government and officers of
the Reserve Bank who sat together for
many hours doing very detalled calculations
before reaching the particular flgures of
compensation, the more important opes
deserve speclal mention,

SHRI S. M. BANERJEE (Kanpur) :
How many are there 7

SHRI GOVINDA MENON : These
are 1 the profits made by each of the 14
banks which happen to fluctuate from year
to year : the profits which the banks could
reasonably be expected to make in future
years had they remained in the private
sector, after taking into account their in-
creasing expenses on items like salaries,
wages, bonuses, gratuities etc., and other
factors like opening of branches maintaining
satisfactory liquidi'y of resources, raising
fresh capital and so on. Account was also
taken of other factors, for example, the
pald-up share capital of each bank, the net
surpluses of each bank which after meeting
all the customary appropriations have gone
intn accumulation of reserves over the
years in the published accounts, the portion
or portions of net surplus  which according
to praciices customary among baokers do
not always have to be shown as accumula-
tion of reserves or as surplus carried over
in the published accounts. ths extent to
which the reserves published and secret are
pirma  facie matched by cognisable
assels.

The ultimale result in  respect of
compensation for each bank is inextricahly
connected with the sccret reserves, il any,
of that bank, and secret ressrves vary from
bank to bank. The same tréatment has been
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accorded to each one of the fourteen banks.
M:mbers may like to apply their own test
to judge whether the figures of compensation
shown against the banks in the S:cond Sche-
dule to the Bil are unduly high or unreaso-
nably low, It will bz seen that oo the face
of it, the aggregatc of the compensation
figures that is, Rs,87.40 crores for the 14
components, which as I stated earlier, have
been arrived at on the same basis of
treatment as between one bank and another
fs neither unduly high nor unreasonably
low,

First, I shall say a few words abous
whether the compensation of Rs.87.40
crores can be regarded as unduly high. For
this purpose, a comparison of the proposals
fn the Bill with what happend when the Im-
parial Bank of India was taken into the pub-
lic sector in 1955, a few days after the Fourth
amendment to the Constilution took effect,
would be relevant. No doubt, the compensa-
tion paid was relatable to the average
market prices of shares, but when crores of
rupees are paid out of public exchequer, it
is the substance of the payment that really
matters.

At the time of take-over that is June 30,
1955, the Imperial Bank had deposits of about
Rs. 208 crores and offices numbering about
355, At the time of the take-over of the 14
banks, their deposits were about Rs, 2,626
crores and thelr offices pumbered well over
4150, The compensation shown as payable
in the case of the Imperial Bank was
Rs. 19,72 crores, The total compensttion
payable to the 14 banking companies is
proposed 10 be Rs, 87, 40 crores, In other
words, by giving a compensation of a
little less than four and a half tlme:, the
public sector is getting deposits of about 13
times and bank offices obout 11} times,

The other test which the Members may
like to make Is, as stated earlier, whether
the compensation proposed of Rs. 87.40
crores is unreasonably low, One n:ed not
go Into this quesition at any length. The
broad public reactioos are well knowa. The
Memb:rs would also like to bear jn mind
that unreasonably low compensation would
in the ultimate analysis hit the vast majo-
rity, who belong to the middle-classes and
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not the wealthy categories, out of nearly
1,46,000 shareholders of the 14 baoks, and
particularly the LIC which looks after the
fnterests of about a crore and a half of ~
policyholders and the Unit Trust of Indla
which counts over a lakh and a half of
unit-holders. The LIC and the UTIL bet-
ween them hold about 22 per ceot of the
total ‘paid-up share capital of the 14
banks.

The compensation figures shown in the
second Schedule to the Bill have been
arrived at after a judicious consideration
of the many relevant aspects of the total
situation in respect of each bank. Everyone
of the 14 banks has been treated on the
same basis.

I read out this long statement so that
it may go on record.

16 hrs.

SHRI TENNETI VISWANATHAM :
Where is goodwill ?

SHRI S.S.
nothing.

KOTHARI 1 It conveys

SHRI GOVINDA MENON 1 Nothing
to him, because he wants somothing more.

I read this out so that it should be on
record that Parliament fixed these amounts
in the Second Schedule after koowing what
the principles were which were taken into
consideration. Once it is done, I believe
under the Fourth Amendment which chang-
ed art, 31 (2) to its present form, 1t will
not be open to the Supreme Court to look
into this matter, It #s in that belief we
have framed the Bill in the manner we
bave done it,

I do mot want to say much further
than to say something about the foreign
banks which have not been takenm over.
Last time also, we gave some reasons.
Apart from what I give now, I wish to pat
to the House whether we would like to
have in India a closed economy under which
we shall have no (inancial relations with
other countrles, Would we like to have
our banks run branches in other countrles
of the world ? Today we have about 50
branches of Indian banks functioning in
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foreign couatries, two or three of them in
the UK. Can we nationalise the UK
banks workiog in India and at the same
time expect that the branches of our banks
will be allowed to work in that country 7

SHRI UMANATH (Pudukkottai) :
When UK nationalises its entire banking
industry, our banks will also join.

SHRIMATI TARKESHWARI SINHA :
Is he mot following the same practice in
regard to Malaysia 7 Malaysia bhas made
it clear that the nationalised banks will
not operate, He has accepted that.

SHRI GOVINDA MENON : I heard
her speak. We have no Malaysian bank
in India,

SHRIMATI TARKESHWARI SINHA 1
Does not matter, 'What are the deposits 7

SHRI GOVINDA MENON : The
reasons why foreign banks have oot been
pationalised are as follows, It has been
done in the national interest of Iodia
(Interruptions). Foreign banks are part
of a world-wide organisation. Their intere
national coonections enable them to give
better facilities in regard to foreign trade
than most Indian banks can.

SHRI YOGENDRA SHARMA : Eighty
per cent of the foreign trade is through
Indian banks.

SHRI GOVINDA MENON : Certain
foreign banks have wvarious items of busi-
pess of a specialised nature. For instance,
the Bank of Netherlands specialises in
finaocing exports of jewellery and in imports
of uocut diamonds for processing in India.

AN HON. MEMBER i Very lame
defence,

SHRI GOVINDA MENON 1 In the
maiter of export of colton, Japanese banks
claim to be in a position 1o render certain
special facllities.

SHRI KANWAR LAL GUPTA : Let
us Indianise him.
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SHRI GOVINDA MEMON : Foreign
baoks also assist In raising foreign currency
loans and help entrspreneurs to contact
partics overseas equipped with the technl-
cal know-how. Secveral foreiga firms have
long-standing and close relationshlp with
offices of foreign banks operating In India.
There is also the question of reciprocity
in the matter of foreign banks because
several Iodian banks have branches in the
countries of the forelgn banks, orlgin like
UK and Japan.

SHRI BAKAR ALI MIRZA : Is
a Russlan bank here ?

there

SHRI GOVINDA MENON. No,

SHRI BAKAR ALI MIRZA : How do
we get business done 7

SHRI GOVINDA MENON: We are
not havlog branches of our banks in Russia
cither.

Govenment have for the first tims made
an attempt to nationalise 14 of the bigger
banks ; after stabilising that, there is no
reason why Parliament should not proceed
to natiooalise the entire banking indusiry
itself. 1 evin pow remember what Mr.
Krishna Menon said when thls Bill was
being discussed last tlme. He welcomed
the Bill, but he polnted out that this was
not a Bank Nationalisation Bill but a Bill to
nationalise certain Banks, That s the
purpose with which this has been brought,
We have been in possession of these Banks
only for about six months, and duriog those
six months we were restrained by a stay
order from the Supreme Court from giving
directlons, etc. to the Banks, but even so
during this six months period, the 14
natiopalised Baoks opzned 475 new branches,
That works out on the average to 80 per
month. During the same period, the Stute
Bank of India and its subsidiaries togeiher
opened 124 branches, Therefore, the
object of the Bill, let it be understood first,
is not to pationalise th¢ banking industry,
not that there is anything wrong in national-
ising the bankiog industry, It is just 1o
come into possession in the public secior as
statutory corporations of 14 of these bigger
Banks, so that we may, by appropriate
policy emanating from the Ficance Minlstry,
see to it that the sections of the community
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which have not been getting bauking
facilities upto this time may bogin 1o get
them,

In my opening speech I referred to
certain statistics, and those are creditable
achlevements consldering the short period
for which the Banks were being managed
and consldering the rastraint uoder which
we were placed, We did not know what
the ultimate result would be, but this time
I find that there Is much larger support
from the House for this Bill, and even
such opposition as comes seems to be rather
feeble. That is to say, it would look as if
those who oppose nationalisation of these
Banks have resigned themselves to the fae
of these Binks going into the public sector.
I would, therefore, take this opportunity to
-request the House to give Its wunanimous
support to this measure.

Mr. Basu in his speech referred to
certain changes which were made in the Bill
last time over ths O:dinancs, but as I  have
read out the reason why the Bill was struck
down by the Supreme Court, it would show
the changes In the Bill over the Oudinance
did not affect the mauer at all. In clause
20 of the Ordinance we said that after the
undertaking 1; acquired and afier the
existing Banks receive the compen:ation
those Banks shall be wound up bya
Notification of Goveromeot. As soon as
the Ordinance was issued on the 19th July
and the House met on the  2ist July,
ohjections began to be raised regarding the
Bill, and the Suprem= Court thought that
there was pyime facie something fo the
Bill which had to be gone into, and there,
fore issued the stay order, Ubless they
were satisfizd that there wasa prima
facfg matter to be looked Into, they will
nol issue a stay order. Therefore after the
Ordinance was issued we had a second look
at the prvisions of the Ordinance ‘and
thought we were improvilog the Ordinance
by introducing certain provisions. For
exa tple, in the Schedule the market valus
of buildings was considered payablc 10
these Binks as part of their assets, but the
market valug of baildings, if you wuse th:
worls ‘market value’ in its correct  sease,
wou'd hive gone much bzyon! th: amouwn
which they would have speat for putting up
these bui'dings, Therefors, we sail that
regarding  buildings, it well. be the
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ascertained value, We did not provide for

good will althugh 1 remember some
Members opposite  said that some value
should be given to good will. The advice

which we received was that with respect (o
joint stock in India, their growih having
been supported by the Reserve Bunk of
India ang by the Banking Companles
Regulation Act, good will, if at all, should
g0 to the Reserve Bank and the Banking
Companies Regulation Act...

SHRI PILOO MODY : You should go
to the circus,

SHRI GOVINDA MENON : Therefore,
we have followed the other  method
suggested in article 31 (2), 1 hope and
trust that, this Parliament having resolved
by lts sovereign will that these bigger joint
stock banks should become public statutory
corporations In the interest of the weaker
sections of the community the attempled
nationalisation of these banks will succesd.
It cannot but succeed as the will of the
people will be supreme...(Interruptions).
With this end in view I should reguest
this House to give unanimous support to
this Bill and to get it passed even today,
before it is too late. Sir, 1  move,

= ¥oit e At (FiF1) o aeww
AZ134, 59 937 § Wl 939 g% § 9Aw
g%+ 3t fged ¥ a—ager feamr @ #w
varm fagd gro # mifsdsa w1 feqo-
w7 & 8t fawrfea o § 3l gat aw
ANASIEATT & ey 7 o1 fafrer F
ot fas qw fear @ 1 g% agy wwdE d
fr ¥ qqt axfeas st & afedeq &
fadta & ot &g I51€ 4T ITH ¥ qF &
Wt Je Aty HA o ¥ Adf faar g
R wgar a1 e aw 7@ Sord w g
1% & wAqFHz gAar a7 14 @l w
aifzaes Frerad o1 417 sTea 41 §9ifw
20 A w1 2039 ¥z FL g 9 ? faw
A R AT 9z FIT I3 T qq FEar
g 34 Trz ¥ 3m A9A M ITN AW AT
TEY Y—T2 C@F T § FE w0
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T fram 3 ? Famwar § wgigw ogy FU1 T owd memw y At @ ¥

qifed=a &1 w77 § I9F AT UFAIE
ar Fafeaw wif srew @ @ AfFe wgt
o gat aifee &1 gsaeq § IER dar
1§t w100 7FY 97 w4 At g
¥ frdY safe Y gz #Y ATEwwar
agY 41, 9% ot wf fausT agt ¥ T
o 9% ¥ | afae gaw Oy S -
Afaw ar fafeas w1z o fraerk A8
2ar | fwT ¥ qgw qare ot fager @99
29 & FOF SMrl § §, @A JeRaAEN
& #1§ F Fiw # gwmgar AR ¥
arst 7@ 3| JeeAA garAl & wH
grar 2 | SsEarst § Zw fedt o T
a=El aig ¥ FTH 4 F 957 § 1 AA-
dta w4t 51§ 97 A7 it A F@ fE
ozl aF gig FIZ &1 g3 §, I9T I
it &8 FwigAT w1 vz foar & @l PR uT
T 137 F1 0 1@ #1 faar ar gad A
F1T7d & arg AZ 2 Ama@mw
g § 3fe sz ow e 1§ g7 ¥
frramr M agafaug adi g & arc
T ag 74 & f | g & g0 S
¥ = Iarar wifge ) & g g6 w
W 7 FT T3 q@ W AR @
=fgT

aft gmt aga A el 7 w31 ¢ fw
%9 fas # agv &) aiF § o' qufr gaw
FYE ¥ araR agT § cqrgz I 0 Hfew
gfg §1F § 37 e wif dar A faa
i agA ¥ oy gz o A @EY
fad w@ & 7 #1 fer ¥ 7@ Q@ s
w1z fagqr 9 aFar § 1 @i 37 I1w
¥ fayay fear ar fe ol ®1§ snaam
& A war st fgmer q9w wmA X
T2 AE AT AT AT AwF AT A FH
A 1% wifia & 19 5« 9¢ faae famd

s ssmis @ fawr & &7 ¥ w7
¥z #AA § gyl wT aifr agt W
¥ @t qggAl 97 FvE aeg ¥ faAw
faar ar &% | 7 wEET 3 ot o ey
&F ITFSTEAGT TH ¥ TEIAT $ T

# g9 a7 4 § | @Y IFA WIA THA
¥ Fgrar:

““The number of accounts at the end
of June, 1969 in all the 14 banks
together was 4,047 and at the end
of the year it went up to 14,053,

W ar ¢ fe i ga aaat gf &1 amd
EF TN w7 R

“One of the objectives of nationolisa-
tlon would be to provide financs to
sectors of our community which did
not usually get support from finance
institutions. One such sector was
agriculture. I find that beiween the
end of June, 1969 and the end of
December, 1969, the finance supplied
by these banking corporations 10
agriculture exceed the previous flgure
by Rs, 1,14,950,"

T oY §7 TR T 1 ad w0 Fad
91§, 99 93 ST LIS a1 aq 0 §)
gEar of T gd W & o Mo A
Wwe &0 & grag ¥ A qweg fear

qr I9H ¥ OF GYET 41 IFIT AT g

At the end of February, 1969, the
figures show that the 20 leading
commercial banks had sanctioned
udditional credit limits to agriculture
and small scale industries over the
June, 1963 level of the order of
Rs. 130 crores and Rs. 84 crores res-
peciively.”

wsqy AE'A, W awa #v frw

2 e w9 ¥ Fwid @ oanfa @
@ @ I w7l IF IgAIEATA F AT
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¥ g€ & wafeu & it d% IgTEIEEA
w1 $1E Ag 7@l wrAar w@ifs dar IR
w2 ¢ fF &% & uslgwmwr § T 9«
gim 1 & Aot goT T @t A F6
R B TradvaT afl X 8% s T IfEa
FoTg @ & % qafeq 0 8N g
ag A oY O &1 AWT 91 T H FA A
gt & 1 e gt fa & qad 3% fou
W ggar & a7 AG A\ |

wgt as faw ® waw § oW
St areded ot A S wg AT A
Moy s o fFags 3] 3 =if
wX A fag X & gy wwa 1 A9 W
TLTHLT X A gH A wAA O @
§ 7dy e v gw fedl W 9 A
wT avd § 4 foe 5@ 2w & ada At
# T wwArE &7 87 FAT WA AR
FG ¥ | sraz A ? arer = 341 F
frat u@e o Ao F g A J1 WY
§51 F 51 q@ez Jgeaadie SREHE
¥ gral & AT ww A a7 A% 1 AL
IFWT F ST A1 §, 3@ «a 51
Q@ O98 & F2I@ G W FT GFA
g\ fg oy guw ¥ aff sar f& wEd
faara AR & T 41 ST {) WHAl

# ana¥ gy w4 S A & €W gEA
¥ uF mda = 5 W A wwAfas
st anfaw gwensl 97 g ol &
faar & wifge | aEE @ S
t1 ofees swrsdl # aranh 53& v
Y 1 ArEH 1 IATE qwA § e
wret a® gm oY FAT §1 Faq 3,
g% aga &t mfagds AT digds 39 9T
fa=rT F7a Tfzm | it anir 77 o
gfa & wrow w1 gar fyad g alew
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Teq ¥ qer gvfeqq 9, & g AT
Y aga w% s § foe it & sgan wgan
g fs wgi aw facw ok MgAT &1 wrary
2§ git Iu% Faw Tz wifsgdw sx d4-
g% far w2ar wifge | wafeq & qrdar
waar ¢ fs ot a% t@ faw &1 www §
W UF 3% HA & gyF & &0 ufgh
fagdt wgt 33 w1 fas & ot oggel o
fa=re fear s &% o< fer #1f gw gat
et 7 w3 fored o wrne fax gile a2

# o ol gwrwr ag w1 @ g o
o aifeariee &Y g7: A dewr g

MR. SPEAKER 1 The question is :

““This House disapproves of the
Banking Conpanies (Acquisition and
Transfer of Undertakings) Ordinance,
1970 (O:dinance No. 3 of 1970)
promulgated by the President on the
14th February, 1970,”

The motion was negatived.

MR. SPEAKER : | will now put the
motlon for taking the Bill into considera-
tion. The question is @

“That the Bill to provide for the
acquisivion and transfer of the under-
takings of certain banking companies,
haviog regard to their size, resources,
cove rage and organisation, in order to
control the heights of the cconomy
and 1o meet progressively, and serve
better, the needs of development of
the economy In conformity with
national policy and objectives and
for matters connected therewlth or
fncidental thereto, be taken into con-
sideration.”

The motion was cdopted.

MR. SPEAKER : We will now take
up clause-by-clause consideration,

CLAUSE 2—(Definitions.)

MR, SPEAKER : I hope hon. mem-
bers will kecp in view the limited time,
Now, hon. members may move their amend-
ments to clause 2 one by one.
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SHRI MADHU LIMAYE : I beg to

move :
Page 2,—
Sor lines 5 and 6, substitute—
¢(b) *‘banking company™ includes

a!l the companies mentloned in
the First Schedule’ : (1)

Asqw APz, ¥ gaew A=y (2)
%Y grg T § F4ifw ag fadz §

Page 2,—
for lines 14 to 18, substirute—

(f) *‘existing bank' means a bank-
ing company specified io column
1 of the First Schedule” ; (3)

Page 2, —
after line 18, insert—

“(ff) *'rural area”™ means villages
and small towns with a popula-
tion of mnot more than ten
thousand.” (4}

SHRI BHOGENDRA JHA (Jainagar :
1 beg 10 move —

Page 2, line 5,—
omit “not"  (15)
Page 2, —
for lines 14 1o 18, subsriture —
(f) **existing bank” means any

banking company, both Indian
and foreign, as d:fined in section

5 of the Banking Regulallon
Act, 1949, (16)

SHRI KANWAR LAL GUPTA: I
beg to move 3

Page 2, —

omit lioes 5 and 6, (17)
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Page 2, line 15, —

after *First Schedule” insert—
“and forelgn banks" (18)

SHRI SHIVA CHANDRA JHA : I beg
to move :

Page 2, line 18,—
omit “*were mnot less than rupees
fifty crores™ (27)
SHRI S. M. BANERJEE : I beg to
move @
Page 2,—

for lines 5 and 6, substitute—

‘(b) “‘banking company” means a
banking company as defined in
section 5(c) of the Banking
Regulation Act, 1949 including
a Foreign Company within the
meanfog of section 591 of the
Companies Act, 1956 but exclud-
ing the Cooperative Banks.” (89)

Page 2,—

Sor Woes 14 to 18, substitute —

‘(f) *existing bank® means all
Banking Companies,* (%0)

SHRI M. R. MASANI : I beg to
move \—

Page 2, lines 7 and 8,—

for “19ih day of July, 1963" sub-
Sritute—

**14th day of February, 1970",
(130) .
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SHRI S. KUNDU 1 1 beg to move ;:—
Page 2, line 11,—
add at the end—

“or any other banks which may be
further specified by npotification”.
(165)

Page 2,—
Sor lines 14 to 18, substitute—

‘() *'existing bank™ means all the
bankiog companles whose deposit s
not less than a crore of rupees at
the time of wvesting of the banks ia
the Cental Government and any such
banks which will be further speci-
fled In the First Schedule by potifi-
cation within thirty days of the
enactment of this Act, (166)

SHRI YOGENDR ASHARMA : I beg
{0 move—

Page 2, line 5,—

for “*does not include™ substitute—
“‘jncludes™, (125)

SHRI BENI SHANKER SHARMA :
1 beg to move 2

Page 2. lines 7 and 8,—

for “the 19th day of July, 1969"
substituie—""appointed day". (188)

Page 2, line 16, —

Sor ““last Friday of June, 1969" subs-
titute—appointed day". (189)

Page 2,—
for lines 17 and 18 substitute—

swere .not less than rupees [ifty
crores. (190)
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SHRI 8. KUNDU ;—1I beg to move :
Page 2,—
Jor lines 5 and 6, substitute —

(b) *“banking company" means and
includes all banking companies
as defined fn the Banking Re-
gulation Act, 1949 ; (202)

Page 2,—
Sor lives 9 to 11, substitute —

(d) *“corresponding new bank", in
relation to an existing bank
means the body corporate desig-
nated by the Central Gowvern-
ment by notification in the
OfTiclal Gazette o whom the
undertaking of such a bank shali
vest ; and in respect of the exist-
ing banks specified in column 1
of the First Schedule, the body
corporate srecified against them
in column 2 thereof ; (203)

Page 2,—
after line 13, insert—

*(ee) ““date of vesting” means the
date on which the undertaking
of an exlsting bank is transfe-red
to and vests in a corresponding
new banok under section 4 Lo
(204)

Page 2,—
Sor lines 14 to 18, substitule—

"{f) “*existing bank’ means a bank.
ing compay exlsting on the 19th
day of July, 1969 ;' (205)
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SHRIMATI ‘I‘AM—LESI{Wa&Rl SINHA :
I beg to move :

Pape 2,—
Sfor lines 5 and 6, substitute—

‘(b) “banking company™ fncludes
a foreign company within the
meaning of section 591 of the
Companies Act, 1956 ;* (225)

ot wy fawd : wsaw aga, & W@
UF O 9¢ AF, T R o 9%
ars ?

FEuR WENEY : g 9T Afew |

=t ay fowd : seqw wgig, wuE
1alt3 &1 ma=sw agr gt g1 AR
IAE T GAET 4, 57 a1 fawgf qx §
Hq § A9 T T@AT qTEA g |

A WEIEY, WAl HEIRd A A
SaTET e § oF qUa@ §1 I9C AT Raw
gl $1E & foig e at S aga &t
fagar &Y a7z wreg foar | 3few o6
gare ¥4 9« ag fa= & gan @0 99 gAY
W) gmar qr AT A fex & Sarar wrgar
g fr orgh o affa<or 1 8a ¢, Ffa-
fiEhaT & gare §, 41 9g A1q WE A
¢ fs gt 912 3 qod at # o fafwa
Trg aff & § A3 wwfog ag wraeT a@
Wt gar gan § 1 gafey wwETT W AT
faare s<ar wifgy f witsoor w1 ¥6T
fat @ #1371 ' wadarfas Nfwa 7
fear @i

e aAwd ¥ fog § g WER
BES FT OF HAW GIHC GAAT Wgar
£ ag qu ot smrfafedas & wi# @,
affT gadf sflrag s g fe
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“But in the absence of any reliable
data we do not think it necessary to
express an opioion on the question
whether selection of the wundertaking
of some out of many baoking institu-
tlons for compulsory acquisilion
is liable to be struck down as hostile
discrimination,”

e #gr ¢ f& Fifsom sTmoc @ gn
A famr & srefevs g & & afr ard-
fes # &t qarr & 1 = & 7% g@ I
w7 fasdew o wrgar § 6 w1 wwgw
EH Tarar Tav §, A 14 8 W AAr
w1 WY arsfes & sgarc & ? gad gwar
gg warar T3t B e, @ e,
TAFT WIS UF AT & A gEU AN
g:

“to control the heights of the
economy and to meet progressiveiy,
and serve better, the needs of develop-
ment of the economy in conformity
with pational policy and objectives
and for matters connected therewith
or locldental thereto™

AT AIST ST Qa1 1 G g9 & &
aY 50 w0z Y FHEY AT A7 ;WA §
ddvenim b facenser 1% 5, 6
gATT %o ATHZAT BY | Afww SIgi T% FA1-
e e a1 @ @wEAn) & q1© §,
% gy s wigar g f& o T &
faddt 4% § ¥m 97 %I W qgEAw
a5 §1 FuArag g fE§ W
fadsft d%1 ® @ AW A AWM ATE
®ir zréfes & ot Igea fear nar § SEF
faege facda § | wofeq 48 @ @3
geeara § s s 50 w03 o foege
7@ aar 9rgd § O & Y W AAS
fard a1 3 o774 o% qawe & fxa §,
faa® A g—Ed 4%, W@ I8,
Agaw ove frredw 3% dR W amfr'
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fadl @%, ¥ miT % § foad @ fem-
forze 50 1% %o a1 3EY afaw § A
w9 § w0 o - fRa @ w1 oam
TREw R (AN ww §
ot 9 w1 wLtagw w7 T Y )
i gftfoq &% g d@wew T (1)
@Y qvaT (3) W@ g )

wgl a% gty a1 fe fagelt d6Y &
gru fagslY smar # ggmar @@ § av
frgeY ax o7 ag faw T @1 &
TH! G &1 Y W1 47 AT 9 A4y
g f& 3y 491 & @i 80 sfgwa smam@
frafy sqrare wwar ¢ at #ar ‘awg £ 5
20 wfama zw snara fagfa &1 & @
grdn ¥ foramagsd § F @
IR &1 F1 FhEy fear s@m @
STHIA FZ A |

wgiREm A g aEe Hd @
FLHIX 9T A1AY FTAT qMgal § FA@L
%1 f ag aewe faefagi @ s €0
gz ®fgdl ¥ @@ & STET ¥ T 7
aad% B4 A T § Afew o T
WIE ) SAaT ¥ I gE s AY
sarEy wegl §) 9T | gefer ¥ ogg
wg § {5 3% fomt a@ls € fadet
IR UNIFWMAFAF a1 T ag
ardt whtd avdt ¥ aweht § A g
§ | gafeg & ot S § wdt® s,
wigg ot & @Wl ¥ als  wEar
f& au ag wed few & =TT 7
IOTT 1 AT FT | A T A 0@
# A I [T anee T § 9EF I
e & gu fema s g e @
g e § 1 ofw o A gty A aw
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¥ &g fr z=an I Y, F7a7 4 a1 few
it Mea S @ & wgm & s wow
&% ¥ arfas &1 f ag wirew Mazw adl
¢ afvg o w@aex femm & A2 W
sy e 1 wEfeq 9 & sfad
AT ATAT FY §FT Ffgw ar va77 qfg
¥ w1 s wfgh, I9¥ F0 ¥ go Ew
Tt ¥ 7 g9 |l F |0 9z FK

oft g st (draei) : A 3fa @
T &1 &3 A7 & g awar

ot 7q fomd : sqar 1w wwAT R}
A N ardE wT 3 T0fEW )

ag du gawv gwE ¢ f5 agt as
T AR FT NS IR A FE TF Q¥
€ 3T%T 99gR T WA § fF 39 I
F GE 9T G H T A€ 1 W
foq st 9 T gAY g T UF O
fear g1 T @ g WAA & fow
G giar#t $1 g A g1 TG

gmTTE & :

““The Central Government may take
over any other bank not mentioned
In the First Schedule at any (lme on
the basls of the same terms and prin-
ciples by issuing a notification in the
Gazette to that effect.”

W all® &1 & sy § PR
AT @ W w1 wT qFO g 1 @iy
g% o ¥ gg AT @ fF et dw0 wv
wetgwe fear oy 1 AT AT T
Ffoudarr adf 2 v wm ¥ & faay

n AR # N a2 dww § IT AT Udraww
gfwm.

mhmmw‘tﬂal m'Tvr
tord @ ofoner At § fager aTe

a1k a7 IEd S e andEd foegr N ag@ @ W N o F a5 W@ g
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s ariyor g% St eform g ady ¥
&1 arrq f% 10,000 ¥ faasr =), faq
¥ AT w9 § OX gHIAl W @ @
afcqal ® & qrefta goTHN AEAT AT AT
3T WArw ART A BT Ay qTETAT HT
faearz &3 &1 ga1@ fwar g |

HeqE AEEY, i & gasn ®
¥t e 7 w@ad & gra wIET A
aga gurarc g fear afsa § @7
a7 67 & Xaar g fe 7 gl ) A
FT F4 N dH A wrF Ag g T
gisg # a8 F umww w3k
AT & @iy, feardl & g #9 FT
g% § 7 F12 0 A9 A Y@y S@ WA
gAarfag & w4 & 7 5000 &k
10,000 & sty § faadr afeai § <7
sfqai Hdsi MO g % !
sl % 9q § g@R ¥ a9 FEAfE
fazd 447 & AL § A FT 91 F IR
# 37 €19 T qe ok w1 9@ i
g E, e 2 Iy AW L0

&t gax e @ (feeh @)
qeas wgaa, § ot sara 2 9T foaa R
galga g, 9t ¥ A guET § A F A
¥ g7 § 919 §7 F0) ga17 FE @ )

¥y Faw oF g @z § A A@ g
fs frar oY fft §% Esawm s
UGhrwm g wifgd 1 @A wEAE
T NN XY gar st A faRa
F61 &1 weftaeay 4 7 @ wifgg
ag 91 §7 WA a1 I3 UF aga § w4-
wraR g dg a1 Asganar g s
rw et ARN{N Fafom & 33
WNar g forg & woq g, @I &
ey A4 v 9l | 1EaT T g
fF 7z Aqaw getee ¥ & 5 fadefF &=
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& TIAHA T g1 | 4% orawd gar 16
H9A AT F GATATD  HZA AN AN
gha ag arq A A f5 g awA
&1 ov &# g wgy &, wq fadan I60
FUAIFI R AT AR AN IT F
froraer § 1wz @t g § fr W
w127 @z faadt § 30 § fefzrs fagw
7Y gyt Afew A wgATag & fe S
difsfess fgm F T @ 9 TR
#IA F1T F1 qg979 gt & Fr ag fadeht
%1 w1 uEEIFL L 7 T g fe
T HGA F AR et F oy g ALY
¢ otz fadaft @or ¥ 8T & w10 43 W@C-
¥ 3TA! FHAIT A gAw ¢ frag ag
F G HT I & | I K7 T @A §
fe ol 3781 guadiz o & fog
fRwt ggaar s aTsw A @ I &
TR FIOT 97 IFX WA, IwdfFEa
Yz =fagi & st et § st fadu
91 F1 ULAFT F@A FT qrgw AGN

% WA e 3w & e fea
Asua g ?

ot e W e 3 A A a"
&t gt ax S grn dfeT vy A AW
At W dv @ § o wfadi @
aadfsai ¥ gra A AT wgiag ¢ fe
AT AT T ATHET AT N 93y A
ag @ ot foar e &Y agr sy WY a@g
g% 2 ag st w1 s =@ Al
ardfssi ¥ gre ¥ 39 3 P yuwgr oy
? f& strg at & foa oY o #Y fadei &
faaar & 39 & s g fadsly 91 o2
1T w1 A WEY | A FgX A7 Tg
& e wsdtg fga & s & g tar Y
*@ | Fu wgw Ag @ fe &% v I
§ sfeivigs defads wodl 4t wk
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gl ¥ fud 0¥ go ¥ I A AT A W
WA g IR N Foamn g ogi fe
ug ST gArefan W sTegTarefaT &
A AR Y SR TE
W g W § 47 EEY S W w3 W
MR WFALIEE A Y 59 a5
FRZ I IE R g @ #
&4 7Ef §Iar | AT 78 FIHIL AgAr
fr v & e gfrar & & gw
YA AT a1 8% AR gH a9 G 9%
¥ g, g A N F A A A
g T § At 37 ¥ gy faamw ToR
fr fadait 351 &1 wsdgwr s¢ &k
] U AF & T @ AT A F Ty
FOFTT GO ATTAT 1 A G0 A1 #
=t g afew & § wae §eaw A
¥Y UF T GIHIT AT FT 0 AGAT |

{80 FO1F TU1 3¢ H TR W-
dezliz oo gomm @Y AR 475 ®qT WY
N e femfaze @Yy 9 & &9
g fa2sft %1 &1 @ uaww sfkd )
a1y fag &1aTX 9T 50 FUT T FW
% fggeamr &% w1 ULhawn T @ §
oY 99 fadsht 461 ST A wrw wW A
T ? I T AN AT UEAFAT A
w01 ) 4% %) s g fe e ¥ fefes-
FATA & TR AT §T qG ¥ AEE-
T W AP N @7 Ao
¢ fagr o 1w fou sw A o7 TT
a1 &1 o uigw wifww 1 g W
oiw & fenrfaz § 400 sy wWA & T
fow & § 7 ag saat fggenfagi &
grghe tf’s wme amo gawr g
& @ 7z fgrgemfagt & dar, @ ;i
ww fergeaifrl o fadfadl ¥ ag o
aff W ot ag G @ o I61 F @
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STET | T W WY &Y QFAT G347 )
TR & 19 2w F qF fagqw &
wfed 5 ag Tar w1 78 st @y
A & Ayes gzl A feniw 332 o
et 391 a1 wrawaw w1 ¥fewr  ag
R A A9 gt § 24ifE gR wew
¢ s age w1 q17 aga A § el
IgY T@ GIHIT FT ATAGHV FIA )
ACWR ) 9T T AWER S
AAIGEQT T AWt g7 & fas &l
frarr & a3 st s @ ww

g

aifar & & s T Fg FT ANA
s g1 qft wEiRg agenn fw
ST 499 ¥ 77 aF fwaa gaeedz frar
#1X 39 #1 fFaar mfsc ag wge M@
g7 foamr saweiz e fem R aw &
% g1 wifee ag age & 7, ;1o
<t ) @AY @ gu ag Iy 4G §
fs 37 491 =1 udgFTr g 7

W F R ¥ A FowAT ¥
9 FAIET 2T F AWA @A g 6K
e ¥ wiv wwan § s ag fadat  d«0

BT ULHINT FT |

ot forrwex W (Agad):  aewe
AgiR, AT FutaT 26 afx 27 T & §
FoTo (2) 9T 1 9Y T (2) FT FA-FIH
(aY) & 99 & wgr 7av § fis:

...Does not nclude a foreign company

# g Az’ wer A gIew Wwgar § o
it g1y weafagt dfeT weafaal § snel
§ = % W 5@ ¥ gwmw foar o A
2 w1 ot ga-ForA (TH) & IW & el
#}fe:
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Not icss than Rs 50 crores

q & o & gEar a1 Argar (g forw ¥
anrT 5 @ § & wig | fRd &}
fegrmAt MM ds g ar T @ &
Hq1aga |

agiqx  ®F war g, 7N w@Ea
T oy i oda 451 Fq@ 91w
g N A s, ¢, 9z gk T A Y,
o fay gu erart £ & qgr (wRa
g ¥ a7 FT Az FAN FWIT F
faelaa & L 7 A Far g wwar § ?
ggtai@ atag 2 5 dsisra= &
frgEfrbmidom i A Fam
Tl FFw 1T gaqr feam ¢ & fow
a%g ¥ fa3a 5 w9 F19 F1 T47 G5
g Idt g ¥ agi ¥ @ A sWT @
Fiwad was sz 5 gz @R
#fFn & wrad # fell Usg¥ ¥ g
FRAA e g 9 gad & & wH
gfag@ &1 SIEIT MY F WT g
g | s ¥ fadaft da1 Y aog § agf
FY ad-zmaeqr oF A A AT E @)
dY | 99 U7 dFEA & @A, A gt F
sfage a1, ag ama ar§ f fadeft &1 &
qifqa 1 a7 ¥ swdwr ) yg-sgqeqr
TT g W & a1 9g ME 9T §A @
&T a1 fanfeal 1 o5 gvdt A ¥ 5T
A AR fRAT a0 & ae fa &
I § avT oA Wi WU @AM A §T
sTee greE W arav | g fazet A% &
gEad §t ara § 1 ag 2@ @ A
g g N § 3§ qoelt amwa ot A
¢ fr g9 fadat d3% &1 goraer T aF )
g # anfag 3 A sla et qa § T oa
WI9 FF T TEEFO FA § qq W
w3 § Tar A wifgd o daar ak
Hg FOTAT A1 UF 99 g @ w0
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AT T A1, /X iET 9T \@Er v
Y g1 g1 g & I 9T qoAr
UF §19 7Y g FA1 | §W & fwu v
& 3% TR 9T FHAT I |

U W gMET g §
Not less than Rs. 50 crores

AT T w1l F1 ger fagr ww @ A
% ¥9 | &7 9o oY 37 feA @ie
&% & gaew ¥ 7o) wgea ¥ qarq fzar
fo 4ff imds & =wdeq 50 Az &
s § w8 fe0 3 #1397 & 579w A9
fear mar | & qgaT wga g v fow axg
¥ gilw £ 7 qg¥ gzde fer wan
A 5@ SEIR ¥ e sexdE
11 g w9 § T HO0 7 @ oA
t fr feefrdes &Y aia fec a4
1t | ww & fefesfmama w1 s
Ft T17 3F FTIA & a1z WY 341 A A9
T4 330 f5 g7 wwElw dF 3 @
TR E INoE AN L g7 oA @ 50
FUT ¥ I F T A & T Igmar
fawdt &, afen o sfqem & sqEe
ardtT A § 39 ®1 q9 I3F Y Ag-
= ®@ § 1 fadah #) 7t §fen fafaqe
X & dar fawar @ ofe7 qgr & a0
feF 91 7Y fawan §, 701 38 feefinfn-
TAAN gl o R A § Wig qF
#1 gy foan man @ ®ar gitw WE e
# fefewfaras 7 v ? N 45
7T & T s A w¥zw 50 AT A
fewaTgh 97 av &1 W & e agm,
afeT s ot S0 ST H mAZE A F
M aimds v @ fear o § 1w
a7 gftq 1 ¥ fefewfrywa wrr o«
Fn ared § f sy gfiw w1 9w fee-
w ¥ fToideT Ag som & @
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aawar ¢ f smar genaar g fefesfa-
gAY 3.3 A A

# e war § s gurdk e g77
% a7 w9 g4 9 gAfra &I 0
fargeara % feafa &1 avan § s 2
e fadelt &Y &7 s FT faar
ST | 7T HIT AT FT 3 ar #rf fafes-
fadaa ag gvr 1 #f6q qav @17 Raw
agt @ a1 ag faegs v w1 gafEl
& faar g, gad §8 28 |

SHRI S M. BANERIJEE (Kanpur) : Sir,
I have moved my amendment Numbers 89
and 90 to Clause 2 already. We have been
pleading here in this Houes and outside, and
throughout the country our Group has been
pleading for the nationalisation of all banks,
And to-day when we are having this Bill
before this House, | am glad to announce
that under the leadership of our group and
the party, the All-India Bank Employees'
Association had raised the first slogan for
nationallsation of banks and to-day thelr
slogan has been partially translated ioto
action. And 1 am happy to know that even
the Members of the Jan Sangh and their
representatives who opposed the Ordinance
{n the Supreme Court have now come out
with a statement in. this House that they
would like the Government to pationallse
all the foreign baoks also, It Is a good
sign and 1 do not know whether it is their
conviction. If it is their conviction 1 wel-
come It — 1 have no words to say for this,
But if it 1s a tactics, it is wrong tactics.
But if it is a conviction then it is an article
of faith. We want all the forelgn banks to be
nationalised and we want that all foreign
campanies should bo nationalised. Indla
can only be rebuilt through the labour of
our working class and the money from the
capitalists and even the all-India monopoly
concerns should bo taken over by Govern-
ment  That #s our stand. We' hope tht
Government will pot feel shy "in declaring
here angd now that all banks will be ration-
alised. 1f they want to know how muéh
time they want for taking such a decision.
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I wou'd like to tell the hon. Minlster
that when the Supreme Court struck certain
clauses of the Bill and declared this parii-
cular Bill ultrg vires they did on It the basis
of discrimination— hostile discrimination—
and Shri Madhok, Shri Masani or Cooper or
any body else or even Shri Gupta and Shri
Lobo Prabhu may approach again the Sups
reme Court and may try to prove it a litile
hostile — 1 doubt very much whether the
Supreme Court, in their wisdom, will come
to such a concluslon that this is bad o law.

Naturally, Sir, why should the govern«
ment feel shy in taking a declsion here and
now or at least let them promise that a day
will come when all the banks are likely to
be nationalised,

With these words, Sir, 1 once agaln
support this Bill. I have moved my amend-
ments and request that the sams may be
accepted.

st tfa ta (3@) : @sgm wWEEw,
FL gAET 99 & F%C 101 aF @ FFA
9T &1 AU gg 94 & fF 549 wfEa ¥ A
sava faar 9% Qar o vgar 2 fF sw
#1 fRamr gigmwed § | wH auF i fas
sir ziges § A ¥ fors fear mm w2)-
fonr grza a1 oFEA & & gEd
s gu faddl %1 H1 weawTr A5
W | #GF ¥ 9« TF g fagey A%i &
TENTH A A § a9 T (E@H 7A-
= gl grmr s gu fee ¥ aa¥ W @
g, feafwfarga s § 1 &4 wgkg qor
s FA wT FgAT Ag & v g faRa
9T W GAGT HIF § IEN qgran
&, ¥9 aIEY g9 §a9) AgY ST g § |
afeT a7 W f5 gy sl & (%
fada sqro & aedr wfgmm w2
&% gva fear amr &1 gay aft wifas
pardfrgmad K o7 g R b
frgeaad fawlt sma § AkEgT A
3 fag foasr ¥87 1 usiaso )
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fear st ;fgn 1 gmo swa fars
ol ®1 ugFm A 1198 ¢ Fogw
@ gfaar & wiad |ifgm sk samfaa
23 &1 w8 nEd it g faRat dwf @
UEIAF FTAr agT as g 1 & wgt
9 MfaT #T IIFEW T ATEAT B
| agq & Wi @7 gu AN 93 @A
ar fs mifae A fzma feaet §1 1956 #
ard B g F1 usHaFor &1 faaw
qr | FAFT d1F AT F1aT QIRAT FEAT
az1 w1, fwearw &1, wha #1 §K @T-
e F1 | SfFT @F aragg M ag =2 @
T EAT AT w1 TR USSR FC
fear | gw %1 w0ar & fF W@ I@ET N
#1E ovaiq 3 7t 2, femfes gfe
T8l g | g fadd) 91 1 usflasw @
foq 7€l 34T & fr ag ortq mas § =}
art &1

grmiaimsw § f5 fader Far
2 d9 F wsPIFw fear g ? q@
a3 fadell qar it {atefa, A7 sUe-
qfs & oF g9 § a1 §F @y § Sy aF
U FFqA & 719 ¥ w10g| 4% § O
gER gre ¥ A @ag FroAvEl # fogm
& foq 37 &1 g AF § AT s @
g1y gardt aq Aifs £ ¥ agg g7 @
g ol s g fe gragwea & f
{fen seifra, ®fez edegma anfz
AT AT G AFF

oa g1 qg 931 g ¢ fE g &«
¥ wisftor @} &1 9T WA 9@T |¥ P
WE A F gy gEr ag § fF aiw
‘¥ g g fam wrAl #) o g B,
qgi w9 4% ¥ oF qrEr F7wd @
mzwﬁ{aﬁ‘tmfm at grerer st
# xay aga waar 2t asar &1 T ad
Faea ¥ ow At AT ST ) AT QA 9w

@1gT 40 ¥ @iz A F31 & fx fra ey
® wiw w9t &0 ) Fw A wetw wEky,
T §Y § fF Figq T #1 dYq " wo
wafy gma F waf faar mar ar)
g NI ag & 5 5w aw@ ¥ N
wHitfaw gw & Saar mg wafa T &l
T A F FWGT T H NT | TgF aR
¥ Ju oF duied @ R & mnar s g
f 9% 7= w@ay wra F

fE R Asr 7 4y Perws fig-
ffadwa & snarT 91 U @99 SFUA
#1, 59 33 & AT war § & fadsn 44
&1 Wt F3w TgEsW FT fear @g
#HT T@ AW FT A1 aTAA &, WY
dRr St fear oo | F gmar s §
f& gag Ta9 |67 A |

st afftex s wAAlT @eET d
qUAt AOHAY A FET § AFHT AT W W
gatew § 112 e 13—

seqe wgew : 112 agt @ Y 89 #
st 113 3@t & o1 90 & 1 59 9T WA

aZEq A% IF § 1

sft driex oWt ; SAE FIEw gEL Y
nrgat

faxst d%1 g7 aww 4% §1 L
gwor g fear s wfge, o faafad
¥ %ot w@ag ¥ 9 a% fay § ¥ gAX 0F
Mm@ IR sg dfe o ug
fgar # grm fr fadelt d&1 &1 a9d g
¥ 7 fear arw | IAF7 Fear ar fw faday
aﬂ@ﬁfﬁ-ﬂsemmup afeT
m e f sﬁm i'%m AT !sﬁ*ﬁ
m%ﬂ%iﬁﬁlﬂuwzxﬁr gm-
ﬂq.mﬂ’hé’raﬂﬁimﬁmﬁami
iﬁﬁmﬁ“'ﬁ%ﬂﬂﬁﬂ?%‘ﬂ?'
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[ A=z wraf)

wWea A &, awrer & fe@ o F Wi
mEr Agl f R aw A i g,
REMAIN Ara XA A &1 W AR
wq WA 9 1aq w33 § fe fadui & gardy
56 wrard § q feaY & ag ww 440 @A
wifg fw 56 Za & ¥ grend § W W
ArET ITQ sTIQRE mEaewl ® owmarA
gz | fas wrg daf # § 1 swmdwr A
a7 ¥ agl rardt I @ gt gD wan
agf & 1 97 ¥ WA AT AW A gAR
Zoit &% A g § @t 7€ aver gAR
qut ¥ 3ofeqa agf @t wifgy fada
ol w1 TgEw F@ FEAA A o
&7 faeht 951 & afeg 3 gat &9 &
FT @@ 3 AT W F AT @R
9N g5 a9 & W@ & wafs g7 orarsi #
fagalt 341 7 0% dar gt &7 A FAA
g amrImE A N ad ewE 2
Sa%1 fas avard &€ a5t & 29 & afew
¥afar Mo s ¥ oo SAad A
dig dtg gAR §IAT AGAIL GASEET FT
Z3 1 fade %1 A grEEl F¥ 9gi o<
@ FT A AN 3T F 9 T9T g1
3 & feafgdi & afa ¥ @A
wety fgx &1 ag asran ¢ fs fadah 491
F1 A1 F7 § §7 99 §1 WEGHIT FI
faar g

Fgt IF GAAR F 77 & IAH A
# garwr oF fady datew & 1 gaeT gan-
Fo gAR Agl A1 qgar afz faw ag &
gk wrdtfers 48 &t st grad femn
a1 I axg ¥ &7 Nzg a5 2 Ay oA
grg & & 3X | geitfas 9% & g9 W
g wdar qr ) A7 wr@a fafed #
T a9 9K 989 g @ 9 3T gmA W
it "agd fgar § I g w1 s
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seara WY GTHTT F A JAT AT | IAH
fasfay # zrgrm e gfear &) fudd
12 Tt # ANfr ga@ aga & fredl
gwdt § a & Saw) 0§ §T am9R) AT
SEAT
“It appears that even when the
question of natlonallsation was
brought up in July, some senior
offfclals in the Finance Ministry had
suggested that procedure adopted in
the case of the Imperial Bank should
be followed, but on one thought at
that time that the nationalisation law
could be struck down by the Supreme
Court on the ground of discrimination.
As regards compensation, the current
market valve of the Bank shares
canpnot obviously be the basts for

determipning the amout of compen-
sation,”

g I & g%ar & | sfsa zaw
FIOT AT ¢
“If this were to be the basis, then the
compensation payable would word
out to less than Rs, 40 crores, but
the Government has already provided
for payment of compensation
amounting te Rs. 75 crores in the
previous Act, and this figure may
not be reduced,””
75 FAT A AT IFA G FEH 90
Sfen a0 2 fr gz wgdw fafed &
EyEm g faa ¥ wT A fE
frg ag ¥ Teiifae d% & Ao A
wdT mar a1 IGY a@ ¥ w7 q@h
fipqr oy at @ 48 0% Tyar g AT
g 75 w0% Y W ST FW T WX
I7%! gu fear om wr @ AR gw w=EF
UK THH! 919 FLTAT A3 § | Sfwq
S FT AT FAAT ¥ fg@ ag v &«
fow a<g & g% ©iifEs’ds &1 uda-
w10 far a1 wE) avg ¥ agh A w3 A<
o7 &< fvar g ) daw 48 0T &
FAS! I qeAT AT 48 FAOF I $T g
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T w aHd § | o ot @ @ R T
1 Wi fear s [fgg

SHRI M.R. MASANI (Rajkot) : I have
moved my amendment No, 130. The polnt
of this amendment is to try and undo the
mischicvous attempt to make this law
retrospective In fis effect. We can certaialy
make it retrospectlve back the 141h
February when the Ordinance was passed,
was but we cannot meke It
retrospective by a slogle day beyond that
date because the Ordinance that we are
replaciog by this Bill does pot extend
beyond the 14ith February, As s well
known the last Act we passed was Invalid
and unconstitutlonal and was quite rightly
struck down by the Supreme Court, What
was done under that law was lllegal. It was
legalised banditry ; properties were occupied
fllegally against the rights of the citizens
who owned them ; boards of directors were
dissolved illegally ; depositors money was
transferred illegally from those to whom
they had entrusted the money to a set of
bandits who call themselves the Government
of India. All this banditry is souget to be
legalised by this,

17 brs.

SHRI NKP. SALVE: (Behal) Isit
the correct language 7

SHRI PILOO MODY: Call them

crooks, if you prefer that word

SHRI,N K.P, SALVE : It would be fit
piloo to say that,

SHRI M.R. MASANI : is it mot
banditry when a government tries in this
manner to legalise an illegality 7 Because,
what happened between July last and
February was illegal. If the amendment had
not been moved, | would have said s all
right, let the law take its course : lawyers
would have gone 1o court ; those Injured
would have asked for damages and the law
would have prevailed. [ want to say to
Mr, Salve that what this clause tries to do
is to say : **Notwithastanding the fact that we
acted illegally and occupied your premises,
took away your deposils and misappropriat=
ed your property, everything we did in the
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last nine months Is made legal”, If that
is oot legallsed banditry what s {t? They
want to give retrospective effect which would
cover all their {llegalities, which would
deprive cltizens of their rights to go to the
courts and ask for damages for injustices
done to them, for properties being taken
away from them for npine months, for
fnterest not being paid on their loans, for
their dividends not baing paid for deposits
belng used in a manner that they did pot

approve of. Surely this is very wrong and
we oppose this atiempt to make it
retrospective.

Now, I should like also to oppose the
amendments moved which have already been
explained. A chorus had been raised in
this House for nationalising all other banks,
whether forelgn or Indian Mr. Limaye wants
only foreign banks to be nationalised while
M. Shiva Chandra Jha wants all banks to
be patlonalised, we are opposed 1o such a
move because we consider-nationalisation
to be wrong, io be bad for this country,

Let me correct the Law Minister, If
be is under the impression that our
opposition 1o nationalisatian of Baoks has
weakend by a hairs breadih, he §s quite
wIong ; we are as opposed lo pationalisa-
tion of a single bank in India today as we
were last year.

‘What will be the effect of more banks
being nationalised? I am not concerned
with the pationality of these baoks nor
indeed am I concerned with the motives of
the hon. gentlemen opposite, Their motives
are probably dishonourable, as are most of
the things that thcy do these days, [am
pot concerned with their motives. When
a tiger has come and ealen fourteen inno-
cent people, an amendment is moved that
four other Innocents should also be eaten up
because it would otherwise be discriminatory
on the part of the tiger | 1 am opposed to
the tiger eating up anybody ; I am opposed
to any more people belng eaten up by the
voracious tlgers opposite. Why am 1
opposed to the tiger eating up more people 7

Because I am concerned with the free-
dom of cholce of the depositer and the
man who deals with the bank, the creditor,
So long as there is no complete monopoly,
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there is some hope for the depositor and
the creditor under the present Bill, While
a semi-monopoly Is established over four-
teen leadiog banks, thank goodness the
tiger has not decided (o eat up everyone.
Small Indian banks and some forelgn banks
survive, To that extent a private citizen
cin go from one bank to another either for
asking for a loan or to deposite hils money.
That freedom of choice in which we believe
as Liberals, that liberty will be further
truncated if four or twenty other banks are
further nationalised, 1 say this not with a
view to protecting a partcular bank,
whether Indian or forelgn, I am not con-
concerned with the nationality of banks ;
1 am concerned with the fact that the
ordinary Indian citizen, the consumer who
wants services from bank, has some freedom
of choice left 10 him, The proposed
amendment would further truncate the free-
dom of choice, Since we believe In com-
petition and freedom of choice, my Party
will oppose and vote against any amendmen t
of that nature,

MR, SPEAKER : SBhri Kundu...(fnter-
ruption:).

SHRI LOBO PRABHU 1 You have
skipped my amendments which I wanted to
. move.

MR, SPEAKER 1 There are so maoy
joint pames so that 1 gave the chaoce to
others, They were moved by so many other
Members,

Let Mr, Kundu speak now,

SHRI S8, KUNDU : Sir, I have moved
amendment Nos 164, 165, 166, 202, 203,
204 and 205 o clause 2, These amendments
broadly refer to three or four points,
First of all, the amendment seeks to make
a change in the definition which has been
given In the Banklng Companies Act,
The amendment broadens the definition
thereby including within the definition the
forecign banks also ; the foreign banks are
brought within the ambit of the definition,
Secondly, the definitton of the *‘existing
banks has been changed to the effect that
1hesumofﬂs_50gumwhlchh the Umit
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of tke deposit mow, becomes Rs, 1 crore
according (o the amendment now suggesied
by me,

The most important thing In the varlous
smencments to this clause is the date of
vesting, The Minister. if he is true to his
word, sald Mat if at any time he thinks of
nationalising the other banks, It would be
done and that the date of vesting should
be flexible, As and when the banks are
takes over by mo.ification and they merge
with (he new banks, the date of vesiing
should be as from that date, This amend-
ment is very vital,

The most Important ltem is about the
principle of hostile discrimination. Unless
the definition of the banking company is
suitably changed, as I have suggested in
my amendment, I fear again it will be hit
by the Constitution as has been interpseted
by the Supreme Court, because they have
said that it makes a hostile discrimination
agaiost the named banks in that it prohibits
the named baoks baoklng actlvities whereas
from carrying on the banks, Indlan
and foreign, are permitied to carry on
banking business ard that even new banks
may be formed- and which may engags
themselves in banking business, They say,
“Indian and foreign banks.” Suppose, you
allow the foreign banks to engage them-
selves in trade and commerce,— those who
bhave deposits of more than Rs. 50 crores—
and do not allow other similar Indian banks
to do so, it Is quite possible that It will
again be hit by the Supreme Court, because
the judges are thinking io that maoner as
I pointed out earlier,

In view of this consideration, 1 would
plead that the hoo, Minisier should accept
my amendments, It is not a tiger which s
actually eating up these 14 people, 1 feel
that the tiger is the managlng directors and
big shareholders ; if you just shoot at
them and AInjure them, if they are man
eaters, they will go round and eat all the
people, unless you kill them outright,
Thercfore, if you just shoot a part of the
liger and leave the other parts, since you
are only natiopalising 14 banks, it will be
very dangerous, and when it becomes a
man-cater, It will try to eat everybody
clse and may be sometimes Mr. Govinda
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‘Menon himself. In view of this, I hope he
will accept all my amendmenis,

SHRIMATI TARKESHWARI SINHA :
Sir, while moving the amendments, I would
also like to endorse many of the things
which have been sald by the hon. Member
who has wanted the natlonalisation of
foreign banks also. The argument given
by Mr. Masani Is exactly the reason why
we want foreign banks should be brought
under the nationalised sector. That means,
the deposits tody are likely to be diverted
to the foreign baoks, You Wwant a sense
of direction to the Indian economy for the
socialistic goal that you want to reach. The
primary object of the nationalisation Act
ftsellf, as pointed out by Shri Madhu
Limaye, has besn that you would provide
a sense of direction by the use of bank
finances. Naturally people who would like
to oblige foreign banks and get money in
relurn will divert their fonds from the
Indlan banks to foreign banks. You
cannot prohibit that. If you prohibit one
individual depositor from dolng it, it will
be discrimination and it will go against
his fundamental right, because the depositor
has the choice to deposit hls money in any
banks he likes. As 1 said In my spzech
during the general discussion, most of the
foreign deposists are being utilised for
financing foreign companies. They are
indirectly putilng p , giving help to
forelgn companies, for favourable collabora-
tion t=rms, They can get away with it If
this latitude 1s shown to them.

Some wvery relevant remarks have been
made about rupee payment account, whether
it is American, Yugoslav or Russian rupee
account, We hear a lot of things about it,
but whenever we ask for any discussion,
time is not available for Government, The
Prime Minister does not have time even 1o
answer short notice questions on this matter
because it is very embarrassing for them to
tell us where those rup:e payments are go-
Ing. In reply to a question, the answer
was given here that general permission of
the Reserve Bank is required, Yes, for the
totallty of the account, general permission
of the Reserve Bank should be taken by
the rupse payment countriss for making
rupee payments in this country, for embassy
uses, etc. The USSR Bank for Foreign
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Trade has a central account with the Reserve
Bank of India. We went to know whether
the USSR Bank of Foreign Trade has one
mote accouut with the commerclal banks of
India who are authorised to deal in foreign
exchange. Apart from natlonalised banks
It will be necessary for the Government to
have Information from non-pationalised
banks which are holding rupse payment
accounts of other countries as to how those
funds are being disbursed. We understand
that this bilateral trade with the USSR
provides for the settlerment of commercial
and pon-commercial accounts. What are
those non-commercial accounts which USSR
has here 7 For what purposes are the non-
commerclal funds being used 7 My own con-
viction is that all hose non-commercial funds
are being used for political purposes. How
does the Reserve Bank or this Parliament
have access to what is really being done
with rupee payment accouats in this country
unless and uatil big forelgn banks also come
within our purview?

This Constitution has been made for
the cliizens of this country, The rlghis of
the citizens of this country are most precious
for this Parliament to preserve, But unfor-
tunately, the Indian cltiz:ns are getiing
lesser rights than the foreigners in this
country, The foreign shareholders of the
baoks probably take advantage of the
Indian Constitution and the fundamental
rights contained therein for their own
benefit, But our own people in the banks
we have natlonalised have been denied cer-
tain rights, It is unifortunate that in this
country foreigners get more rights than
Indian citizens, The Constitution should
have protected and preserved the rights of
Indian citizens, Therefore, 1 strongly
submit that forelgn banks, above Rs, 50
crores at least must be onalionalised at the
first stage

&t avit sivx wt : semm WEEw,
#7192 9T AT wgraT 186 & 190 aw
wrl & fawren & 1 &g 187 & gror A
fa it T61 ¥ w1TFW K 7 FEY B,
THe Ho FAAT ATEA F1 FAHY ¥ 47 Ty
uwdl § wafon oY §5 g7 g3 § 9 W
migz 335 QU frem A Qv @ e
1 dea1 IT W F ATTATFIO FY qs-
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qret ¢ famd faane fadwi & wonfaa §
ag fadsht 491 ¥ odawr ¥ 3 qwa
w oarf 7 gw At S @At
ATTAGEHTO FTAT 1 § ot Faeft-wran-
gy § Yy fadat & aw fane 37 &)
wfsr g7 @ Ta ® aiwa 7@ 57
gra fr gt gt fadelt 4% @ | it
#d AgEy ¥ wgr & fs i df d g
aga AR § wife fada & e s
fadst a%1 & gru Gpfed @ ST awT § )
afea & 9= & qga wrgar § fs <
Wt fa?ei & sarni< w1 @ Afew Sw &
g fadsht &% A §, s QR agm A
M fami o s § ot =],
fea T F € 7

O ) JO A § ag wgi 19
goTE 1969 § IAFY wg M aaridw @
foar &1 7O AT wEE ST ST @A
07 ®07 u® & & | Fa@ A q@rE A
¥ 14 w37 1970 Tar g I« qag #
FMPTTWATARAE I AR T &
o £ a1T Fgar agan § i o@ e
g fet wizm fafaer o wédq
fafreet 7 &t S=giF ot ®1g7 agi T
oY § 9% Wedfaes o ¥ At #
agivr § fas =mww feo 7 gafe
ag wiw maAdz ¥ g § afew ag A
& faare @, & wo# wfeg a0 ¥ sqT
AT qXw faear wrgar § il o of
1A AY A1 § ITH  Wrefaey ok
¥ ¥ aga a@ 1 sfoneat fa@ §
i forg gg 9T &K o amal & & #¢
giw F1Z 7 F1 ® @ fear § st A
fa% qasiifag $T @ a1 g SEF
Ga®¥ ¥ wr vt ! wwier & @ @
wTeEl ®1 AW §@ gu gEA & wdAr
F& M fF 93 Tae @F st |
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st W= \r: gwE §gRg, #
w¥fedz do 16 g7 T @ 1

SHRI LOBO PRABHU : I want to
make only one point. My friends, Shrimati
Tarkeshwari Sinha and Shri Madhu Limaye
have been very concerned about the
principle of hostile discrimination., At the
same time, Shrimati Tarkeshwarl Sioha's
hostile discrimination is confined 10 only
four foreign banks.

SHRIMATI TARKESHWARI SINHA :
Banks with a capital of Rs 50 crores,

SHRI LOBO PRABHU : That witl
cover only four banks. Shrl Madhu Lim-
aye's hostile discrimination is only in respect
of foreign banks. 1 could not follow Shri
Shivchandra Jha. Our friends who are so
conceined with the principle of hostile dis-
crimination must recognise the principle
of classification, There are different classi-
fications made by government. They have
said **we are thinking of banks which had
Rs. 50 crores on a certain date. ""They also
say ‘*‘this does not apply to the foreign
banks. So, please read your Constitution
carefully, There will be equal law for equal
persons,

SHRI GOVINDA MENON: In all
these amendments only three polnts are
ralsed, Shri Masani's point s that no
retrospective effect should be given to this
Act beyond the Ordinance, But the ordinaece
itsell has given retrospeciive effect up to
19th July 1969,

SHRI M, R, MASANI : That is fllegal,

SHRI GOVINDA MENON ) It Is one
of the rights of Patllament to leglslate with
retrospective effect, Otherwise there will
be a vacuum in between, which we want to
avoid, Therefore, I am not prepared to
accept the ameodment suggested by Shrl
Masani,

But In tumm I would support him with
respect to other matters of which be spoke
here,
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SHRIMATI TARKCSHWARI SINHA :
Grand alliance | We wzlcome the grand
alliance, God bless Shri Jagjiwan Ram and
Shri Govinda Menon |

SHRI GOVINDA MENON: That
Is regarding two points, namely, why
all banks are not nationpalised and why we
are restricting it to banks with deposits of
Rs, 50 crores and more,

SHRI TENNETI VISWANATHAM :
Where is the Andhra Bank 7 The Andhra
Bank has got more than Rs, 50 crores of
deposits.

SHRI GOVINDA MENON : Andhra
Bank has not Rs, 50 crores of deposits,

SHRI TENNETI VISWANATHAM :
They told us so.

SHRI GOVINDA MENON : We are
legislating as on 15th July, 1969, On that
day the Andhra Bank had a deposit of less
than Rs. 50 crores, Even today, my infor-
mation is that it is less than that, Oa 27th
February, 1970 its deposit was Rs 486
crores,

SHRI TENNETI VISWANATHAM :
Thank you, I stand correzted,

SHR1 GOVINDA MENON : The real
anwer for me has been glven by Shri
Lobo Prabhu... (Inrerruption)

oft <fa wa: 7 A Dea Haw
e A1 stve s g § 1

SOME HON, MEMBERS : Oh!

SHRIMATI TAKESHWARI SINHA :
Wonderful | .

SHRI UMANATH : The Government
that stands for socialism has to lean on the
Swalanira Party, They are baokrupt now,

SHRI GOVINDA MENON: Why
should 1 repeat things which have been
stated here with such force 7 1 do not want
to waste the time of the House, The point
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has bzen made clear by Shri Lobo Prabhu,
It is open to Government and Parliament
to classify them into foreign banks and
Indian banks, It is further open to Goverds
ment to classify the Indlan banks Into those
whose deposils are Rs, 30 crores and more
and others, That is what has been done,
This Is one of the well known principles
recogalsed by the Constituilon and the
Supreme Court,

SHRIMATI TARKESHWARI SINHA :
What is the principle between foreign banks
and Indlan banks 7

SHRI GOVINDA MENON: We
have our own reasons which I stated earljer
as to why foreign banks were not taken
over,

SHRIMATI TARKESHWARI SINHA :
That is not reason 1 that is your apprehen-
sion, Why do you say, it is reason 7

SHRI GOVINDA MENON ; Apprehen -
sion sometimes supplies reasons,

I have before me the flgures regarding
bank advances relating to exports, On 19th
July, 1969, the foreign banks in India sup-
plied Rs, 66,65 crores for exports, the State
Bank of India supplied Rs. 76,93 crores and
the 14 pationalised banks Rs, 126,51 crores,
This will show that these foreign banks are
today rendering us a certain service with res-
pect to our foreign trade,

SHRI UMANATH :
bank is doing,

Just as any other

SHRI GOVINDA MENON : Much

more than other baok,

We want to retain that beoefit, We
want also to bave reciprocity with other
countries, That is the reason why we have
left out foreign banks, 1If you say that it
is on account of fear and all that, I have
nothing to say,

Those who attack classification will
have to glve evidence how that classificalion
isbad, That is why the Supreme Court
in its judgement said, *“No material Is there
before us to come to the concluston that the
classification adopted iy not good.” For
all these reasons | oppose all the amend-
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ments and request hon, Members to with-
draw them,

MR, SPEAKER : Now I am putting
Shri Madhu Limaye’s amendments to
clause 2 to the vote of the House,

ot wy fomd: 4o 1 o & sww ¥
sz STear o

Amendment No. 1 was put and
negatived.

MR, SPEAKER : 1 shall now put
amendments 3 & 4 moved by Shrl Madhu
Limaye to the vote of the House,

Amendments Nos. 3 and 4 were put and
negatived.
MR. SPAEKER 1 I shall now put
amendments 15 and 16 moved by Shri
Bhogendra Jha to t he vote of the House.

Amendments Nos. 15 and 16 were put
and negatived.

MR. SPEAKER 1 1 shall pow put
amendments 17 and 18 moved by Shrl
Kaowar Lal Gupta to the vote of the
House.,

Amendments Nos. 17 and 18 were

put and negatived.

MR, SPEAKER : 1 shall now put
amendment No, 27 of Shrl Shiva Chandra
Jha to the vote of the House. His amend-
ment No, 26 {s the same as 15 which is
already lost,

SHRI SHIVA CHANDRA JHA :1
want division,
MR, SPEAKER : The question is ¢

Page 2, line 18,— -

omit “were pot less than rupees [ifty
crores," 27)

The Lok Sabha Divided :
Division No. 13]

AYES

Agadi, Shri S, A,
Banerjee, Shri S. M.
Bansh Narain Singh, Shri
Basu, Shri Jyotirmoy

[17.33 hrs.
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Daschowdhury, Shri B. K.
Dass, Shri C.

Ghosh, Shrl Bimalkanti
Ghosh, Shri Ganesh
Gopalan, Shri P,
Hazarika, Shri J. N,
Japardanan, Shri C,

Jha, Shri Shiva Chandra
Joshi, Shri 8. M.
Kameshwar Singh, Shri
Kedaria, Shri C. M,
Khan, Shri Ghayoor Ali
Kirutttinan, Shri

Kundu, Shri S.

Limaye, Shri Madhu
Menon, Shri Vishwanatha
Mirza, Shri Bakar All
Murtl, Shri M, S.
Naghnoor, Shri M. N,
Maidu, Shri Chengalraya
Padmavati Devi, Shrimail
Parmar, Shri Bhaljibhal
Patel, Shri Manubhai
Patil, Shri Deorao
Rajaram, Shri
Rajasekharan, Shri

Ram Charan, Shrl
Ramabadran, Shri T.D.
Rampur, ShriMahadevappa
Ray, Shri Rabi

Reddy, Shri R, D.

Sen, Shri Deven

Sen, Shri P. G,

*Sharma, Shrl Madhoram
Sharma, Shri Yogendra
Sheo Narain, Shri

Singh Shri D, N.

Sinha, Shrimati Tarkeshwari
Supakar, Shri Sradhakar
Umanath, Shri
Viswanatham, Shri Tennoetl
Viswanathan, Shri G.

NOES
Achal Shigh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Dr, 1.
Ahmed, Shri P, A,
Awadesh Chandra Signh, Shri
Azad, Shul Bhagwat Jha
Babupath Siogh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R,
Barupai, Shri P. L.
Basumatari, Shri
Bhagat, Shri B, R.

532

* Wrongly voted for Ayes.



833 Statutory Resolution and CHAITRA 3, 1892 (SAKA)  Banking Bill 534

Bhandare, Shri R. D. Majhi, Shrl Mahendra
Bhanu Prakash Singh, Shri Mandal, Shrl Yamua Prasad
Bhattacharyya, Shri C, K, Mane, Shrl Shankarrao
Bist, Shri J, B, 8. Marandl, Shri
Srahmanandji, Shrl Swaml Masani Shrd M. R,

Buta Sigh, Shrl Mastar, Shri Bhola Nath
C handa, Shri Anil K, Melkote, Dr.

Chanda, Shrimati Jyotsna Menon, Shri Govinda
Chandrika Prasad, Shri Minimata Agam Dass Guru, Shrimaii
Chatterji, Shri Krishna Kumar Mishra, Shri G, S,
Chaturvedi, Shri R. L, Mody, Shri Piloo
Chavan, Shri Y, B, Mohammad Yusuf, Shri
Chaudhary, Shri Valmiki Mohsin, Shri

Dalbir Sigh, Shri Nahata, Shri Amrit
Dasappa, Shri Tulsidas Naik,Shrl R.V,

Deo, Shri K, P. Singh Nanda, Shri

Deshmukhb, 8hri Shivajirao S, Nirlep Kaur, Shrimati
Dhiavgadhira Shri Sriraj Magnrajjl Oraon, Shrl Kartik
Dinesh Singh, Shri Pahadia, Shrl Jagannath
Dipa, Shrl A, Palchaudhuri, Shrimati lla
Dixit, Shri G, C. Pant, Shri K.C.

Dwivedi, Shri Nageshwar Paokoi Haokip, Shrs
Ering, Shri D. Partap Singh, Shrl

Gajraj Singh Rao, Shrl Parthasarathy, Shri
Gandhi, Shrimati Indira Patel, Shrl Manibhal, J.
Gavlt, S8hri Tukaram Patil, Shri C.A.

Ghosh, Shri Parimal Patll, Shrl S.B,

Goyal, Shri Shrl Chand Patil Shrl 5.D.
Hajarnawis, Shri Patodia, Shri D.N.

Hem Raj, Shri Pradhaol, Shril K.

Igbal Singh, Shri Radhabai, Shrimati B,
Jadhav, Shri Tulshid Raghu Ramalah, Shrl
Jaggalah, Shri K. Raj Deo Singh, Shri
Jagjiwan Ram, Shrl Ram Dhan, Shri

Jamir, Shrl S. C. Ram Sewak, Shri
Kamble, Shri Ram Swarup, Shri
Kamala Kumari, Kumari Ramshekhar Prasad Siogh, Shri
Karan Slogh, Dr, Rana, Shri M,B.
Kasture, Shrl A, S, Randhir Singh, Shri
Kesrl, Shri Sitaram Rao, Dr, K.L,

Khadilkar, Shri R. K, Rao, Shri K, Narayana
Khan, Shri M. A. Rao, Shrl J, Ramapathi
Khanna, Shrl P, K. Rao, Dr, V. K, R, V.
Kotok! Shri Liladbar Raut, Shrl Bhola
Koushik, Shrl K. M, Reddl, Shrl G, S,
Krishna, Shri M, R, Reddy, Shrl Ganga
Krishnappa, Shrl M. V., Rohatgl, Shrimail Sushila
Kureel, Shri B, N, Roy. Shri Bishwanath
Lalit 8en, Shri Sadhu Ram, Shri

Laskar, Shri N. R. Saha, Dr. 8. K.,

Laxmi Bai, Shrimati Salgal, Shrl A, S,

Lobo Prabhu, Shri Sait, Shri Ebrahim Sulaiman
Lutfal Haque, Shrl Saleem, Shrl M. Yuous
Mahadeva Prasad, Dr, Salve, Shri, N. K. P,
Mahajan, Shri Vikram Chand Savitri Shyam, Shrimati
Mahida, Shri Narendra Singh Sayeed, Shri P. M. «

Mabhishi, Dr. Sarojini E Sayyad Ali, Shrl
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Sen, Shii Dwaipayan

Sethl, Shri P, C.

Shambhu Nath, Shri
Sankaranand, Shri B.
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastrl, Shri Sheopujan
Shinde, Shri Annasahib
Shiv Chandrika Prasad, Shri
Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
Siddbeshwar Prasad, Shri
Sinha, Shri Satya Narayan
Spatak, Shri Nar Deo
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur, Shri P. R.
Tiwary, Shrl D. N.

Uikey, Shrl M. D.

Ulaka, Shri Ramachandra
Virbhadra Singh, Shrl
Vyas, Shri Ramesh Chandra

MR. SPEAKER 1 The rsult of the
division Is :

Ayes : 46 ; Noes : 151,

The motion was negatived.*

MR, SPEAKER 1 I shali new put the
Amendments moved by Shii S,M. Banerjee
to the vote, namely, Amendments No. 89
and No. 90.

Amendments Nos. 89 and 90 put and
negatived.

MR, SPEAKER1 1 shall now put
amnodment No. 125 to the vole of ibe
House,

Amendent No. 125 was put and
negatived,

MR. SPEAKER 1 Amendment No. 99
of Mr. Rabi Rayis the same as No. |
voted down, Amendmet No, 100 s just
the same as 3, Amondment No. 101 is same
as No. 4. J\m:ndncn'{ N;. 112 is the same

v .
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as No. B9, So, they are all disposed of
together. New, we come o Mr, Masani's
Amendment No, 130, I will put Amendment
No, 130 to the vote.

Amendment No. 130 was put negatived.

MR. SPEAKER 1| Amendment No, 164
by Mr. Kundu is the same as No. 125 and
50 this is disposed of,

1 wlil pow put the amendment No. 165
and 166 by Mr. Kundu to the vote of the
House,

Amendments Nos. 165 and 166 were
put and negatived.

MR, SPEAKER: Amendment by Shri Benl
Shaokar Sharma No, 187 is same as 125.
Amendment No, 164 also need not be put,
Now we came to Amendments Nos.- 188, 189
and 190, which I will put to the vote.

Amendments Nos. 188, 189 and 190 were
put and negatived.

MR. SPEAKER : I shall now put
Amendments Nos. 202, 203, 204 and 205
moved by Shri Kundu to the vote of
the House.

Amendements Nos. 202 to 205 were put
and negatived.

MR. SPEAKER : We come to Amend-
ment No. 225 of Shrimati Tarkeshwarl
Sioha, I Will put this to vote,

The questson s :
Pege 2,—

Jor lines S and 6, substitue —

*(b) **banking company"* includes a
a forelgn company  within the
meaning of section 591 of the
Companles Act, 1956 ; (225)

The Lok Sabha divieed :

1 .4 & i —J .
* Sarvashsi D, Am#t and Madhofam Sharma also voted Tor NOES, <
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Division No. 14)

Agadi, Shil S, A
Banerjee, Shri 8. M.
Basu, Shri Jyotirmoy
Daschowdhury, Shri B, K.
Dass, Shri C.
Desai, Shri Morarjl
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Gopalan, Shri P,
Hazarika, Shri J. N,
Joshi, Shri 5. M.
Kameshwar Singh, Shri
Kedaria, Shri C, M.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri
Kothari, Shri 8, 8,
Limaye, Shri Madbu
Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Murti, Shri M. S.
Naghnoor, Shri M, N.
Naidu, Shrl Chengalraya
Padmavati Devi, Shrimati
Parmar, Shrl Bhaljibhail
Patel, Shri Manubhal
Rajaram, Shri
Rajasekharan, Shri
Ram Subhag Singh, Dr.
Ramabadran, Shri T. D.
Rampur, Shri Mahadevappa
Ray, Shri Rabi
Reddy, Shrl R, D,
Sen, Shri Dzven
Sen, Shri P. G.
Sharma, Shri Yogendra
Sheo Narain, Shri
Singh, Shrl D, N,
Sinha, Shrimati Tarkeshwarl
Supakar, Shri Sradhakar
Umanath, Shri
Viswanathan, Shr G,
Achal Siogh, Shrl

NOES
Ahfrwar, Shri Nathu Ram
Ahmad, Dr. 1.
Ahmed, Shri F, A.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babupath Singh, Shrl
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bara, Shrl R,
Barupal, Sori P, L.
Basumaari, Shri,
Bhagat, SHri B. R,
Bbandare, Shri R, D,
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[17.37 hrs.
Singh, Bharu Prakash Singh, Shri
Bhattacharyya, Shri C, K,
Bist, Shri J. B, S.
Brahmanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterjl, 8hrl Krishna Kumar
Chaturvedi, Shri R, L,
Chavan, Shrk Y. B,
Choudhary, Shrl Valmiki
Dalbir Singh, Shri
Dasappa, Shrl Tulsidas
Deshmuokh, Shrl Shivajirao §,
Dhrangadhra, Shri Sriraj Meghrajji
Dinesh Singh, Shri
Dipa, Shri A.
Dixit, Shri G. C,
Dwivedl, Shri Nageshwar
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Iodira
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Hajarnawis, Shri
Hem Raj, Shri
Igbal Singh, Shri
Jadhav, Shrl Tulshidas
Jaggalah, Shri K.
Jagjiwan-Ram, Shri
Jamir, Shri 8, C,
Kamble, Shri
Kamala Kuomari, Kumarl
Karan Singh, Dr.
Kasture, Shri A. S,
Kesri, Shri Sitaram
Khadilkar, Shri R, K,
Khan, Shri M. A,
Khanoa, Shri P, K.
Kotokl, Shri Lfladhar
Koushik, Shrl K. M,
Krishna, Shrl M. R,
Krishnappa, Shri M, V,
Kureel, Shri B, N.
Lalit Sen, Shrl
Laskar, Shri N, R.
Laxmi Bal, Shrimati
Lobo Prabhu, Shri
Lutfal Haque, Shri
Mahadeva Prasad, Dr, )
Mahajan, Shri Vikram Chand g

__Mahidg, Shrl Narendra Singh .. _

- Mabhishi, Dr, Sarojini
Majhi, Shri Mahendra i.
.Mandal, Shs] Yarmuna Prasad
Mape, Bhri Shankarrao Cia
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Marandi, Shri

Masani, Shri M, R.
Master, Shri Bhola Nath
M:lkote, Dr.

Mznon, Shrl Govinda

Minimata Agam Dass Guru, Shrimatl

Mishra, Shri G S,
Mody, Shri Piloo
Mohammad Yusuf, Shri
Mohsin, Shri

Nahata, Shri Amrlt
Naik, Shri R. V.
Nanda, Shri

Nirlep Kaur, Shrimati
Oraon, Shri Karlik
Pahadia, Shri Jagannath
Palchaudhurl, Shrimati Ia
Pant, Shri K. C.
Packai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhal J,
Patil, Shri C, A.

Patil, Shri Deorao

Patil, Shri S, B.

Patil, Shri S. D.
Patodia, Shri D. N,
Pradhani, Shri K.
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj D:o Singh, Shrl
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri

F.ana, Shri M. B,
Randhir Siogh, Shrl
Rao, Dr, K. L.

Rao, Shri K, Narayana
Rao, Shri J. Ramapathij
Rao, Dr. V. K. R, V.
Raut, Shri Bhola
Reddi, Shrl G. 8.
Reddy, Shrl Ganga
Robhatgl, Shrimatl Swshila
Roy, Shri Bishwanath
Sadbu Ram, Shri

Saha, Dr, 8. K.

Baigal, Shri A. S,

Sait, Shri Ebrahim Sulalman

Saleem, Shri M, Yuous
Salve, Shri N. K. P.
Sanghl, Shrl N, K.
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Savitrl Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad AM, Shri

Sen, Shri Dwalpayan
Sethi, Shrl P. C.

Shah, Shri T. P.

Shambhu Nath, Shri
Shnnhranand, Shri B.
Sharma, Shri Madhoram
Shashi Bhushan, Shri
Shastrl, Shri Ramanand
Shastrl, Shri Sheopujan
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N,

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaran Slngh, Shri
Thakur, Shrl P, R,
Tiwary, Shri D, N.

Uikey, Shri M. G.

Ulaka. Shri Ramachandra
Virbhadra Siogh, Shri
Vyas, Shri Ramesh Chandra

MR. SPEAKER : The result* of the
division Is ;
AYES : 41,
NOES 1 152
The motion was negatived.

MR. SPEAKERI Now we come to clause 2,

The questlon is 1
““That clause 2 stand part of the Bills"
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3

(Establishment of Corresponding new

banks and business thereof)

SHRI KANWAR LAL GUPTA : 1
beg to move :—

Page 2, livo 26,—

after *First Schedule™ insert—
*and foreign banks™. (19)

*The following members also recorded thelr votes 1
AYES : Sarvshri Bhogendra Jha, Shiva Chand Jha, Kanwar Lal Gupta,

Shrl Chand

Goygl, C. Janardhan, and Benl Shanker Sharma,
NOES : Sarvshri J, Mohamed Imam and K. P, Singh Deo,
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SHRI S§. S. KOTHARI : 1 beg to
move —
Page 2,—
after line 26, insert—

“‘Provided that the Central Govern-
ment shall not effect amalgamation
or absorption of any of the pew
banks without the express sanction
of Parliament; and at no time shall
there be less than five State-owned
new banks, reconstituted as neces-
sary, functionlog in the country.™
(148)
Page 2,—
after linc 40, insert—
‘‘Provided that no advances secured
or unsecured, shall be graoted to
polltical parties, organisations or
individuals for political purposes,
and where such advances have
already been given either before
or after acquisition of banks by
the State, they shall immediately
be recalled or recovered,”  (149)

SHRI 8, KUNDU 1 I beg to move ;—
Page 2, llne 26,—
add at the end—

““or any other banks which may be
specified by notification,”  (167)

l'lsﬁ 2‘_
Sfor lines 25 and 26, substitute—
““3. (1) The Central Government
may by noiification in the Official
Gazette constitute or corresponding
new banks in respect of any existing
bank, and without prejudice to the
generality of the powers of the
said Government, there shall be
constituted on the commencement
of the Act such corresponding new
banks as are specified in the First
Schedule," (206)

SHRI BENI SHANKER SHARMA 1
I beg to move : —

Page 2, line 42,—
omit “and the" (191)
Page 2, line 44,—
gfter “new bank,” insert—
**profits of the exisiing bank""
(192)
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ot wy fomd : seae wgig, N @
¥ wueT §

fasafofas dares seqa sun -
Page 2,—

after loe 40, insert —

“Provided that no advances elther
secured or unsecured shall be
granted to political parties, organi-
sations and to iodividual for
political purposes, [Illustration :
Gilving of an advance to efther
AICC, Rullng Congress or Oppo-
sition Congress shall come withia
this provision],” (5)

Page 2,—
affter line 46, add—

“(7) The Central Government may
take over any other bank not
mentioned in the First Schedule at
any time on the basis of the same
terms and principles by Issuing a
notificatfon in the Gazette to that
effect.” (6)

# ot 5P ¥ fdea v fis gat da1-
w7 F7 a1 Y Aged 7§ @ar ;@iE ww
N w9 ¢ ag fow g3= 3 a1 96 g
qrg gw & | 3 9gt aw 9T F @@
TaAfas w14t & fou &1 23X ®1 9919
2 & woft a3izg § frdga s i R @
AT ® A HIFTTHL 79106 7O ST A

4= &

. T gg WA g FF Si§ 9% afes e

FT @ GEITH Fq H FAAFOr g
I, TW WIfes W §7 AN ag
uaAfaw FT@E M gfd ¥ foq w40
ag ¥19 &1 a¥g ¥ fFar 9 gwar §—uw
seae 31 § A1 gET aveqy v § | geqw
&7 § 1o g s % & gro sy
TR F @A aFar 5 gmwd aw
¥ "asA ® qF) F g wot faar oy
afew ag gfawr ser waffas =i =
Tt fadeft o gad aX A gm 9gy M W
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SFEFod erm o ag g fs 35
& gro onrw gfear wigg s w1 =i
fgat a1 &, weara fagr T & 0 wafac
Faftadea § fiza vem e M @@
HMAT FT ¥ 7N AT T A8 F FW
& &d (6 ToAlfas sl & fog ¥
fedt oft % a7 57 a1 sufer A
A AL

17.39 hrs.

[SHRI SHRI CHAND GOYAL in the Chairl

aATeA 47 § 47 ¥ gra qg WA
femrar gvwr & f& o gafiefa ek
qerafaal & afwarc @xw & @wda
F¥ § 1 ofwrd ® I &
gro ww fEmn s 0 W 0§
UEAFTT F AT TWH GEARAT TG
waET 4 7K § 1 7Y 4% s faw
dsfafeaf #1 frgerg a1 &l Fen ar
aitT w7 ganafaat &1 oo stx s
At T A G FT AT FIT @
w7 fagon, wwaare, qaRas A &%
=g it gaafa § A s g s
O 3% q9 ¥ wwEr s fxar
AAM | ® Y FT 5H AL H g FA
% fou o&dr @ srar ¢ f& @S -
Nfaw =1 #1 1 w91 fFa7 amar § aH
aw w< fear ony 1 & feg w9 mgiaa &
sgm fe e wgd § f& a9 &
A aFT F gATy F IR H Aoy F
g ok wiw 7 g f5 worilfas
Az & facmo ag WP EA R @
qH1a I ¥ 7 HA0 gy )

Fam s g T wt it ag ==
a1 1 7T FA

o} wa wre ge wwefr o, W@
e meAg wy femy ot & war ¢ &
I TFF GUGT SO0 MW E | A F
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e § fs s wifes am@ s
Fia & e uaAifas z@f # G
gare a4t 2 wifgy 1 g @ 4df oy
Tadtfa & @ usEfs & fore Gar frar
W,y sifer @), W §neT B, W
gRrar-Tr ), A Aw ;@ o ]
forg &1 st Tt # var &Y a1 -
Aifa & fou 0t dan fear w7 @), ag st
I Hr A T wifgy | g v 3 fw
qfs 1z 14 35 vaAfa & a0 507 11
sl & g ¥ oy §, wfaai ¥ ge #
g §, wheg e & g @3 &
fR T g—FA §t ghez ¥ N s aw
|HE 9 gfez & o 1 gafer gw mER
¥ srvarea gy § fr g e g
FEIAIT T %1 1 9494 0 ¥ fag AL
FUI |

gaitamag & & s a1 &
T 2 A1 I g A WA 7y fewy
Wt 7w T A IT & GO FT @ER
£ fam am | T AT AFT @ WY
TEf arEr @t & #§4 of & sgm fF W
@t |7 felt Y weEifas @@ &1 ar
M ® T Raram 1 gR AwEw
¢ & ol gamar 9% ¢ oot ¥ fawed
fegR e @ AT A ¥ fax gu
Tz IWE & o w0 GfA & fodr
i wag st e @ w0
M@ AT gE A w0 D o
9z 9 @ £ arfe & #1 fasarw @
wrg fs ag ot o fear @ ag A% famr
toren & L @ B IR D
¢ fe adf 1 7z siwarEa gw A WY ofY
¥ =z § fe fell s & wadifa @
g A @ a1 woeifr s & feg
@ YEIC W I A gum o gafen &
artg wy foad ot & e &1 agdq
@ g gt aw A §WET e
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gra g sz am g fs o9 dmm &
qedtaFor gar =fgg |

=t tfa T gwefy @, awAE
g famy St A M amaar @@ & & =9
& I q9T F@r § AR wwAlg
St ot 3 eAlE FEM A = ager
ofca § g5 & ag ar gt gFT ¢ e
qg M ¥ GHL FY ag AAEA L7 5
£ ¥9ga #1 9g 719 @ § aifF twAifas
g g1 T FT ZEIANT T g AF | 98N
FOE A A2 4% Tar W A Ak fax
g &1 9mar 2 a9 § 1 gafe ¥u
gmaq & fF wsAlfas w1 qar v
5 ¥ a2 ot Mg & anar s
f& A4t AZ137 57 FY AF FT

SHRI 8. S, KOTHARI : We have
frrefutable evidence that even before the
pationalisation of banks, a coosiderable
amount of money running Into a few lakhs
of rupees had been glven to the Congress
Party, Now the Reserve Bank is insisting
that the amount should either b: recalled
or written off or provided for. This is how
public moiey was being wasted even prior
to nationalication, Has nationalisation, [
put it to Government, been done with  this
ulterfor motive of using the funds of the
nationalised banks for thelr political activi-
tles and purposes 7 1 challenge Govern-
ment to refute my statement and say that
this amount has not been taken by the
Congress Party, I am alleging they have
taken the money and are not paying It back,
The consequence is that some day it may
have to be written off, It is not waste of
public money 7 It has been given without
any good security, If this is the object of
nationalisalion, 1 ask why you are deceiving
the people with all these gimmicks saying
that you have nationalised the Banks for
public purpases,  Besides, will the Govern-
ment take immediate steps to see that
that amount is paid back to the Baiok con-
corned because that Is public money 7

Secondly, what are the steps that are
belng taken to safeguard the Interests of the

and Banking Bill 546

depositors ? The depositors money Is a
sacred trust and if the Government ltself
utilises that money for politlcal purposes, I
am afraid the money of the depositors 1s
not safe with the natlopalised Banks,

The object of my amendment No. 148
Is this. The LIC is a big menolothic
Corporation, the consequence is that ft has
become very inefficient. Even with regard
to the nationalised Banks, during the last
nloe months considerable ioefficiency has
crept in, For exawple, cheques on Calcutta
banks which were deposited in January bere
have not been realised by the Banks for
more than two months, I this is the state
of affalrs, il this is the efficlency of the
nationalised Banks, how are you going to
function, how is society benefited by thi-
nationalisation 7 It is for the Goveromem
to se= that all these upits function indepen-
dently, that they are not amalgamated with-
out the express sanction of Parliament. If
they are amalgamated, there would be further
deterioration.

What are the instructions that the
Government has given to bankers with
regard to loans and also with regard to
ensuring that loans are given against proper
security 7 Those instructions must be lald
oo the Table of the House.

SHRI S. KUNDU : I have moved two
amendments. The Government can accept
cither of them, I have, therefore, given a
lot of scope to them.

The point is very vital. Clause 3(1)
says @

#0n the commencement of this Act,
there shall. be constituted such
corresponding new banks as are
specified in the First Scnedule."

And In the First Schedule they have speci-
fied the 14 Banks. The hon, Minister
stated that they can also natlonalise some
more Banks. Unless there is a specific
provision so that they can nationalise other
Banks by issuing a Notification, they have
to come forward with an amendment of
this Act or get another® Blll passed by
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[Shrl §. Kundu]

Parllament, So, 1 thiok that {f the hon,
Minister Is sincere and really truthful in
what he said, he must accept either of
my amendments. In the second one I have
said that it is without prejudice to the Bill
which we are discussing, I hope the
Minpister will say something on this,

ot At e wwt : anefa A,
FAMT 7vaY 3 9T AT afewT e 191
sl 192 & T T 10 qx wigdz amaT
199 & | 5ifiF 7g us @t & wwafma §
wiey & @ @ 9T g% w19 e
T

# w1 Agicg ¥ g s A < W@
w § wg ®1§ uAfas s & gy &
N 7 &t ag feet Teetfa e aranfaa
f 1 gasr graey frgm fram @ &
Eriﬁ_ki’f%_l

& gz w1 sqr em1 10 (7) € @
arwfaa w1 F1gan g foas fs vy
A ez AraT 199 ¥ ¥ 1 ¥ 10(7)
dagwgrmar ¥ :

“*After making provisions for bad and
douhtful debts, depreclation In assets,
contributions to staff aod superanoua-
tion funds and all other matters
for which provision is mnecessary
under a corresponding new bank shall

transfer the balance of profits to the
Central Government.””

WA sz # &% gg wigr & e A
9, siga 5 gL ¥R ) 4@ aAde ag
gegdtege w1 faar o :
“iits reserve fund as provided under
sub sectlon (6) of section 3.

Tl wEizT agi 4%1 &) A gAAH
Qo ae FF AN ¥ oy ¥ g
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SHRIMATI TARKESHWARI SINHA 1
Mr. Madhu Limaye's amendment has meo-
tioned about the ruling Congress and the
organisation Congress, I refer to the ins-
tances he has quoted, It Is most unfortunate
that this Government presided over by Shri-
mati Indira Gandhl took that money when
the Bill banning donations frcm companies
was pending before the House  This was an
immoral act of the Cabinet which was
commitied; the other members of the organi-
sation Cnogress were not commitied to that
because the Bill had not been passed. But the
Cabinet had commltted iitself to ban dona-
tions from companles, After making that
commitment this Cabinet comes forward and
takes money not from Individuals like Birla
and Tata. They were pressuriced to give
that money. 1 koow deflinitely that they
were pressurled, Mrs, Gandhi telephoned
to Mr. Tata and compelled bim to give Rs,
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10 lakhs, When for the first tims he gave
Rs. 4 lakhs, she compclled Mr, Tata to give
Rs, 10 lakhs. Mr, Taita was forced to give
Rs. 10 lakhs to the politlcal party, The
name of the organisation Congress has been
brought in, The most unfrotunate part Is we
have to defend certain things; we were never
morally committed; we were never a parly to
that, In it the Goveroment presided over by
Mrs, Gandhl and her Cabinet had commited
this immoral act. I should like an engquiry
to be conducied as to who took th: money
from the United Commercial Baok, I should
like to konow that, It is a fact that the
Prime Minister telephoned to Mr, Birla say-
ing: you give this money. Rs, 10 lakhs were
paid by Birlas, from thelr own companies
and probably Rs, 15 lakhs by the United
Commercial Bank for the Coogress Party.
We are compelled to be party to this immoral
act when we were not really respoasible for
that, Unfortunately the money which was
taken as a cheque to the Congress President
and the Treasurer of the Congress Party was
disposed of by the Prime Minister and dis-
bursed to her stooges and her own candi-
dates at her instance, It Is an act for which
we are unhappy, We want an enquiry to be
conducted, Some people who had definitely
taken money and connived in that should be
brought to book and exposed to the public,
Unfortunately, we In the Organisation Cong-
ress—the poor Congress—President—has
been asked to pay back this Rs, 10,000 or
Rs, 12,000 or Rs 15,000 imprest, They
will have to pay for their sins,

MR, CHAIRMAN : Govinda

Menon,

Mr,

SHRI 8, M, BANERIJEE : Sir, I have
*» make one submission,

MR, CHAIRMAN 1 [ bave already

called the Minlster,

SHRI S, M, BANERJEE : A serious
polnt has been raised by Shrimati Tarkesh-
warl SINHA—(Interruption)

MR, CHAIRMAN : The hon, Minis=
ter will reply to that,
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SHRI KANWAR LAL GUPTA : Let
there be a fullfledged enquiry because the
hon, Member has made a charge against the
Prime Miuister,

SBHRI S, M. BANERJEE ; It is a seri-
ous allegation against the Prime Minister,

SHRIMATI TARKESHWARI SINHA ;
She made a telephone call from Ranchi
There should be an inquiry about that,

MR, CHAIRMAN t Order, order, Let

us hear the Minister,

SHRI KANWAR LAL GUFPTA 1 The
lady Member has charged the Prime Minis-
ter that she made a telephone call to TATA
and forced him to give Rs, 10 lakhs to the
party, This is a serious allegation,

Y A e =mfge 1 e
a1wE s @A S A dur fFar 9 ag
agi a3l qigw fafrezr 439 § @ms

@

SHRI GOVINDA MENON : We aro
discussing the amendments to claase 3,
and Mrs, Tarkeshwari Sinha has taken
us to an enquiry regarding something else,
Two suggestions have come from Mr.
Madhu Limaye aod Mr. Kundu that
it should be possible for Government by a
notificatlon to take fn and nationalise other
banks also,

SHRI S. M., BANERIJEE 1 Do you
accept the charges? You are not replyiog on
behalf of the Pdme Minister. Let the Prime
Minlster come and reply here,

SHRIMATI TARKESHWARI SINHA 1
Who took the money? Let an enquiry be
conducted, (Interrupiion)

SHRI KANWAR LAL GUPTA ; Itis
a serious allegation madg by Mrs, Tare
keshwarl Sinha,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : You want & reply 1o a baseless
allegation? (Interruption)

SHRIMATI TARKESHWARI SINHA :
I charge the Prime Minister; she took the
moncy and telephoned to Tata, You ask
the Prime Minister to come and explain that:
whether Mr, Tata has paid money by two
cheques: once Rs, 4 lakhs and then another
Rs, 6 lakhs, At whose instance and under
whose compulsion? ([nferruption)

MR, CHAIRMAN : Let the Minlster
please carry on,

SHRI GOVINDA MENON ! Since four
points have been raised, | have to take them
one by one, This notificatlon business will
be vicious, 1t will be an abdication of the
legislative authority of Parliament to the
execulive, because when you take a new
bank other than these 14 banks, compensa-
tion has to be fixed, eic., etc, It can be
done only by another Bill. You cannoc have
it by notification.

SHR1 MADHU LIMAYE: On the
same priociple and on the same terms,
Where s the abdication ?

SHRI GOVINDA MENON : The

figure will have 1o bz fixed and that will be
considered to be excessive, delegation of
authority by Parliament to the excutive.
(Interruption)

Another ameondment by Shri Madhu
Limaye 1 that the loan should not be given
by the pationalised banks o political parties
apd for political purposes. These baoks

although pationalised, are there
o earn profit by advanciog money
10 solvent people, 1 see no reason

why the nationalised banks, if they get socu-
rity, should not advance money for political
purposes, (inferruption)

SHRI 8. S, KOTHARI :
ducuive purposes 7

Is it for pro-

SHR1I GOYINDA MENON : I made
a general statement that il security is there,
or if the debtor is a solvent debtor, it is the
pracuce of all banks to advance money.
1 think it would te wrong to iotroduce in
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thls Bill a provision which would say that
money cannot be advanced for political pur-
poses or for political parties.

SHR! MADHU LIMAYE : The needs
of develdpament of the economy,

SHRI GOVINDA MENON : In order
to deviop of the economy, the banks

have to earn a profit, and in order 1o camn
profit, thcy have to advance money. You
cannot always lend it only for those pur-
poses. The only test which a commercial
bank will have in mind in advancing money
would be to consider whether the advance
would come back.

18 hrs.

SHRI KANWAR LAL GUPTA ; Not
the devliopment of the community 7

SHRI GOVINDA NENON : While

speaking on the amendments, Shrimati
Tarkeshwari Sinha and Shri Kanwar Lal
Gupta bave made certaln wiid allegations
against the Prime Minister which have noth-
ing to do with the Biil before us,

SHRI KANWAR LAL GUPTA : 1
have not made amy allegation ; Shrimati
Tarkeshwarl Shinha did it, I suggested that
it should be enquired inio,

SHRIMATI TARKESHWARI SINHA ;
Were you not a party to the Bill prohibitiog
donations by companies to political parties 7
You put this party in a very embarrassiog
situation, ....(interruptions)

SHRI GOVINDA MENON : We are
pot discussing depations by limited com-
panies to political parties. Whenever the
name of the Prime Minister comes io, 1 do
not know why Shrimati Tarkeshwart Sinha
gels exclied,

SHRIMATI TARKESHWARI SINHA 1
Because 1 do mot Jike to be a sycophant of,
the Prime Mipister; . Youw be a proper .Law
Minister and not a sycophant of the lady,
You defend the Constitution properly and
behave as a proper Law Minister and not as
the sycophant of the Madam,
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SHRI GOVINDA MENON : There ls
no question of sycophancy here, Thz
ameadment savs that money should not bz
advanced to political parties by way of
loans ; T am not on the question of contri-
butlon or donation, because that has been
prohibited by law, The advancing of a
loan Is not a donation and I see no reason
why Parllament should decide that there
should bz no loans advanced to political
parties.

it ofs T : vedAtfas 39 &Y ==
& FT ITEA HY AFAT 7

it g T Ay s owar
f Teftewr wign fafreec ¥ fear ar

R Crmd A T3 wE o ow @
s ag ferTm o §r g 9w |

SHRI UMANATH : ‘Why should
political parties require money from banks 7
Let them go to the people and collect
money .

SHRIMATI TARKESHWARI SINHA 1
The Cabinet comes Into the plcture because
the Cabinet was committed to the Bill to
ban campany donations to political parties
so that donations may not go to the political
pariles. The Cablnet was commiited to it
but the House or Parllament was not com-
mitted 1o it,

SHRI GOVINDA MENON: I had
always thought that Shrimati Tarkeshwari
Sinha Is a person of intelligence, T think
I must now revise my opinion. Because,
the Cabinet was discussing the question of
donations by companies to polltical partles,
The point raised here s whether loans could
be advanced. [ see no reason why, when
there is a proper security, loans should ot
be advanced.

SHRI UMANATH : Bzcause they are
political partles, They "can collect money
from the people. Bagks have to advance
money for agriculture, Industries and trade ;
not for politlcal purpms,lb pplitlctl parties
(interruptions) xi

SHRIMATI TARKESHWARI SINHA ;
The pationalised bank Is an institution of
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the governm:nt and gnvernment cannot
b: a party 10 the campaign for funds by
political partics,

SHRI KANWAR LAL GUPTA :
What security can bz given by a political
party 1

SHRI GOYINDA MENON : 1 do not
know, 1 am making an abstract proposition,
I would advi:e Shrimati Tarkeshwari Sioha
not to get excited whenever Indira Gandhi's
name Is montioned......(interruptions)

18.05 brs
[MR DEPUTY-SPEAKER in the Chair)

SHRI GOVINDA MENON : lam not
yielding,

SHRIMATI TARKESHWARI SINHA i
These banks have been nationallsed; they
are Gowvernment institution?, They can
not take a partisan attitude in financing
one or the other political party. It should
not be done, It will be very improper for
Goverment to make these banks a party 1o
th: political functionlog in the country,
You confine your remarks to this point,
Don't briog Shrimati Indira Gundhi inte
the picture.

SHRI GOVINDA MENON : That is
exactly what I told you, Don’t bring Shri-
mati Indira Gandhi's name to the picture,

SHRIMATI TARKESHWARI SINHA :
After the Bill bannlng donations to political
partles was pass:d In this House, as head
of the Cabloet, she did It. These nation-
alised banks are Government Institutions
and they cannot take a pariisan attitude o
linancing any political party,

SHRI GOVINDA MENON 1 I hope
this excitement will not be repeated in the
course of the debate today. It is an abstt
ract question, Mrs, Sinha has been refer-
ring to donation to’ politicai parties. Clause
3 has nothing to do with donations. Accord-
ing to me, it Is the duty of the mahagement
of a good bank to advance funds if thereby
the bank can carn a good réwrn, | ‘dq not
know w"hy this should bu pru‘hnbned 1
oppose the amendments, ~
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SHRI GOVINDA MENON 1 A bank
should do banking business, It is part of
banking business they should advance
moncy. Mo amount of molse will be a
proper answer. If money is advanced, that
money will come back with appropriate
interest. ([nterruptions) 1 oppose the
amendments.

SHRI S. M. BANERJEE : Amcndment
No. 5 of Mr. Limaye reads thus,

MR. DEPUTY-SPEAKER i The Minis-
has replied to the debate.

SHRI 8. M, BANERJEE: Ses how
poorly he replied, Certain instances were
cited by Mrs, Sinha to show that some
banks after nationalisation also advanced
money to political paorties,

SHRI GOVINDA MENON : Was It
before nationallsation or after ?

SHRIMATI TARKESHWARI SINHA :
It was before natlopalisation,

SHRI S. M. BANERJEE : The Bill
baoking compay dooations to political
parties was passed in this House. Afier
that, these banks gave advances, whether
secured or unsecured I do not konow,
Amendment No. 5 says 1

Afier line 40, insert —

“Provided that no advances either
secured or unsecured shall be granted
to political parties, organisations and
to individual for political purposes,
(1Mustration : Giving of an advance
to elther AICC, Ruling Congress or
Opposition Congress shall come with=-
in this provision)”
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He has not replied (o this,
given  advances for promoting cetain
Industries. Agriculturisis are given advances
for agriculture, But what did AICC do
with the advance 7 Let him give a reason-
able reply...... (Interruption)

Industries are

MR. DEPUTY-SPEAKER : May I put
all the’ Amendments together to the vote of
the House 7

SHRI MADHU LIMAYE: Not all;
please put No. § separately,

SHRI 8. KUNDU : Minc also may
please b: put separately.

SHRI KANWAR LAL GUPTA ; Mine
also.

MR. DEPUTY-SPEAKER : I am putt-
ing Amendment No. 5 by Shri Madhu Lim-
aye to the vote of the House, The question
Is Page 2, — gffter line 40, inserr —

“Provided that no advances either
secured or unsecured shall be granted
to political partles, organlsalions
and to individual for poli:ical pur-
poses, [lllustration: Giving of an ad-
vance to either AICC, Ruling Con-
gress or Opposition Congress shall
come within this provision]" (5)

The Lok Sabha divided :
Divisioa No. 15] [18.16 brs.

AYES

Amat, Shri D,

Banerjee, Shri 5, M,
Biswas, Shri J, M,
Dhrangadhra, Shri Sriraj Meghrajji
Dipa, Shrl A,

Ghosh, Shri Ganesh
Gopalan, Shri P,

Goyal, Sbrl Shrl Chand
Gupta, Shrl Kanwar Lal
Jha, Shri Shiva Chandra
Kamalapathan, Shri
Kedarla, Shri C, M,
Kiruttioan, Shrl

Kothari Shrl S, 8,
Koushik, Shrl K, M.
Kundu, Shri S,

Maran, Shri Murasoll
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Masani, Shri M. R.
Mayavan, Shri

Mody, Shri Piloo
Mohamed Imam, Shri J,
Nailk, Shil R, V,

Nair, Shri Vasudevan
Padmavati Devi, Shrimatl
Parmar, Shri Bhaljibhal
Patel, Shri Manubhal
Patodia, Shrl D. N,
Rajaram, Shri

Ram Subhag Siogh, Dr.
Ramabadran, Shri T, D.
Ray, Skri Rabi

Reddy, Shri R, D,

Sen, Shri Deven

Sharma, Shri B:ni Shanker
Sharma, Shri Yogendra
Sheo Naraln, Shri

Singh, Shri D, N,

Sinha, Shrimaii Tarkeshwari
Umanath, Shri

Vajpayee, Shri Atal Biharl
Viswauatham, Shrl Tenneti
Viswanatham, Shri G,

NOES

Achal Singh, Shri

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Awadesh Chandra Singh, Shri
Azad, Shrl Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shrl R,

Bhagat, Shri B. R.
Bhandare, Shri R, D.

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K,
Bist, Shrl J, B. S,

Buta Singh, Shri

Chanda, Shrl Anil K1
Chanda, Shrimatl Jyotsna
Chandrika Prasad, Shri
Chatterji, Shrl Krishna Kumar
Chaturvedi, Shri R. L,
Chavan, Shri Y, B.
Choudhary, Shrl Valmiki
Choudhury, Shri J, K.
Dasappa, Shri Tulsidas
Deshmukh, Shri Shivajirao S.
Dinesh Singh, Shri

Dixlt. Shri G. C,

Dwivedi, Shri Nngeshwar
Ering, Shri D.

Gajraj Singh Rao, Shrl
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Gandhi, Shrimat Indira
Gavit, Shrl Tukaram
Ghosh, Shri parimal

Govind Das, Dr.

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jaggaiah, Shri K,

Jagjiwan Ram, Shrl

Jamir, Shri 8, C,

Kamble, Shri

Kamala Kumari, Kumarl
Karan Singh, Dr,

Kasture, Shrl A, S,

Khan, Shri M. A.

Khanna, Shri P, K,

Kotoki, Shri Liladhar
Krishnappa, Shri M, V,
Kureel, Shri B, N

Lalit Sen, Shri

Laskar, Shri N, R,

Lutfal Haque, Shri

Mabajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Mandal, Shri Yamuna Prasad
Maoe, Shrl Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohsin, Shri

Mulla, Shri A. N.

Nanda, Shri

Oraon, Shri Kartik

Pahadia, Shri Jagaonath
Pant, Shri K, C.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patil, Shri C. A.

Patil, Shri Deorao
Patil, Shri S, D.
Pradhani, Shri K.
Radhabai, Shrimati B,
Raghu Ramaiah, Shrl
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath

Rao Dr. K. L.

Rao, Shrl K. Narayanae
Rao, Shri J. Ramapathl
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Raut, Shri Bhola

Reddi, Shri G. 8,

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S, K.

Saigal, Shri A, S,

Sait, Shrl Ebrahim Sulaiman
Salve, Shri N, K. P,
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
S:thi, Shri e, C.

Shambhu Nath, Shrl
Shankaranand, Shri B,
Sharma, Shri Madhoram
Shastri, Shri Ramanand
Shastri, Shrl Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N.
Shukla, Shri Vidya Charan
Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur, Shri P R.
Tiwary, Shri D N,
Uikey, Shri M. G,

Ulaka, Shri Ramachandra
Vyas, Sari Ramesh Chandra

MR, DEPUTY-SPEAKER 1 The result®
of the division is : Ayes ; 42 ; Noes : 119,
The motion was negatived.
MR. DEPUTY-SPEAKER : 1 wiil

now put Amendment No. 6 of Shrl Madhu
Limaye to the vote of the House,

Amendment No. 6 was put and
negatived.

MR. DEPUTY-SPEAKER : I wiil
now put amendment No, 19 in the name of
Shri Kanwar Lal Gupta to the vote of the
House.

Amendment No. 19 was put and
negatived.

MR. DEPUTY-SPEAKER 1 Amend-
ments 102 and 103 standing in the name of
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Shri Rabi Ray are the same as Amendment
No, 5. So I am oot putting them, I will
put Amendments 148 and 149 moved by
Shrl S.S. Kotharl to the vote of the
House.

Amendments Nos. 148 and 149
« were put and negatived.

MR. DEPUTY-SPEAKER : [ will
pow put Amendments 167 and 206 moved
by Shri S. Kundu to the vote of the
House.

Amendments Nos. 167 gnd 205
were put and negatived.

MR, DEPUTY-SPEAKER : I will
now put Amendments 191 and 192 moved by
Shri Beni Shanker Sharma to the vote of the
House.

Amendments Nos. 191 and 192
were put and negatived.

Now the qu-ttion Is :

“That Clause 3 stand part of the Bill."”

The motion was adopted.
Clause 3 was added to the Bill.

(Cinuse 4—Undertaking of existing banks
10 vest in corresponding new banks)

SHRI S. 5. KOTHARI: I beg to
move .

Page 3,—
after lioe 3, insert—

¢ Provided that the Central Govern-
ment shall constitute a Central
Board of Banking which shall
control, direct and coordinate the
management and  operations of
the new banks" (150)

SHRI 5. KUNDU
Page 3, —

for lnes 1 to 3, substitute—

: 1 beg to move :

* Shrl Madhu Limaye also was voted for AYES.
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*4. On the commencement of this
Act, the undertaking of each bank
specified in column I of the First
Schedule shall stand transferred
to, and vest in the correspondiog
bank mentioned agaiost it in
column 2 of the said Schedule,
and in case of o:her existing banks
the undertakings shall stand
transferred to and vest in the
corresponding pew baok when
such a corresponding new bank
bank is constituted,” (207)

SHRI NAMBIAR :—I beg to move ;
Page 3, line 1,—

after *‘undzrtaking™ inserf—
“and a'l the functions™ (230)

SHRI 8§ S. KOTHARI (Mandsaur) :
My am:ndment states that the Central
Government  shall constitute a  Central
Broad of Bunking which shall control,
direct and co-ordinate the management and
operations of (he new banks When the
Bill was taken up for discussion last years,
the hon. Minister for Law who was piloting
the Bill then also, agreed that a Central
Board of Banking would be constituted and it
would consist of professional  Bankers,
Considerable time has passed but such a
Board has not bzen constituted. Instead of
handing over all these bwnks and co-
ordination of thelr actlvilies 1o professional
bankers, it is actuilly the Resorve Bank and
the Banking Secretary, who is its mentor,
who are directing and controlling these
banks and issuing instructlons, Whatever
the instructions are, we would like the hon.
Minister to lay them on the Table of the
House. Besides the fact is that instead of
the professional baokers who would best
look to the interests of the Industry and
the interests of the country, the burcaucrals
of the Reserve bank in consultation with
the Bunking Secretary are issuing directions
which have not proved satisfactory for the
proper functioning of these banks and for
increasing their efficiency and for serving
the purpose for which the banks have been
patiopalised, 1 would repeat that the
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Central Board of Banking should be
Immediately constituted with these words,
I move my amendment. Thank you.

SHRI NAMBIAR (Tiruchirappalli s
I have Amendment No, 230 which
says:

Page 3, line 1,—

after *‘undertaking” jnserf—

“‘and all the fonctions"

The purpose of the amendment Is this.
Aflter the judgment of the Supreme Court
there is a tendency on the part of the
Government to water down the provislon of
the Nationalisation Act. They are even
agreeable to allow the banklag institutions
to continue the functions even after
natlonalisation. They want to make It as a
compromize to the tycoons of thls country
s0 that they may pot go agaln to the
Supreme Court. This Damocle's. Sward is
banging over our head, over the head of
this Parliament. It is no* the roof which is
hanging over our heads, it is th: *‘Damocle’s
Sword of the Supreme Court which s
hanging over onz heads, Sir. The Supreme
Court is not the soverelgn authority ; it Is
the people and the Parliament who are
sovereign and not the Supreme Court. We
cannot cater to the whimsical fancies of
some of the judges of Supreme Court,

Sir, 1 am drafting an amendment to the
Indian Constitution reducing the age of
Supreme Court Judges to that of 58, Why
should only the Supreme Court judges
retire at the age of 65 years? For the
Central Government employees the maxi-
mum age allowed is 58 only. The age of
Supreme Court Judges should be reduced
to 58 and all those who are above 58
years of age must go. They must go from
the Supreme Court for the benefit of the
country, for the bznefit of the nation, for
the benefit of 50 crores of Indian people.
We will not allow this Government to go
and prostrate before half a dozen Supreme
Court Judges. We, the psople are
sovereign. And, Supreme Court Judges
will have to come to the people. Therefore,
Sir, out request is this. JFor everything and
anything, the Qoverpment should not go
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[Shri Nambfar]

and beg or should not get bowed down by
some friends here....

SHRI LOBO PRABHU (Udipi) : We
have taken an oath to maintain the Consti-
tutfon. The Member Is infringing that
oath. Ishould like what he said to be
expunged: The fact Is thls, that the
Supreme Court is part of our Constitution.

SHRI NAMBIAR : | have got the
right to get the Constitution amended. We
have the power to amend it. Is Mr.
Lobo Prabhu thinking that in year 2970
the same Composition of Court and the
same Constitwtion will remain Io force?
Sir, this Constitution will have to change,
and it should change according to the
desire, according to the wishes of the people
of this country.

Therefore, Sir, 1 wish to say this?
Don't yicld to a few in the Supreme Court,
Take courage In both your hands and take
bold measures. Don't be frightened, We
are here to support you. We will give the
support If you do the right thing. But,
remzmber, if you do the wrong; we will vote
you down, Take courage in both hands
and be firm,—firm like a rock. Thanks you,
Sir.

SHRI PILOO MODY : I suggest we
have a little more entertainment from him,
Sir,

SHRI NAMBIAR 1 For entertainment,
be is the biggest enteriainer sitting on my
right side, He is the biggest man io enter-
tainment as well,

SHRI GOVINDA MENON: [ think
Mr. Nambiar was unnecessarlly getting
excited over this matier because the word
‘undertaking’ used (n Clause 4 Includes
every activity of the Bank, It Is that way
that the Supreme Court has understood this
decision,

Undertaking of a bank means all that is
being done by the bank. So, the entire
bundle of activities of one of the existing
banks will be transferred to the corres-
ponding statutory corporation. There will
be no function left out with them except o
take the compensation.
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Therefore that amendment s not
necessary. We have not entered into any
compromise with anybody. These are the
words which are used in the last Blll also,
Shrl Kothari wants constitution of a
Central Board of Banking,

Now _the directions with regard to the
policy involving public interests would be
given by the Central Bank. Moreover we
are bringing Ina scheme before this House
regarding the funciioning of the nationalised
banks and if some details have to be filled
up, we can take them up on that occasion,
Therefore, 1 would request Shri Kothari to
drop his amendment.

MR. DEPUTY.SPEAKER : Now I
shall put amendment Nos, 150, 207 and 230
o vole,

SHRI S. S, KOTHARI : Sir, in view
of what the Law Minister has just now said

I do not press my amendment, ButIam
not withdrawing it.
MR. DEPUTY-SPEAKER : I shall

put amendment Nos, 150, 207 and 230 to
vole,

Amendments Nos. 150, 207 and 230 were
put and negatived.

MR. DEPUTY
question is :(—

SPEAKER : The
“Thal Clause 4 stand part of the BlIL."
The motion was adopted.
Clause 4 was added to the Bill
New Clause—4A

MR. DEPUTY SPEAKER : Now Mr.
Imam's amendment Neo. 131,

SHRI J. MOHAMED IMAM (Chitra-
durga) : 1 beg to move :

Page 3, —
after lne 3, insert—

*4 A, The Central Government
shall guarantce the repayment of
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all amounts deposited and trans-
ferred from the exlsting banks to
the correspoodiog new baoks and
also the repayment of deposits that
may be made hereafter in the
correspondlog new banks,” (131)

1 am moving this amendment to protect
the intere ts of the depositors who have
made thelr deposits in these banks, Shri
Masani just now said that a tiger is eating
all the fourteen banks. 1 am going a liule
further and state that the same tiger should
.not be allowed to maks mincemeat of all
these persons who have deposited huge
amounts in these banks. In the banking
institwion, whether It is in the private
sector or the public sector or whether it
is managed by an individual or a group of
persons, it must depend upon the deposits
made in the bank. Banking operations
depend upon the volume of deposits
existing:

1 understand that the total from all
these banks comes to Rs, 4,000 crores
whereas the Government has paid only
Rs. B0 crores, For payment of Rs 80
crores now they are in a position to handle
or manipulate it or do as they please,
These Rs. 4,000 crores have been bullt up
by the wise management and by the confl-
dence that was created by it in the manage-
ment of these baoks. The banks were
managed by persons who themselves have
deep interest in the banks, They were
managed according to approved banking
principles and they took every precaution

Banking Bill 566
st fie w92 W Snerw W@,
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MR. DEPUTY-SPEAKER :
already becen admitted and moved, It ls
too late to ralse an objectlon, [n any case,
an insertion is in the nature of an
amendment,

It has

SHRI J, MOHAMED IMAM 1 I have
already expressed my concern at these banks
being expossed to the same danger and ex-
ploitation as other public srctor units, My
friend, Shri Kothari, and others have also
expressed de:p comcern about the future
of these banks,

What is the present position? These
banks arc going to be managed by persons
who have absolutely no interest In them, who
would not lose anything if the banks suffer
loss, S:condly, hereafter they are not
going to be run on approved banking priaci-
ples but according to the whims and fanocies
of Government,

1 am anxlous to safeguard the depositors’
interest, There is a deposit insurance schems
according to which if any depositor loses
his deposit due to liquidation or the bank
b ing defunct, there Is a guarntee to the

to safeguard the | sts of the depositors,
Now conditions are changed; after nationali-
sation, all these banks are exposed to the
ssme threat and danger that other public
seclor concerns have been subjected to, It
is a well known ract that many of the public
sector undertakings under the Government
of India’s management have suffered coosi-
derable losses, e.g, all the steel plants,
Heavy Electricals etc, That is because they
are being managed by persons who have no
Interest in these conerns, At the most,
whatever, loss is suffered is refllected in
Government and the man who manages 2
concern has nothing to lose, All these
14 banks will be placed under persons with
no ioterests in them.

extent of Rs. 1500, I understand the figure
has been raised to Rs, 5,000 —I am pot sure,
But fn the Act with me, the figure is only
Rs, 1500, When the future management of
the bank is so uncertain, it is quite necessary
that Government should give a guaraotee
about repayment of the full deposit amouats
in these banks, It Is Government's duty,
By payiog Rs, 87 crores, they have acquired
more than Rs, 4000 crores, Only If this
guarntee Is there, it will legal acquisition ;
otherwise, It will be coofiscation, So in
the intrust of depositors and others, this
guarantee should be given at any cost, when-
ever there is any threat of logs 1o the deposi-
tor,
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SHRI D, N. PATODIA (Jalore) :

+ Mr, Imam has already dealt with it, but I
would like to know from hon, Minister if

" he has any particular objection to giving
this guarantee, If this guarantee Is given
it will serve two positive purposes, Firstly;
as you know, bank deposits in India are
only 15 per cent of the gross national pro-
duct as agalnst 85 per cent in Japan and
66 per cent in U. K. This Is one of the
primary needs of our country that we should
encourage larger and larger bank deposits.
This guarantee will go a long way to encour-
age and mobilise larger resources, and to att-
ract more deposits, It will be In the interests
of the depositors, the banking Institutions
and mobillsation of funds, Looking at the
oxperlence of the past few months since
July, 1969, we find that the amount of de-
poslts attracted by these natlonalised Banks
has been lesser than expected. The reason
fs'that to a certain extent there was a scare
in the minds of the depositors. The need
of the times Is to attract larger and larger
deposits and not to creatc a scare. There-
fore, this amendment will serve a very posi-
tive and useful purpose. It will create con-
fidence In the minds of the deposltors and
healthy conditlons for the growth of the
economy,

SHRI S.M. BANERIJEE : The insergain
of this new clause is extraordinary. 1 did
not object when Mr, Iman was speaking,
But I want a ruling from you, I have
known of modification or substitution of a
particular clause and not insertain of a pew
clause,

MR. DEPUTY-SPEAKER: 1
already given a ruling.

have

ot Ay fomd : & e Qw2
g1 a3 & srfasrd §1 agrar wifge a
gz gy ? A ams # Ag wmar g

ot ®o Wio TAAt : TAH Ffwerd &1
aare agf § 1 & sgan § 5 arar wfem
Blony g TaF frarag g Ef5
sa%) ndar ag o< faar ) g7 wEd §
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SHRI GOVINDA MENON 1 I take
{o the proper spirit this amendment seeking
to Imtroduce Clause 4A in the Bill and the
discusslon which took place a little while
ago regarding depositors’ money being
advanced to political parties, political pur-
purposes, etc. Those who spoke about these
maiters wanted to see that the moneys of the
depositors In these statutory corporatlons
are sale, and that is a mater with which
Government are in full agreement, When
the Bill was discussed last time, the same
question was raised. It was suggested that
if the Banks were nationalised, there would
be a flight of deposlts from the npationalised
Banks through other Banks. [ find that
within these six months the deposits in the
nationallied Baoks have gone up by several
crores,

SHRI PILOO MODY : The foreign
Banks and other Banks were Instructed by
the Government not to accept deposits that
came from natlonalised Banks. I do not
think that he can get away by juggling
statisiics In this fashion.

SHRI GOVINDA MENON : That was
dope in the pational ioterests,

SHRI D.N. PATODIA : But you did
it.

SHRI PILOO MODY : Whether it was
o the national Interests or not, you did it.
8o, do not brag about your deposits.

SHRI GOVINDA MENON : I can
assure the House that the State Bank and
the subsidarles of the Statate Bank which
have be:n functioning In the public sector—
the State Bank from 1955 and the subsidl-
aries from 1959 — have evoked the greatest
conflidence in the deposliiog public of our
country. These fourteen banks which have
beeo pationalised also had the equal confi-
dence of the general pubiic,

In order to safeguard the interests of
thd deposltors we have the deposit Insu-
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rance Scheme under which up to Rs. 5,000
s now insured, My colleague here tells me
that discussions are going to raise that
limit to Rs, 10,000. Now my difficulty Is
one of the legislative defermity which fs
attached to the Bill. We have got the State
Bank of India and its subsidiaries, Why
shou'd we introduce a provision which does
not exist with respsct to those banks with
respect to these 14 banks ?

AN HON. MEMBER : You can include
it there also,

SHRI GOVINDA MENON: That Is an
absolutely separate question, [ want to
assure the the House that Government are
interested in seeing that the money deposl-
ted in these banks by the depositors will be
fuily protected,

Earlier also, when Shri Madhu Limaye
and others have sald that loans should not
be given to political parties, all that I bave
been objecting was placiog restrictions on
those banks except there which have been
placed by the Reserve Bank of India and
by the Banking Companies Regulation Act,
1949,

Under these clrcumstances, [ would
request hon, Members not to say anything,
not to raise anything which will create
any suspicion in the minds of the investing
public regarding ihe. soundnmess of
these public corporations, People are
attaching more and more faith in these
nationalised banks. Let us not say anything
or do anytning which will impalr this con-
fidence,
to withdraw his amendment.

MR, DEPUTY-SPEAKER : I would
now put amendment No. 131 by Shri Iman
to the vote of the Hoose.

Amendment No. 131 was put and
negatived.

The First Schedule
MR. DEPUTY-SPEAKER ; The fimst

Schedule is connected with clauses 2,3 and 4
which have beep passed. Therefore, I will
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put it to the vote of the House., The gques-
tion is :

““That First Schedule stand part of the
BilL."

The motion was adopied.
The First Schedule was added to
the Bill.

Clause 5— (General effect of vesting)

SHRI SHIVA CHANDRA JHA : I beg
to move

Page 4, line 13, —
add at the end —

*“untll the matter Is taken up with
that country and immediately. resol-
ved by mutual negotiation™

SHRI M.R. MASANI : I beg to move 1
Page 4 —

after line 13, insert---

“(7) In any case where an existing
bank has been appointed the
executor or trustee of any pro-
perty or estate it shall be en i«
tled to act or to continue to atct
as such executor or trustec not-
withsianding anything contained
io this Act and nothlng in this
Act shall be construed as apply-
ing to such executorships or
trusteeships.”’ (132)

SHRI LOBO PRABHU : | beg to move
Pago 3, line 24 —

after *“purpose of** insert —
“managing and/or"* (156)

Page 3, line 29—

after “purpose of”* insert
“managing and [or" (157) -

SHRI P. GOPALAN : 1 beg to move 1
Page 3, line 6,—

after “funds’ insert—
“Including secret Jeserves'® (180)
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SHRI S. KUNDU : [ beg to move :
Page 3, line 8, —

for “commencement of thls Act™
substirute—

*“date of vesting" (208)

Page 3, ..
after line 14, insert—

“Provided that In case of existing
banks which are forelgn companies
within the meanlng of sectlon 391
of the Companijes Act, 1956, noth-
Ing that Is not available or exercls-
able in India shall be deemed to
be included in the wundertaking.”™

(209)
Page 3, line 41,—
after “of”" inser(—
“or agalnst™ (210)

Page 3, line 42,—
after “appointed day” insert—

*“In, case of existing banks
specified in the First Schedule
on the date of vesting in case of
other exlsting banks™ (211)

ot firg w7 W : IITSAE WEIRA,
W 5 ¥ ga w1 (6) ¥ wgt wgr o
gfs:

“Nothing in this Act shall be cons-
trued as applying to the assets, rights,
powers, authorities and privileges and
property, movable and Immovable,
cash balances and Invesiments in any
country outside India (and other
tights and interests in, or arislng out
of, such property) and boriowings,
liabllitics and obligations of what-
ever kind subslsting at the commence-
ment of this Act, of any existing
bank operating in that country if,
uwoder the laws in force In that coun-
try, it is not permissible for a baking
company, owned or controlled by
Governmeat, to carry on the bnsl-
ness of banking there.”
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“Until the matter s taken up with
that country with immediately re-
solved by mutual negotiation®*
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¢ fw 9a%1 9 Ga 971 @79 7T 1 @I
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gaE § AT ¥ qg 9% Ny foF 99 :

“Until the matier Is taken with that
country and immediately resolved by
mutual pegotiation”,

7z gfawn & grea A wh wfgr A
wifoq &3 avar qg adede g fea g
A & wigan § fs gewre AL g SeteT
w AT HTH

SHRI P. GOPALAN (Tellicherry): Mr.
Deputy-Speaker, Sir, clause 5(1) deals with
the undertakings of each existing bank
which will include all assets, rights, powers,
authorities and privileges and all property,
movable and Immovable, cash balances,
reserve funds, etc, etc. 1 want that the
secrot reserves should alse be included along
with these items, It is a well known fact that
all the major banks were having secret



573 Statutory Resolution CHAITRA 3, 189(SAKA)

funds, and I understand that all these 14
banks which have been nationalised were
also having secret reserves, But on a
previous occasion, when I put a question,
to the Finance Minister, whether the Reserve
Bank has given any directives to the concer-
ned banks to recover or 10 see whether any
secret reserves are being kept by these
banks, the Minister kept mum and did not
give a wvery clear reply. He gave wvery
evasive reply, and that is why [ am compel-
led to bring In this amendmeat. Even the
Supreme Court in an earlisr judgmem has
stated very elearly that almost all the baoks
are having this secret reserve and today I
heared from the Law Minister that when
the compensation was calculated they take
Inio account the secret reserves of the banks
also. 1 would like to know from the Law
Minister whether these secret reserves of the
pnationalised banks—14 banks—were re-
covered by the Government or not.

There is a rumour that the erstwhile
owners of these nationalised banks, in col-
lusion with the preseot custodians who were
also sérving before, managed 1o take away
these secret reserves, and that is why I have
moved this amendment so that this aspect
will have a legal backing, and all the secret
reserves could come into the bands of the
Government.

I hope the Minister will accept my
amendment,

SHRI M. R. MASANI: Sir, 1 am
moving my amendment No. 132 as a side
issue and there should not be any difficully
in the Minlster accepilng it.

What my amendment says is :

*la any case where an existing bank
has been appointed the executor or
trustce of any property or estale it
shall be entitled to act or to continue
to act as such executor or trustee not
withstanding anything contalned in
this Act and nothing 1o this Act shall
be construed as applying 1o such
executorships or trusteeships.”
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You know Sir, banks are appoloted by
people in their wills and testament as execu-
tors or trustees, The man dies and the
executor is selzed of the matter and at this
point the baok ls natlonalised. The man
who died had not meant that the natlopalised
bank would adminlster his estate, Ho wanted
a particular bank, a parti B y
a Board of Directors, to administer his
estate. Is there any reason why, after his
death, his wishes snould be disregarded by
what Is likely to be decided T He appointed
a group of people whom he knew, in whom
he had confidence to run his estate.
The matter s half way through and the
bank is nationalised. [ suggest there Is no
reason why, along with the baoking busl-
ness, this incldental act of being appointed
execclor or trusiee should be Inflluenced by
the act of nationalisation. I hope the Law
Minister, with his legal background and
training will appreclate that in such a case
the wishes of the testator who appointed the
bank as executor or trustee should prevall
and the old bank that was appointed as
executor or trustee skould be allowed to
carry on the administration of the property
or esiate,

I have been
Minister to

SHRI LOBO PRABHU :
trying to persuade the hon.
accept my amendment,..

SHRI VASUDEVAN NAIR (Peermade):
Is that allowed ?

SHRI LOBO PRABHU : I may assure
my friend that whatever is in the interests
of the country is common for both the oppo-
sition and the Goveroment ; What [ say
s lo the Interests of the country and | am
sure It is allowed for me to ask him to
accept my amendment, Under this clause,
separate powers are being created for the
officer in charge to take over the authorlty
of the npatlonalised banks in foreign
countries, That is necessary bacause nationas
lised banks, as such, including the Custo-
dians, have not been recognised in those
countrfes We are creating a speclal body
which is not nationalised but specially em-
powered to represent the old banks, 1 am
suggesting, therefore, that this authorlty
which has been conferred oflly for transferr-
ing should also ioclude the power of
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management also, | would request the
mianister, if he is satlsfied, to accept my
amendment, because it fills up a lacuna and
makes the Act complete,

SHRI GOVINDA MENON : I will
take wp Mr. Gopalan's amendment first,
1 assure him that after the undertaking is
taken over nothiog like secret reserves will
remain with the exsisting banks,

SHRI DANDAPANI: Even in the
State Bank, there are secret reserves,

SHRI GOVINDA MENON1 it is
not secret fund ; it is secret reserve. There

is no item like secret reserves anywhere in
the balance sheet and profit and loss account
of the banks, Balance sheet and profit « and
loss account would show the net financial
results of a bank, Moreover the actual secret
reserves, if any, of banks taken over are also
covered by the sweep of the language of
clauses 5. This is a techmical term.
Sometimes the assets are under-valued, the
advanoces are over-valued and that kind of
secret reserve is there. But it is Dot some-
thing physical which can be taken over and
kept back or carried forward, Whatever
be the undertaking of the exfsting bank,
that is transferred in full to the pew stalu-
tory corporailon, There is no reason for
an amendment of this nature to be here,

SHRI GOPALAN : The Minister said
that when they calculated the compensation
to be given to the natlonalised banks, they
have taken into account the secrel reserves,
How can be say now that there is no secret
reserve 7

SHRI GOVINDA MENON: 1 did
pot say there are no secret reserves, I
tried 1o explalo what is meant by secret
resesve, It is not as though you havs got
Rs, 10 crores in the chest somewhere
secretly in the bank, That s not the mean-
ing. The entire undertaking is taken over ;
nothing will be left to the existing bank,
The existing bank will get nothing more
than what 1s provided in the second schedule
by way of compensation, Therefore, let
there be po mismdersianding over this
matler,
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Regarding Shrl Masani's amendment all
that I can say is that under this clause the
entire uodertaking iz taken over and the
value s fixed for the entire undertaking.
Ooce the Bill is finalised and has become
the law, then there will bz the existing baok
which will be a Mimited company and there
will be the new statutory corporations also,
It would be open to these bodies, like two
persons to megotiate over any maiter what-
soever and settle things, I do not want to
introduce that amendment now in this Bill,

Regarding Shrl Lobo Prabhu's amend-
ment, I should say that it is due to a mis-
apprebension that he fs stating this. The
Chief Executive Officer of an exisling bank
becomes a custodian; that is a temporary
arrangement till the Board of Directors is

ppointed by the go nt; later on, we
will bring a scheme beforc Parllament which
when finalised, will provide for a full-fled-
ged board of directors, There Is no lacuna
in the Bill and I do not think Shri Lobo
Prabhu should inslst on bis amendment.

MR. DEPUTY-SPEAKER 1 I will now
put all amendments moved to clause 5 to
the vote of the House.

Amendments Nos. 28, 132, 156, I57,
180, and 208 to 21I were put and nega-
tived.

MR, DEPUTY-SPEAKER: The question
Is:

“That clause 5 siand part of the Bill"
The motion was adopted.

Clause 5 was added to the Bill.
Clause—é (payment of compensation)

MR, DUPTY-SPEAKER: We shall now
take up clause 6,

SHRI SHIVA CHANDRA JHA : 1 beg
to move ;

Page 4 line 21,—

JSor “at its option® substitute—
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“‘accordirg to the convenience of the
Government™ (29)

Page 4, Line 24,—
for “four per cent,” substitute—
“one-fourth per cent,” (30)

Page 4, line 20,—

JSor *ten yoars™ substitute’ hundred
years™ (31)

Paged, lines 30 and 31, —

Jor “four and a half* substitute—
“‘one-fourth™ (32)

Page 4, lines 32,—
for “ihirty™ substitute—
“hundred and twenty-five™ (33)
Page 4, lines 33 and 34,—

for “five and a half" substitute
*“‘one-half** (34)

Page 5, line 3,—

Sor “sixty” substitute —
*‘three hundred sixty-four” (35)
Page 5 lioe 8,—

JSor “three months™ substitute ‘“ten
years" (36)

Page 5, lines 9 and 10,—

Jfor *three months™ snbstitute *‘ten
years'® (37)

Page 5, line 18,—

for *'three months™ substitute *ten
years"™ (38)
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Page 5. live 19, —

Sfor *‘three months™ substirure “'ten
years" (39

Page 5, line 26,—
Sfor “sixty” subsritute—
*“three hundred and sixty-four* (40)

SHRIC, T. DHANDAPANI : I beg
to move,

move

Page 5,—

Omit lines 13 to 16. (92)
Page 5,—

Omi lines 4.1Iw 50, (93)
SHRI S, M, BENERJEE; I beg to
Page, 4,—

for \lnes 16 1o 19, substiijue—

“6 (1) All the shares of every exist-
ing bank, excepting those of
the Forelgn Banking Compa-
pies within the meaping of
section 591 of the Companies
Act, 1956, shall stand acquir-
ed by the Central Government
and every shareholder of the
existing baoks shall be paid
a sum equal to three years
average of the Stock Exchange
prices of shares,

(1A) 1In case of Foreign Banks the
compensation shall be an
amount as bears the same
proportion to its total paid
up share capltal as its total
Working Funds in India bear
to its 1otal Working Fund.™

(94)

Page 4,—
for lines 20 and 21, substitute—

* (2) The share value referred to
in sub-section (1) shall be
paid 10 every share holder at
his option,—'" (95)
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SHRI M. R. MASANI ! I beg to move:
Page 4, line 24,—

for “four per ceat.”” substitute—
ud‘ per m"‘ {1”}

Page 4, lines 30 and 31,—

Jor “four and a half per cent™ sub-
Stitute —

“six per cent." (134)
Page 4, lines 33 and 34,—

for **five and a half per cent.” sub-
stitute—
“seven per cent,” (135)

SHRI 8. S. KOTHARI : I beg to
move :

*Page 4, lines 30 and 31,—

for **four and a half per cent, per
annum"’ substirute—

‘‘gix per ceot. per annum, free of
Union Income-1ax,"” (151)

*Page 4, lines 33 and 34,—

for “‘live and a half per cent,
per anoum** substirure ...

‘‘seven per cent, per annum, free of
Union Income-tax,”" (152)

Page 5, line 22,
for “'seventy-five per cent,” substitu-

re

“cent, per cent."” (153)

SHRI S, KUNDU 1 I beg to move :
Page 4,
JSor lines 21 to 25, substitute—

“‘glven to every existing bank,” (168)
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SHRI BENI SHANKER SHARMA : 1
beg to move;

Page 4, line 24,—
Jor “‘rate of four per cent,”
substitute

“*Bank rate in force (193)
SHRI S. KUNDU : I beg to move :
M "‘p_

for lines 16 to 19, substitute—

“6. (1) When the understanding of
an existing bank is transferred
to and vests in a correspond-
iog npew bank, such existing
bank shall be paid compensa-
tion at the rate of twice its
paid up share capital.” (212)

SHRI S. KUNDU : I beg to move |
Page 4,—
for lnes 16 to 19, substitute—

“6. (1) When the undertaking of an
existing bank is transferred to
and vests in a corresponding
new Bank, such existing bank
shall be paid corhpensatlon at
the rate of twice its paid up
share capital, but not exceed-
fog the amount mentioned
against them in the second
schedule in case of existing
banks specified in that
schedule."’ (213)

Page 5, lioes 9,—
after “appolnted day™ jnsersr—

*or the date of vesting whichever ls
later” (214)

Page 5, lines 18,—
afier ‘appointed day™ insert—

%“or the date of vesting whichever is
later™ 1215)

*Moved with the recommendation of the President.
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Page 5, line 23,—

JSor ‘*‘commencement of this Act”
substitute —

“date of vesting"* (216)

SHRI NAMBIAR 1 I beg to move ;
Page 4, line 19,—

after *Second Schedule™ jnsert—

**but such compeasation shall not be
more than the total market wvalue of
the shares held by the Bank on 19th
day of Jully, 1969 and the Book

Value of other assets.” (231)
Page 4,—

omit llaes 22 to 25 (232)
Page 5,—

omit lines 7 to 12 (233)
Page 5,—

omif lnes 17 to 25 (235)

ot fora Wz W 93 A gATIX @
TR # g1 gw gy § 5 gwel g2 far
I | FEAFT F1 F1E qra@ ag A
=ifgd | ATHIC A 98 75 $31% W AT
o TIH! T %I 87 w07 ¢ faur mar
£ 1 9g ®Y7 @ 87 $0w wIqT 3 ? Wi @
g At § ¢ few &1 qg dar § ? o o
& a qg 9T § | g6 WAar § 39 @
B AT FC AR B ARG S & § W
g § 1 78 & & IWA F gUEC GEA
g @ & 1| W WA TOA AGRAT AT
TR M pE g fe
wIeAt TN ¥ wgr o7 fe ag deT W
T FTH qre Y B &1 qRGT G 6
g% § | quT Ao Ay o g, A @
TR A W sy 1 gEifess
ST | T T8 W A5 § agD ®
sAJa @ g
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WA qw g & Tt F 39
S wIE §

gaFo (2) ¥ wgrmar g fs w-
AT ®TAI T §F W arww 9 fxan
AAM I FE Y 5%z § 5 grax 0 ®
g fax ger W@t @, 37 & A9 qaw-
% & W 1 Ay gaeT Fuqr 29 qg
2 ‘@ waarm” # g 0w
vawifesr g fz sadifadg a5 fx ma-
due’’ @ fear A, walq gE woA
gfewr & garfas goaa 9, 7 f5 %
% giear ¥ w3412 1

sa-For (2)(0) # wewd W R
AFFIRATFE @ g | § A
damT ge 0 F g agwigm g %
ag w3 14 wdz g

ge-gra (2) (@) (1) & ®sgr mww
g fe otfqm Az a1 wiF  afefwde @
CREFYEPI F 10 9@ a7 T AN
Aquas gz 9 AR HegT g Au
e 3l ag ¢ s 10 @r® & asg 100

q1s & faar 7@ 1

gt gH AT AT 2 ag e fe
4 quiz & xyd 14 e s fRar
L icdl

u gwieT genr 33 ag ¢ fs 30
o1® & A 125 gre & faan an )

gareq gear 34 & ara & qg [gan
2fs b ocde ggee & Tomw Sk e

w1 fear s

“ﬁﬁamﬁﬂft f; qﬁﬂ
e o ferafdt 80 fdl & &
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[ oz =z 1)

Ay | & a9y dMew gewm 35 g
1gar g 5 60 faa & gy 364 fam #¢
fear g, mifs gz N os g@ N
Bz fas omir o

wateT 36 ¥ g i & wgar g fe
3 w@lat &Y org 10 &ves w< fear sy |
dareT gem 37,°8,39 ¥ g @ &
argdr g fe 3 Al w1 s1g 10 @1 w7
fgar oA | A9A FErAT GwqT 40 ¥ FrOr
& =rgar ¢ fs 60 feal & aarg 364 famr
% faar oy o

AU sz g & BF gaEw frigs
T wafaa &, ag a7a1 $ 97 ® FE-
i g, 7z TNt o1 ¥ fagra, guEER
¥ fogr= & fawiw § &k AIgE aam
# el A% I F FEA & faqamw
§iamaa FasA N qaan Q@
7§ Mfgd 1 wfFT AT @R F q7ILA
AT &t vE g, A1 9g W @rw ged Ay
g @R watl ¥ agar fRar s

st vy fomd: eqw wEieT, ¥ @
o g fade & & T W | AT AT
A ¥ fagia T 9@ A wgoT A A
ar wgr a1 & 1942, (vrm=)......
WIS gy €37 92l & i aga wieard
AREVT TSR T E ... -
ceeee (T ) saeae

a g ag § 5 gEd g #
Weing REICE ST A M o @
o fFm g @ w1 ge fgEw g,
3q & g 5g a1 fs 17 $Q% 50 a1
& 44 g & 5 1 w07 75 s1w fown
amm, W10 & 78 afoq o8 W @
& gha w1 ¥ foig ax F@r afonw
gy, 39 & At qR §9 78 Fg |
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T &1 FTeU ¥ gr qamr wgar § a6t
fE g gita 2 & Froial Y s &
faw w7 ag @t wfafraamd win 51 w®
1 xA g owdt wrgar § s adwa
afrar # gfaard afcadat & wrawa-
a1 § @R gafsq of gfaum o g §
da frat fged & gfrard afaersl &
w3f & , gut aw 7 ®f A wrw e
grfa & afesrt & qmg-onfa &
gfrardl afesr arram 1ag @) e
FAXAIE F wmAAr ¥ ogw W
Fietzgqz awsae) & A8 ¥ &z 1949
FgnamTg R ¥ f5 ag adf @
arfgy 1 & 58 ¥ g7 glad afasr §
frmsr e faar mr g §% sm &1
afasre, y@ & 7 73 #1 wfawrg, go-
fos famr afrad &t 991 g w37
w1 afawi, ag ardy NS @A wfgo
@ F fou sramear @waa A ¢ 5
sfaeT @ A 4t 9fwg F famio
fFgr 9w | 38 A yfawr da FE &
foq 43 7z s fm &0 9@ ghw
FZ 1A N frwa @ Sw% Tz wg
@1l B " AR F AW Ffawe qA@
% fou aftag w1 fanior szar gmr
AR FT AT ! A KW HIWT
qET | A AEY FN FT MG F &AL
& o¥m AR o @ Adl #T At s
%! 727 % & Fawer s,
oo (v . Y X Ao wERT & oy
free s wgar § 5 9y W@ s
LE RN

Page 4,
for Mnes 16 10 19, sabstitute—
6, (1) The existlng banks mentloned

In the Second Schedule shal) be
given by the Ccniral Govern-
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ment such compensation
In respect of the transfer, _ () )
under section 4, to the corres-  pena Ba :

ponding new "bank of the ok L’ml"_"_ 16
undertaking of the existing Syndicate Bank Limited 36

bank as is specificd agalnst The Union Baok of India

each such bank in the Secend Limited 31
Schedule, Allahabad Bank Limited 31
The Indian Bank Limited 23

(b) In respect of the other baoks
mentioned in the First Sche- 1Nt Baok of Maharashtra

dule but mentioned in the Limited
Second Schedule, the com- The Indian Overseas Bank
pensation shall be computed Limited

and given as expenditiously
as may be on the basls of

the same princlples as govern (14)
the bapks mentioped in the .
Second Schedule”™, (7) © '::13.[. SHIVA CHANDRA JHA : I beg
““THE SECOND SCHEDULE" Page 15, line 5,—
SHRI MADHU LIMAYE : I beg to Jor “*(in lakhs of rupees)"
move 3
Substiture—
rame ks, = “(in palse)" 1)
for the Second Schedule substitute— Page 15,—

“THE SECOND SCHEDULE™ Jfor the Second Schedule, substitute—

(Sce Section 6) “THE SECOND SCHEDULE"
(See Section 6)
Amount of
Name of existing bank Compeasation
(1) 2 Amount of
MName of existing bank Compensation
(In lakhs of rupees) n @)
The Central Bank of
India Limited 175 (In Paise)
The Central Bank of
The Bank of India India Limited 14
Limited 147 The Bank of India
The Punjab Natlonal Limited 13
Bank Limited 102 The Punjab National
Bank Limited 12
The B.an.k of Baroda The Baok of Baroda
Limited Ll Limited n
The Usiited Commzreial ks Ukilted Casmeralst
Bank Limited 83 Bank Limiled 10
. Canara Bank Limited 9
Capara Bank Limited 36 United Bank of India
United Bank of India Limited 8
Limited 42 Dena Bank Limited 7
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Syndicate Bank Limfited 6

The Unian Bank of India
Limited

Allahabad Bank Limited

The Indian Bink Limlted

The Bank of Maharashtra -
Limfted 2

The Indian Overseas Bank
Limited

o

™

(52)
Page 15,—

after line 19, under the head —

“*Name of exisilng bank®* insert —
“All other Banks, ludian and
foreign, working in India™ (53)

SHRI S, KUNDU : 1 beg to move :—
Page 15,—

for the Second Schedule, subsiitute—
“THE SECOND SCHEDULE"

(See :ectlon 6)

Amount of

Name of existing bank Compensation

(In thousands

of rupees)

‘The Ceniral Bank of India

Limftied 110
The Bank of India

Limited 108
The Punjab National

Bark Limited 107
The Bank of Baroda

Limited 104
The United Commercial

Bank Limited 9
Canara Bank Limited 45
United Bank of India

Limited 50
Dena Bank Limited 45
Syndicare Bank Limited 45
The Union Bank of India

Limijted 40
Allahabad Bank Limited 40
The Indian Bank Limited 3
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The Bank of Maharashtra

Limited 39
The Indian Overseas Bank
Limited 2
(172)

SHRI S. M, BANERIJEE ; [ have mov-
ed my amendments Nos, 92, 93, %4 und 95,

I support some of the amendments mov-
ed by Shri Shiva Chandra Jha when he said
that no compensation should be paid to the
banking magnates, Mr, Masani has been
quoting Gandhijl. Well, the difficulty is
that  if Gandhiji had bcen alive, he
would not have seen the face of
Mr., Masanl because of his politics.
The point is this that compensation
should not be paid, but if compensation is to
be paid, we have certain basis to go by, and,
as | have stated in my amendment No. %4
and 95.—I do not want to read those
amendments pow and waste the time of the
House — these amendments should be
accepted, They are nominal amendments.
We are more concerned with the wording
‘reasonable compensation® If reasonable com-
pensation amounts to crores of rupees at the
cost of the people, at the cost of the Ex-
chequer, then, that compensation Is not re-
asonable compensation. They have even got
compensation for ‘gondwill’, Goodwill for_
whai? These banks have been for years
together swindling the people’s money and
building their own empire and they say, it is
goodwill, I say, it is not goadwill, it is only
Iliwill,—illwill of the people agiinst whose
Inierest they have swindled and buiit up their
own empire, They have donc all these
things at the c'st of the poor people and
now they want compensation for 1hat good-
will also, I therefore plead with the hon.
Minisier 1o accept my amendments. Let the
compensation be reasonable, [ agree; let
right of prop:riy to be there, But right of
property for whom? Not for people like
Tala"s, The whole of Jamsedpur belongs to the
Tata's, Zimindari is deemed to bs abslished
in this country; but it is Mr. J. R. D. Tata
who is the biggest zamindar and the care-
taker of the Zamindari is M. Masani in
this Hou-e, Even thouge we say Zamindarl
has been abolished, this is what we see, We
do not want the right to property for those
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who are exploiting the people, the toiling
millions of this country. We want the right
to property for the small person. That
property should mot be taken away. The
Constitution should bs am:nded so that the
Supreme Court will not say anything against
whatever we pass in this House, That is all
that [ wish to say and I request the hon,
Ministeér to accept my amendments,

sit fa <7 w1 @ ITSA AP,
arx 4fs deor dfege @1 ot @WA A
foar 3, & gt sveaeq €0 51, 52
&Y% 53 & geaew ¥ Qo wwgar g W
ATY A gaEAl w1 g gfe ¥ g fem
¢ f ata) ot @) g% Far A & fom @
¥ | safec o) gad g1 95 §—sfoeaa
srqTdra d5—Iast oF qa1 F TfEY
st W @y agr I5—4gF AT
gas afas 7 afas 1447 FFTAE
w7 ¥ far smw wfgd i

it oYz =i ; ST WERA, JAT-
T &1 voT 9ga § wgegw e g1 Ak
gwtafsmﬁﬁwmﬁ fF
ﬁwaarir&qa\tmﬂmnﬁﬁ
at gaer Adiar ag @m f& awiE &
graey # w1€ afada agt g | 9ar 7@
g s1—fafezy o §WRF S a
ot Hm W I@ W &Y T REM
gt 12 7 w77 ¢ f& gy §fawm O
sz & fs qur games @rar wifgn A
qatea g1 fgy | garw dfeA @ |
w1 Ag1 wgar & | § IFTFTH wFOWE—
# fafa fadraw ad) 3, ¥fes amaraw 3f
¥ ww  #& ghe 9 § fage oot
F o ¥ s g feag Tvord fe
gt wfaara # ar wgi foen & 5 ga-
qar g0 @ wifghy & wafw gar
wifgd | gart dfawa § qar SeeE S
T
Ha Y gfae # ag sz far m
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& fs garaan g g wrfey Ak i
gir Tifgn FfFT aga Tags FT awa
dfaara Y @ am@ w1 gwd Ao §
7Y fom war a1 afs awfa & geasai
# aA ¥ foqzzaar g @, awifas
FrAEHN ¥ gaifas &7 A Fv - §
ar ag o fRyr o @%

g s—fafrer Al wew &
|t w1 w@fem ¥ @ ™ 97 F g
%€ FT AT F 87 VT e7al ¥} Fw9-
foraf & gand 78 Fva wfzq) gad swwe
uE Fo79 &1 A fwar agrar Tar 91, 39
% 13 508 wq gzary, afeT sy @
SuTET 9 gW 97 TW GWAA ) WH F
s Hew femr mar ¢ gafer d o
wgm f& @17 T8 95 X i ¥ AR
®T | gw Al #32 f5 mo 4w 0 &
TS F JAAEAT FI | Q@7 ZH TG FC
a%a § 1| ¥f6T ga oF vwr qqan § 5
oy d@faarT 3 afd & soifas 35
%1 77 & fag ot e aferarx far ar
IqH W97 I FEHITA F1 A3 fowr @1
s s gd F1 ¥ fomr a1 09
U7 12 0% F 99 w197 20 s08 &
fou 7 1 gt w07 Y O s @ 14
dxidantgi g o A& foq oy
87 #qT A T sqT@l wWAT X W@ E 1 &Y
T AFIT QAT F 97 #7 49) 45 ofqqi
FgERst R AT aff gmi
goigT ) @ F AY 7 er
faffezz 3 s faw 9w we-
feqs e X gU w7 @ & 5w
rIfeae &% §Y a<g &7 14 467 F1 &1
gy § 1 afz ag geilfegs 45 €Y agg
¥ & T B I AgY § A Ar el
faas 3% & fad@ ») adar 78 nar ar ?
LW AP A IF TR F /AT FF
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[sY A=z ai)

v sfassm Y @ fomr war @ ?
9T atg ¥ afg ww g 14 dH F dad
wY ot @0 & o) I gfresEl ® WO
wifes a7 MY & 1| caw fog aow! Ffes
¥ mfew 47 FO% w01 ) AT 9 AW
79 91T ¥ g9 40 FqT Tro  F0T W
TR I AT AT & @ 40 wAF
T Y TAN F G 741 I§ &5 wfaqt
F gAY FT W@ ¥ 7 99 aawy w0y fadw
99 @ § ? o wETAY HEE S ogw
A ¥ foq amq T s W@y ¥ 7
ATT ITAF! I FIN AT AT FAGT B
g FU—ag =I5W WITH wTA R
a7 AE I3 TR B gw FWOA
wifva difeq s7ar #t go 64 ! @A
HTF SATEH F gt | Jw TH &
wrg wiE-frE A€t FT @wa §1
T F AT A EWEA FI ST ]
& a1 9=aT & $9 9 40 $UT T
T AT €IS |

MR. Shri

Kundu.

DEPUTY-SPEAKER :

SHRI S, KUNDU : Mr, Deputy Spea-
ker, Sir,

SHRI D.N. PATODIA : What about
me?

MR. DEPUTY-SPEAKER : You never
got up.

SHRI D.N. PATODIA ;: But I have
already moved my amendment. '

MR. DEPUTY-SPEAKER : You might
have moved but you might not tike to
speak, 1 shall call you. Now Shri Kundu,

SHRI S. KUNDU 1 Sir, my amendment
which I give you seeks to replace the com-
pensation cl“.:“c glven here in the Second
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Schedule. In the Second Schedule as agalnst
fourteen banks huge amounts of compensa-
tion have been mentioned and the whole
total comes to about Rs, 87 crores. T have
revised the whole thing and 1 have indicated
a certain amout of money and the total of
which comes to about Rs, 8 lakhs,

My question 1s why Shri Govinda
Menon's Rs, 87 crores should be accepted
and not ming. [ have alternative compen-
sation clause which gives the compensation
amount at Rs, 8 lakhs. Why should this not
be accepted.

SHRI VASUDEVAN NAIR:
it save so much of money ?

will

SHRI S. KUNDU ; We will save so
much of money, Shri Menon said that the
compensation amount should not be illu-
sory. To me Rs. 8 lakhs is not {llusory.

SHRI MADHU LIMAYE : Here every-
thing 1s an lllusion.

SHRI S. KUNDU : I hope not
everything is  maya here.  Therefore,
thls Rs, 8 lakhs is not illusory, I have
worked out a certaln sum as compensation.
Why should that not be accepted 7 He also
agrees that Parliament should know on what
basis this Is done, The judges have no busi-
ness 10 go into the guanium once It Is lixed,
Once the quantum of compensation fs fixed
the judges are precluded to know on what
basis the quantum of compensation has been
fixed, This Is our right, I can perhaps say for
the beneflit of the Members on what basis
1 have drawn up this figure of Rs, 8. lakhs
Therefore, he should explaln why he cannot
accept my amendment and why he should
drawn the exchequer to the tune of Rs, 86.92
crores. [ will read a paragraph from has
speech :

“The legal adviser of Goveroment
when the previous Ordlance and Bill
came up relied heavily upon the
decision of the Supreme Court in
Jan. 1969. But In the matter of
this case, there has been a fresh think-
ing on the part of the Supreme
Court. They thought that the princl-
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ples which were enumerated In the
previeus law were not relevant, were
oot good, were not proper and this
is mainly the reason for striking down
the law, What we have down in the
Bill is to follow the other produce,
that Is 1o say, flix up the amount of

compensation with respect to the
undertaking of each bank',

He furiher says :
“©noe compensaitlon s fixed, It

becom~s not subject to judicial review.
That Is the lioe which we have adopt-
ed In the Fourth Amendment to the
Cons:itatlon®’,

The Constitu:ion is specific in the latter part
of art 31 2) “‘no such law shall be called
in question in any court on the ground that
the compensation provided by the law is not
adequate’™. In the light of this specific
provision, 1 would llke to confront the
Supreme Court with this legislation with
my amendment, Why should we in fear
i se the comp on by another Rs. 12
orores from Rs, 75 crores. The Judges are
far behind the people and the needs of the
country, They sit in their lovory towers
in the Supreme Court and the High Courts—
I do not want to go into that,

When the Fourth Amendment was enact-
ed, we were assured that no judiclary could
call in question of the soverelgn will of the
Parliament expressad by the people, through
the Parliament. It was specifically made
clear that the quantum of compensalion
could not bz called In question. My amend-
ment for Rs. 8 lakhs Is not one rupee ; it
is not illusory,

SHRI LOBO PRABHU 1
duce a schemae for 8 paise,

SHRI 8. KUNDU : Let him try to
understand It ([ nterruptions).

1 can pro-

If we do not hav: finality on this Issue,
we will not b: able to take over other
industries to rush the greater need of
the country and we will bs drowned In the
claims for erores and crores of rupees as
compensation. So I humbly request the
hon, Minister to accept this challenge to the
Court. Let ys know the mind of the

CHAITRA 3, 1892 (SAKA)

Banking Bill 594

Supreme Court on this issue, So let bim
accept my amendment,

SHRI D. N. PATODIA ; My amend-
ments Nos. 133-135 relate to payment of
interest on the amount of compensation to
be pald by Government, In this clause
Government have provided three different
ways for payment of compensation—payment
In cash to be paid in. three instalments;
payment In the form of securitles to be
pald after ten years and the third In the
form of securities to be paid after 30 years,
In the case of cash Instalment, the Interest
will be 4 per cent, In the case of ten years'
securitles 4} per cent and In the case of 30
years' securlties 5} per ecent.

It is interesting to mote that whereas
the compensation Is not being pald imme-
diately on the compensation payable In
Instalments either by cash or In securities,
the appropriate rate of lnterest i3 also not
being paid. It is known to all of us that
even the bank rate is now about 6} per cent.
If a bank wants to take a loan from the
Reserve Baok, it should pay 6} per cent
interest. What justification on earth can
there be for providing such a low rate of
interest as 4 and 4} per cent when the
Government {s not willing to make payment
In cash, It would have been proper for
Government to pay the compensation
immediately io cash to the shareholders,
Only If they refused to take it in cash, ceuld
Government dictate the terms of Interest,
Bat since QGovernment are themnselves
reserving the righs to dictate to the share-
holders to accept in instalments, there is no
justificatlon to stipulate such low rates of
loterest.  So io respect of the ocash fostal-
ment, the rate of interest shou'd be 6 per
cent. In the other cases it should be 6§
and 7 per cent respectively. [ do not see
any reason why the Government should not
accept this,

SHRIS.S, KOTHARI : Some of the
hon Members who have pleaded for a
nominal compensation have completely
forgotten that thare are thouwsands of
sharcholders who are holding 100 to 300
shares, They are all middle class psople who
have Invested their hard earned money,
probably a thousand or three thousand
rupces, In case complnsation  is glven
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amounting to one paisa as one friend
suggested, these people would be ruined. 1
know a cletk In the State Baok of India
upstairs who has been regularly asking me
when he would recelve cash compensation
for a hundred or two hundred shares that
his father holds. 1 would like the hon.
Members to talk to him and ascertain
whether T am stating a fact. I hold no
brief for the people, with big holdlng but
this poiot 1 would like to emphasize,

One of the blg five banks would be
receiving Rs. 2 crores less now under the
pew formula than what they would have
recelved under the original formula adopted
last year. 1 am saying this with a full
sense of responsiblity. 1 have brought wup
this matter because the shareholders of the
Bank would definitely like to know the
basis on which this compensation has been
arrived at by this Government. Afier persi-
stent efforts, we persuaded the Law
Minister to tell us the principles adopted by
the Government for determination of
compensation. As an Accountant | say
that what he has said in the House has only
made confusion worse confounded, He has
actually deceived the Members, because
‘most of the Members are not technical

-people, they do not understand how

p ion is calculated. What he has
sald just makes nonsense and I will indicate
how. In accountoncy there are two dlstinct
principles. One is the Net Maintainable
Revenue Basis, i, e, future profits basis,
That is a separate principle by ltself. The
other is the Asscts Basis plus Good will.
You may or you may not give goodwill, but
these two distinct bases are there. You have
to calculate compensation according to
these two reparate bases independently, and
then you may take the average, That is the
accountancy as we understand It in technical
terms. 1 do not know what the Minister
has done or what the Government has done,
The statement that they have given to the
House is absolutely calculated to misguid
the pzople. Let him place on the Table of
the House the exact calculation on respect
of each of the 14 Banks as to how the
compensation has been arrived at. If he
does not do, so, he is doing a grave injustice
to the Members of this hon, House,
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Secondly, he is not playing falr A large
number of shareholders of the natlonalised
banks would like to knmow how that
compensation has been arrived at, Whether
it has been done fairly or unfairly Is another
matter, This is the point which 1 would
like to emphasize. Let him place on the
Table the detalls as to how cxactly the sum
whatever be the sum, has been arrived at
io the respect of each of the banks. Why
should he be secretive or mysterfous about
it? Bach sharecholder as a proprietor is
entitled to know on that basis he is receiving
compensation, Or, let the hon. Minister
give an assurance that f any bank or
shareholder approaches him, he would
make available 10 them and to the bank the
basis on which the Government has
calculated the compensatlon.

I have studled the Supreme Court
judgment very carefully. If a certajn amount
is mentioned in the Bill itself and no other
detalls ar glven, the question has not been
decided by the Supreme Court as to whether
Parliament can decide upon any principle,
relevant or irrelevant, and go ahead with
the compensation, In my opinion, the chief
tests laid down by the Supreme Court are
that the principle should be relevant, that
it should be an accepted principle and  that
it should be appropriate to the property
which has been expropriated or which has
been acquired. Even though Government
may decide and mention a certain amount,
it is not enough ; these three tests also
would have to be satisfied.

The Constltution provides that when a
property is acquired then compensation shall
be given. Later op, it says that the
adequacy of 1he compensation shall not
be quesiioned In a court of law, But that
has to be compensation. The dictlonary
meaniog of the word ‘compensation’, as
foterpreied by the Supreme Court judgment
is that it must be equal in valuz or it must
make amends for loss or damage.

The three criteria laid down by the
Supreme Court, namely, relevancy, recognis-
ed principles and appropriateness have to
be applied in respect of the principle
adopted by the Government for giving
compensation. Otherwise, some of the
banks which have recelved legser compensa-
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tion under the new formula may go to the
Supreme Court and the Govasroment may
find themselves In a difficult and embarras-
sing position.

Lastly, the hon. Minister said that
banks have no goodwill. | am surprised
that a learned man like him. representing
the Government, says that fhzre is no good
will for banks, 1 challenge them, Let them
appoint five independent experts and let
them say whether there is goodwill or not
with respect to banks, Even the Supreme
Court in its judgment has said that there is
goodwill. A bank is ot a grocer’s shop i
that is what the judgment says, But it has
not entered the head of the hon. Miolster,
Goodwill is there and if the Government
does not provide for goodwill in respect of
compensation may God help them,

SHRI LOBO PRABHU : I would first
take up the challenge of my friend that
the Supreme Court judgment is bad and the
Supreme Court should be abolished. I
would Ilke this House to realise that lts
dignity, its existence d:pends upon the
Constitution. Why Is it that we are all
here 7 We are here because a certain  elec-
tion has taken place under that Coastilu-
tion, It is the same Constitution which
was provided for the Supreme Court.

Then 1 would like to be emphasize that
every member of this House gets Rs. 51 a
day if the atiends this House for a mioute
or so. Those who are professing for the
masses, their solicitude for the would
begin when they give up this amount. I
tell this House and tell this country that the
moment my friends give up their Rs. 51 a
day, 1 will follow them, If they are not
prepared to do that, they are deceiviog the
country by asking something for themselves
and giving something less to those who are
eatitled to their rights,

The Constitution provides for the
Supreme Court. So, | would request my
fricnds once and for all to make up their
mind to respect the Supreme Court, as they
respect their Parliament, as they respect
the Government. If they do not want to
do that, they should joln Shri A. K.
Gopalan and Shri Jyotirmoy Basu and
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openly try and subvert or destroy the Con-
stitution. They have no place here,

Now, I come to my amendment, which
is that the rate of lnterest 10 be allowed to
various stages of compensation must be
related first to what was the dlvidend on
the shares of those banks and second, it
must be related to what s the rate of inte-
rest which the amount would earn outside if
1t was released at once, It cannot be released
at oncel it Is to go through three instalments,
Now, I would like to go a little further than
what has been suggested wvery moderately
by my own party, namely, six per cent. I
would say that we are cligible to a rate of
interest which a bank charges on its loan :
it thould be nins and a balf per cent, If
you do not do this, I would like to enform
— not this part of the House because they
oonly want things for themselves—the Mini-
ster that this Bill is going to be struck down
on this clause alone. Bzcause once you
recognise that compensaiion is due, you
must pay for it, whatever Is the rate of
interest. I do hope that the hon. Ministe
who has gooe so far to maet the law which
he did not do in the first Bill, will go a little
further and pay the current rate of interest
on whatever is due to the shareholder.
If not, as before, juit as my prediction in
the last Bill has come true, my prediction
is that this Bill will also be struck dowa.

MR, DEPUTY-SPEAKER ; Mr, Nam-
biar It is getung very late, and so I suggest
to hon. Members 10 be very biief,

SHRI NAMBIAR 1 My amendment Is
very clear, We cannot accept this
Sehedule glven here as compensation ;
thsee are all ad hioc arrang:ments, given in
the secoud Schedule, The Central Bank
of India Limited—Rs, 17,50 crores ; then
comes the Bunk of India Limited—Rs,
1470 crores ; them Rs. 10.20 crores : Rs.
8.40 crores and all that. What s all
this? Why ? What is the reason? What
is the calculation 7  So, this looks absurd,
I agree with what my friend on the other
side said, because he says it is absurd
because he wants] more ; I say it is absurd
because it is already more. Therefore,
there must be a formula and I have given
it in my amasndment. We are giving them
the moncy ; we will give them the money
on this basis. My formyla is ; “but such
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compensation shall not be more than the
total market value of the shares held by
the Bink on 19th day of July, 1969 and the
Byok Value of other assets.”” Take It.
(Interrupiion) Whatever it it Is, you take
the share of the book value of the assets
and not more than the market wvalue., We
do not want to rob you of anything. The
book value will be less. What I say is, youn
should not say that you should get every-
thing under the suo and only the exbankers
should live in this couatry happily.

MR. Lobo Prabhu : for whom I
have great respect, is saying that this sum
of Rs. 51 that we are getting Is too
moch, and that the sum of Rs 78
crores that you are giving to the
bankers Is too smaill! The compensation
is too much. So, we want you to give it
on some principle which is acceptable,
but oot this huge amount. If this whole
amount is put in this House, there will be
Do space (0 move about ; 50 many notes
will be there, Please accept my emend-
ment.

st vt sigx wwi  (aiwr): SuTerw
wgea, ¥ Ao dmeq 193 § @i ug
sgam g R o &Y T 4 wEE §
T ST A% @ F AL W@
graeg ¥ 17 aret 9t 91 ¥ 1o wdw
dqs &1 557 FHEaT g 1 7 fAY F 94-
I AT ATAT Fr ATA FE R ¥
gawd § f ot ot svrdam fear ar w@r
¢, 72 8@ 9% a1 garefew sy %
ar zer aqr fagar afs 1§ far an
@ ¢ | H Ay oyl ) wer wgar
& 97 g8 §i5—gaigfzy @5 ams {fem
40, @1 39§ T F T 909 G2 g
a5, wifver &5 & 714 &5 Figg
gawayz e 70 &) 7 @2 G I
¥ T FeT wor fags Fom@ & S N
AgY, ¥ farw so@ X fase wwiE
F oW g ame & aga ¥ fows, fer-
q# a1 T gt afs g7 wa<d §
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PFWE 1 I @@ 7 7if qaew
gl § % 9e 87 FQz A § ar 87
sr| X & 1 ofeT guwig o1 o W
fafeaa vt §, 99 g v aifaa sarw
271 wifgq 1 g aga a0 § fw daT-
gree<i ® aifaw sqrr faern

F 3T F1 4 qrgz g fAfema o g,
g agx afefpma atcgfan g1 & 8
a1 9 WHE BT & ATHA ¥ fou e A
g, WifE ST AN T a gorgeE  FA
@t ¢ | wafen & sora €Y 3T A w9-
faa &% T & ddfes s Tgw
Faiq sorar &1 4% T F Ay fafsa
fear s

o fRata fam do fear A §, 9@ &
drT gane w7 ¥ fefass o aet
g g A § 137 ¥t qow dam
i ggoarnd fRaram g1 g9 W
sRUag § ff ¥ sy Fvsmew arw
atamd) § sl 3 @we ) azwa &
S § | fea sW &1 arwed e
M 99TH FHT WA ), IT 1 sy AT
aTq ar agl, 39 ¥ g% w1 aegs ag)
2 ¥feT 9 aeafaw & Faegww @,
faT &Y fenia fas & qvema fas <@
LAWY 9 37 & fau gq
gHEHT & 1 gA fax faq “Oas” &
fou fea-ta wig aga 5@ §, wifac @
“diqe” w9 § 7 ®41 7 AT “diga” ar
FA-arareer A § 7w fo¥ o Al W
faendt 31 21 wgi F1 9@ 3 7 wIHIT
T A W gawr fafrwa w, dfes
Iy &6 W & wgare fafenr
fawr s

sit of wq: Iqseq wPea, & wo
T & U {AAS T AT 0gn
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g1 @0 §3 q2E4 A g faafad ¥ aidy
oY ®r ar fogr | & 37 A 3707w Iz
g fe g€ fere 3 atdy ot & S} ama-
iy faelt &, 99 ¥ ww wgraw § e
atdtft gwad ¥ qadw aff @ ak I
w1 aq a1 f§ afta fa7r §1f g
fed g7 diY o av ) 21

& gowar § s ward @ga ) 5@
fawa ¥ oy fafrra agf @ wfayg,
#ifF a7 geEre fox fiedt ™ ar
I &1 TLGF FA AN WM @
&1 481 w1 Uawm O & ®EET I
2 9 §A ¥ avw-gfear edt
WRT 2 gu Fgr a1, “faw @ aw f
fanfamr o o T W A
s 1

W A% GATIA &1 49 §, I 9T
gAR T &1 ATt vaaw &1 & S
Ffl ot g ¥ owm HAf @ § 1 qArw
73 3z & & a ;1 sre@En, JwA,
am o fanga A1 § T 9 9m
A § 37 #1 ARfaleRaa
AT fzar a1 awaT g, 37 § g9
% for genaar faqr or asar &1 afev
fedl s ar fraga anfz 1 g &

@1z oF AMfa & wv & qaafagi av uar-
AYPUMHT W gaAAT 3T F gy fawg
& 1 7 G Y g waar mgar g F
afz gn wfaena § @qs32 31 ® waws
qigT A8 &30, @ W A9 T g
fedt Y sam @t Fe| awify &
TSGraFer Agl v NG, 7 fF @ W
¥ foq, sar & foqag gamaar Wil g
w1 gafeg & wgT wigar g fF ag
FIFIT AT & AT g it o AT @
& & v wgroanat & feg g9 @ @
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ag ag® 5T I3 3 fr 37 A waf qar-
T A 2ar wifze, ¥ 19 g3 7 waw
! Fe3faforaa seqoga dar = feo, wfea
Tg GBI it bgen w3 @Y § e w
1% aF AAHT K I1 &7 foelt o @eq
A F I 1 & A0, a9 g faa
grgar, Y9 ME A% WA W W OH
qErAT F A AU K FTHAT @AW, 7§
91 g FE AT @ E | AT Ag-
Tt # fas soema ¥ s et o
aoq fear g fdT qg gowre wigat
(R mRmTms g s W
a%g & gaaw a1 wley g
a5l #1 9g §g1 § fF ganaon g &
fawifa® & gu &l €1 oY qofie § 99
F AW AT TN

SHRI GOVINDA MENON : Mr.
Depuiy- Speaker, Sir, clause 6 and the
Second Schedule form really the core of
this Bill because they deal with compensa-
tlon. On this clause we have heard In
this House two extrems positions. My
friends in front of me are not satisfisd with
the rate of Interest provided and one of them
said that with i1espect 1o one bank the
compensalion which is provided in the
Second Schedule will be less than what
that bank would have got if the previous
Act had survived. They would have 1o
thank themselves for atiacking the good
principles which were enumerated there,

Regarding the rate of interest the
position is not as if we put soms rate of
Interest at random. For bonds of (hirty
years duration we have provided 5} pec
cent interest, because that is the current
market rate for loans of thirly years
duration. For promisory notes of ten
years duration we have provided 4} per
cent interest, because that s the prevailing
market.

SHRI 8. 8. KOTH&R.I . What is the

prevailing baok rate 7
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SHRI GOVINDA MENON: Now
we are dealing with the governmsnt and not
wilh banks, So far as thosc baoks which
want to get the money in cash are
concerned, we have notionally put the
compensation amount in a savings bink
where the rate of interest is four psr cent
and it would be given in thre: instalm:nts,
1 do not think it is reasonable to say that
the rates of interest provided in this Bill
for compznsation are in any way other thaa
reasonable., 1 do not accept any of these
amendments,

My friends on the other side wanted
to redics th: ¢y n):nsatior provid:d in the
Bill, Shri Kudu evea suggeited : why dan’t
you challeng: th: Supren: Court again by
providing Rs, 8 lakhs or so, My answ:r
is this, This Bill has b:en brought by
government, not to challenge the Supreme
Court, but to sez that th: Bill be:om:s law
and these banking undertakingi come in as
a public corporation. We have a purpose,
an objeclive, a certain social purpose to
gain and (his will bz achiev:ad only If
these baoks immazdiately becoms: statutory
corporations, as conceived in this Bill,
B:cause article 31{2) has said that com-
pensation fixed by Parliameat is not
justiciuble, it does not follow that ws can
fix any compensatios. Since that power
is given to Parliament, it is all the more
necessary that Puarllamzat should use that
power with a certain ambunt of sense of
responsibillty, It is in that way that ths
has been fixed.

I read out a statem:nt earlier today
which will indicate the maters which we
took into account in fixing compensation,
Please do not forget that there are 1,46,000
sharcholders of these 14 banks, Itis not
as if the compensation we pay is gring to
half a dozen big monopolists iIn this
country ; it go:s to about I} lakhs of
shareholders in our country, not necessarily
rich people—soms of them may be rich,
some of them may be middle-class people--
and it is our duty as responsible Members
of Parliament not to deprive them of what
they would otherwise get,

The rate of dividend which (hese
sharcholders have been gettlag all these
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yoears should be taken into account.
During the last four or five years, whereas
the dividends from other industrial
concerns were not very high, in banks
shareholders used to g:t from 7 to 10 per
cent by way of divid:nd oo their shares.
All these thiogs have been taken into
consideration, Two extrem: views hava
b:en expressed by frieads here and by
fricads there. We: have decided not to go
to cither extrem: but to stick to the path
of reason and have a reasonabl:, moderate
arrangem:nt und:r which comp:nsation will
be paid. - .

That b:ing 3o, [ would request the House
to azcept bath claue 6 and the Second
S:condule which are well consldered, will
thouzht out provisions, settled in consulla-
tioa with the Reserve Bank and the experts
of the Ministry of Finince. [ would request
hon.  M:mbzrs to withdraw  thelr
amsndments,

SHRI S. 5. KOTHARI : Will you give
the House the calculations or details of how
you arrived at these ligures ?

SHRI GOVINDA MENON : Please see
my statement.

SHRI S.S8, KOTHARI: That does
not indicate anythlng ; it only indicates what
factors have been taken into account,

MR. DEPUTY-SPEAKER : [ shall
now put all the amendm:nts to clause 6 to
the vote of the House.

Amendmenis Nos. 7, 29 1o 40, 92 to 95,
133 1o 135, 151 fo 153, 168, 193, 212 to
216, 231 o 213, and 235 were put and

negatived.

MR.
question is 1

DEPUTY-SPEAKER : The

“That clause 6 stand part of ‘the Bill."
The morion was adopted.

Clause 6 was added to the Bill.

MR. DEPUTY-SPEAKER : Now |
shall put all the ameadments 10 the Second
Bchedule to the vele of the Houso,
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Amendments Nos. 14, 51 10 53 and 172
were put and negatived.

MR. DEPUTY SPEAKER : The question
Ist

“That the S:cond Schedule stand

part of the Bill."
The motion was addopied.

The Second Schedule was added
to the Bill.

SHRI M. R. MASANI: Sir, ft Is
nearly 8 O'clock now and we have managed
to cover six clauses out of 21 of a wvery
important Bill in which the whole country
is interested. Hon. Mcmbers have shown
by their persistence that they do not wish
that they should be brushed aside and the
Biil rushed through the House, We will be
failing in our duty to the country and to
ourselves and we will bz very harsh not only
to ourselves but to the members of the
staff who have worked from early morning
till 8 O'clock, [ want to apeal to you and,
through you, to the Minister of Parliameatary
Affairs, let us adjourn now, carry on tomo-
row, spend a couple of hours and by 3 or
4 O'clozk we will pass the Bill It has got to
B0 to the Rajya Sabha day after tomorrow, It
can still go to th: Rijya Sibha day after
tomorrow provided by 3 or 4 O'clock tomor-
row we finish this Bill,

SHRI D, N. PATODIA :
necessary, We cannot sit  like
support what Mr. Masaol says.

It is not
this, 1

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : May | say that thls morning
when you exiended the time, I bagged of
you that the total ceiling time should not
be increased, Because certain leaders of the
Parties have not spsken. 1 readily ageeed
that the time be extended. It was a soelmn
undertaking given to the House,

SOME HON. MEMBERS : No, no.

SHRI RAGHU RAMAIAH : Of course,
1 approached them Individuaily and then
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they ware gaod enouth to agres and 1 put
it to the House and there was no dissent-
ing voice and It was taken that the House
will sit late and finish the Bill,

SHRI D. N. PATODIA : The hon,
Minister is misgulding the House., What
bhappened on the previous day was that
when there was an obltuary reference, he
just stood up and said that the Bill be pass-
ed to-day. That was a wrong occaslon.
Now the fact remains that this is an impor-

tant plece of legislation and everybody
must be given a complete hearing, There
is mo reason why it should be rushed

through. Where is the hurry ? This can
go to the Rajya Sabha day afier tomorrow,
Sir, you take the opinifon of the leaders of
all the Parties.

SHRI RAGHU RAMAIAH: My
friend did not seem to kmow the back-
ground.  Before I mentioned it formally
here, I approachzd the leaders of the Parties
snd they agreed.

SHRI VIKRAM CHAND MAHAJAN 1
We had ho!ldays for three days and if
necessary, we can sit till 2 O’clock in the
morning and pass the Bill. W: can forego
dinner for the poor people of our country.

SHRI §. KUNDU : The Government
have nationalised 14 banks and they have
taken all their assets, At the rate we are
going I am sure, it will take us till i2 mid-
night. When they take all the banks, they
must also be prepared to provide wus
dinner,

SHRI RANDHIR SINGH1 We will
forego the dinner and continue. For the
poor people of the country we can forgo the
meal.

SHRI LOBO PRABHU : The Minister
for Parliamentary Affairs has not met the
simple point that the Bill can bz taken up
tomorrow and finalised and s:nt 10 the
Rajya Sabha, Let him mzet that point and
not rely on solemn assurances which were
never given.

MR. DEPUTY-SPEAKER : The
Government is not prepared b accept your
suggestion. Therefore, inteaded of wasje
ing more time oq this, lgt us proceed,
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SHRI S. §. KOTHARI : 1Ttisin your
descretion, Sir,

SHRI LOBO PRABHU : You cannot
be dictated by the Goveroment, Sir.

MR. DEPUTY.-SPEAKER : Now we
take up Clause 7,

Clause 7—(Head office and
management)

SHR1 MADHU LIMAYE : 1 beg to
move ;

Page 6,—
after lioe 29, insert—

*(c) The first Board of Directors
appointed under this clause
shall include—

(i) representatives of the em-
ployees and depositors of
such bank, and

(ii) representaiives of larmers,
workers and artisans,

to be elected in such a
manner as may be specified
in the scheme metioned
in clause (9)(1)." (8)

Page 6,—

for lioes 38 and 39 substiiure—
*of the corresponding new bank
and shall receive total emoluments,
to be fixed by the Reserve Bank,
but not exceeding rupees two thou-
sand, including all per quisites and
amenitics ;" (9)

Page 6, —
after line 48, add—

*(7) (a) Every corrasponding new
bank shall maintain as s
branches all branches of the
existing bank which were in
existence immediately before
the 19th July, 1969 and no
such branch may be closed
without the previous approval
of the Reserve Bank,

(b) Every corresponding new
bank may establish branches
at any place In or outside
India in addition to the
branches rcferred to in sub-
clause (2).

(c) Notwithstanding anything
contained in sub clause (3)
every corresponding new bank
shall establish for the next
five years or such extended
period as the Reserve Bank
may specify in this behalf
not less than 50 branches per
annum out of which at least
25 branches shall be opened
In rural areas and the places
where such additional brans
ches are 10 be established
shall be determined in accor-
dance with such programme
as may be drawn up by the
Central Government In con-
sultation with the Reserve
Bank and the Planning Com-
misslon from time to time
and no such branch shall be
closed without the previous
approval of the Reserve
Bank.” {10)

SHRI SHIVA CHANDRA JHA : 1

beg to move :

Page 6, line 27,—

for *as is equal to the remuncration™
subsiitute  “*Sut  not  exceeding
Rs. 1500 per month™ (41)

Page 6, lines 38 and 39, —
for *same amoluments as he was
recelving immediately before such

commencement®”

substijute—'*"amoluments not exceed-
ing Re. 1500 per month* (42)

Page 6, lines 45 and 46, —

for *as the Central Goveroment may
specifly in this behall™

subsgitie— “'but not exceeding Rs,
1500 per mopth™ (43)
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SHRI DEVEN SEN (Asansol) : 1 beg
to move :

Page 6, Noe 27,—

for *'equal to the remuneration®
substitute—'“determined by the
Central Government keeping in view
the remuneration™ (54)

SHRI M. R. MASANI : I beg to
move ;
Page 6, —
Omir lnes 14 to 29 (136)
Page 6, lines 30,—
Omit *“First™, (137)
Page 6, line 31,—
Sfor “sub-section (3)"
substitiite—**Section 9" (138)
Page 6, lines 42 and 43,—

Ounit “or, If it Is of opinion thar it
is necessary in the interests of the
corresponding new bank so to do,"
(139)

Page 6, lines 47 and 48,
Jor “Central Government"

substiture—"*Reserve Bank In con=
sultation with the Central Govern-
ment,”  (140)

SHRI S. S KOTHARI ; I beg to move:
Page 6,—

after line 13, insert—

* Provided that that the Board of
Directors shall include at least a
Member of Parliament, ao econo-
mist, a chartered accountant, and
a representative each of small-
scale industry, agriculturists, em-
ployees and depositors :

“Provided furthzr that no remune-
ration other than travelling aad
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boarding expenses shall be pald
1o the Memters for attending
Board Meetings or performing other
funciions as Board Members.”

(154)

SHRI LOBO PRABHU ; I beg 10
move ;

Page 6,—
for lines 3 to 8, substifure—

“7. (1) The head office of each

corresponding oew bank shall
be at such place at which the

head office of the existing bapk
Is sitvated unless the Central
Government takes approval of
Parliament to a change.” (158)

Page 6,—
Omit lines 47 and 48, (159)

SHRI S, KUNDU ; 1 beg to move ;
Page 6, line 5,—
after “behall™ jnseri—

**keeping in view the interest of
different States and better coordi-
nation of banking administration.”
(169)

SHRI P. GOPALAN : | beg to move :

Page 6, lioe 5,—

after *behall* insert—
‘“based on the principle that not
more than the Head Offices of one
of the corresponding new banks

shall be located in any of the
States or Union Territories,” (182)

SHRI'S KUNDU : I beg to move ;
Page 6, line 14,—
after “day” insert—
“in case of existlog banks specified
in the First Scheduled and the

date of vesting in case of other
existing banks,” ~(217)
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[Shrl S. Kuodu]
Page 6, line 29—

for *‘commencement of this Act™
subst jtute **date of vestiog™ (218)

Page 6, line 37,—

Jor “commencement of this Act”
substitute **date of vesting” (219)

Page 6, line 39,—

for “commencement’
*dawe™ (290)

substirute

SHRI NAMBIAR : | beg to move :
Page 6, line 17,—
after “*persons™ inserf—

*including two representatives of the
employees.”” (236)

20 brs.
. [MR. SPEAKER in the chair)

SHRI NAMBIAR ; My amendmeot is
a very simple one. What | want is that
the representatives of the bank employees
should be include in the Board of Directors,
That is my point. In the previous legisla-
tion on the representatives of the Bank
employees were allowed to b: there, but
now there is no such provision. (Interrup-
tions)

MR, SPEAKER 1
is this :

gir, my amendment

Page 6, line 17,—
after *'persons™  jnser(—

“Ineluding two representatives of
the employees™

1 remeber, Sir, last time, when the last Bill
was under discussion here, the hon. Minister
agreed that representatives are a'lowsd. 1f
that principle is agreed to then my purpose
is served.

SHRI GOVINDA MENON3: It is
there jn Clauee 9.

SHRI NAMBIAR : Ifitis iocluded in
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Clause 9, 1 have no objection. But the
proper place for that is Clause 7 dealing
with Board of Directors. That is why 1
have moved the amendment. But 1 see he
accepts that principle ; that s well and
good.

sit vy fomd : @ oy # AN A
woeT § | S 9geT §AvEA § A3 AT @
f& ot qg@r AT 1% Traaed g saN
s, fedlfoe, feam, o st
gagdl & wfafafa foq od 1 s5e aoqm
wgwd, @ ¥ I ag § {5 a7 ogen faw
g g Tar At A7 A §AET @ 7 &R
I dqigAl & FgA AA St A Fg
fear a1 | 3f6T g5 gam 2l ar @
2 5 o7 a1 fa=s gr M @ 9EH ¥ It
gtz Rarmar ? quA fas & oF Qe
FAMEFFga s A @ oaw
TsarsEd AT FY 9g agi T AL A1F
TaEE A1 NAT | T Y EF gaAT |
e #ar 79z § fr fog® fam & wafo
HEANE F a1 9% A1 gEargad 418 a1
formr @17 19 @ AT § W 9% A
SIaEeH, 99 #1 3§ A4 faw ¥ a9 gl
fear war ? ww fagra ag) § foc 9g 1
w1 A w@ ¥ @t w1 gy § g9
ot ¥ faaa) &<AT wrgar ¢ 5 G@ foged
T FITA FATX HOAT &Y "AT A1 R
Ty TEY 2 fF we TR ATET ae gz
) § 1 xafeq @ agdlag gardt a0
A | AR AT AL A AV F Y I
AT BT & AT ¥ B & Fdye FIAT
srgan g f ot @@ oF w0 g3t 9T HYR
D AN ¥ owr gEs ) w qre A
saEy ?

ar g Fare o AgeAyel 8 1 W
wsgg ¥ Fgr a41 &, ag feaml, A
foi & afafafeer S at H 1 o7 790
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FomT Az e @ O Jgwda § @
we2ifeqy & ITHT qARAE, WA AT FFY
gfaard war gt wifgy | 4@ @y fas
dqmfas g o1 § 6 fasht
&7 # o7 339 ¥ 39 gug ITE A gia-
i faedt &1, war fasm @1, @@
TEIF F AR A faam o ar
UGFW FTETAEER g7 fF o
Hars g § g7 91, frgd svmar ot
aa g, & 17 IEy 1 ffge @ fr
ot weifenm &, JmudT ¥, A€ @
anerg WX glaard faedt §1 ar 14
awi #1 72 fgama frae R aw §

qeqy AFRT, A9 4g A I T @
wrad fR &% a1 qERT F ITET #N
6000 gaa71 wifgs aexg 8 1| &% A%
Efenr 6000 &ugr, §2% 45 W% gfem
6000 &937 | I8F 1T 94 AAAS 5
# 6000 w71 & #\X FAIEET FAlG=T §F
# 6000 ¥qa1 2 1 72 H3 6 4T = fzaw
TAFATI 14 H ¥ 6 51 § Jgwaal a1
6000 T7ar wIfg Faeaig fasit 2 1 399
ITFY 7g gz § 7 wfg weq gad
gfagrd At fasat § 9% ¢ as a9 §

rent free house and free use of car,
enlertainment allowances Rs. 500 per month.

% o1 Sfear

rent free house and free use of cars,
entertalnment allowance Rs. 200/- per
month,

T@IRATR §F F1 19 2fEy
rent free house and free use of car,

reimbursment of entertainment expences
upto Rs, 6,000 per year,

WA g AT § | gR T|@ WM
%Y AT G & 1
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W qoEr f @ aw N TEeQ
|ar § 5 o= a6 & gra &9 Ryam
TatFI En Y W far amy w5
qT Ffww N four 7@ ¥ 19 9 §
qa &7 W AW A gEQ ST ¥ A
¥ vz ga¥ fog qd'ge S ot ag
THez 0% 9@z fasmr sawt 61 e faen
] @ wAwAN dar ag Jw glaarat ¥
srdsMmAd s O H &r1 ad I §
w1 a7 A @ Sy 3

3@ fe7 w9 7t LA owi AN &
fagard of @t ) oF FoAr § 9ad Ak
# qar mar @1 fF IFA oF s@E qw
fier @ % e FATT o=l A oF -
dz sfaga fgar sug @ Fo0@t T ©F
9@z W IR O&F G W ww
q@z sfrgs o el god o
sgatar 9T feaar qer A9 @ SEm g
1 g% sl &t fqa s aifgo ) =
fon & 3@ ardter wxaT Fgan g v e
AT AITHAIT F AL 9T FIT qAA A
F g ¥ fagia o, Aol W@ a
& g mt St w1 awm faaw
g 37 § ITr g AT W Ad AW,
afer ot ot & fodr ft fagia
#1 At 399 Afagl & faors am@r @
IT®) 7% "X & few dare Al 3
a1 At St qg 78 w7 @ fF v qw
A 2 ¥ AT S W @y & fou
qoiey &rar 71 fa=ar 3, 9373 & foo
Fogr A4l fasar &, WY & four wsm
7Er famar &, «=41 &1 9grg F71 T
g g1 &, zATIrE © FAGWM TG g
¢ a7 7% fegees! AT g oT dar
o T B gAAT AgF g1 =gy | a7
Far At ot &1 fagra @ @ ! Afew
w1 qEA angw A A mfa A i
M@ fagra R ARFW! HR
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[#7 ny fom?]

TEIE F af are ade # da
AT TEd § Y 2000 w7% &Y gy SAA
®1 Q) F guiea ¥ @ g SE! amg @z
Fiferg

U QA WA § TN WA
qZ 93X F) FT F44 AT AFT A W)
w1 faea F7 & fou ot DT § 39 w1
WA & ar 3fag S IFH &w ¥ §W
fsar fsar ara ag ®grmar § | 92 4,
5 sre ¥ w7z %W fage ) At
g @war § fs aoflor goil F @67 &)
arerat w1 A ¥ fawmrT g 1 S S
v & fad dwel ¥ ag d6F & maw
¥ arest firer & 9gt A% A% FER
fr® ¥ a1 o foat feorfar & san
feqifaz =t fawg & gdar wsy H 9
st g ¥ qor & A femfee A 2
gafor & w1z 2 s WX @ dred g6)-
o ®) {17 AT mErEl §) oq@ter 7
foeqr o T 7€ qrEC ¥ § w7 S0
greTg i ad aYsY A1G qw ArHC INEr
qaenT FT wer 92w A7 ) fog@ go
1% § I TIET F ST AT | @-
fau & s+t o & wgmr fs 3R €7 darew
AR B A 10 F FEF ST I I H A &
o ag @1 giwifs g% gvde adt g fe
g WA FgEe & 9 Far F o
I8 aile @ § 5 ag @ -
T FT |

sit forawex By : A dvilgw § g
41, 42 #fT 43 | 41 T AF

for *as is equal to the remuneration®

substitute “*but not exceeding Rs.
1500 per month"

HuTeA o 42 TH YWY ¢

for “same emoluments as he was
receivlng immediately before such
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commencement® substitute *‘emolu-
ments not exceeding Rs, 1500 per
month”™

dMET o 43 W AT |

JSor “as the Central Government may
specify in this behalf** substitute *“but
pot exceeding Rs. 1500 per mooth™

This is for managing the affalrs and
business of the corresponding new bank,

AR W w1 qEw gwrAArE g e
Iud usawer § oade o g g
gH 2w a3 & fF Uslasw & @7 A
At FTA I § 9 gNFA A WA
A ¥ amr g § a1 T8 AR
TEE! TH FEYE 9T FHAT & |

qg dt gw S ¥ |Y a9 & 4
&1, 3fFT g qamm a5 w1 uha-
o7 T FT X 1 g Fwar g fs fom
& ® USEaFw 9z FT @ & gAn
AT 3g frel s & =t &) 97 gy A1
1% TAXFE & ATAT 41 29T § a7 gAR!
graaroEa g e fag 3 & 75 sfagm
&1 3 gro At 9 AT FIA § 7P AT
& TatEed w1 asearg 6,000 qw g1 qHAT
Tg & 1 WG g7 guraag §U wqe
g s e o1 o &, forw 9T @w
W AUIT AR X a1y §, IEA 1 sl
10 &7 et @ wifgg 1 TEY AR @
IFH S R wfgr i gw TAA §
f& @97 aga @, smEgr N9 F W@
¢ | afon gamt fafamw st wfagaw
graeAt & 1 ste 10 & ey emr
w1fgw 1 150 w4 fafaas Ja= i sfge
uYT 1500 %o dfsgam Faa giar ;fgo
TdY fgam & vedlgwn & Ay FIA
Ioir 9y wifgd | 491 F sHND @
a1 o TgwEd & fomd o § Fan
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Td) FED F ATAR W FTLEH F ATA
FgA1 ¢ | @t | Al ¥ g@mww €
s gw ag qIA HaT gw fArATrd ¥
gATETE Tl § )

wgl a% tgalw 27 &) arg & IaH
Fawiftal st @1F s IEiwEH W
Faq 1 =T 10 & emal & gar wfgr
gafaa ¥ wigar fF 24 gika 3T @40-
g7 & q14 % | AT A7 gaveT gAY €
g

ot ¥ ¥ A aviwag & Fe A

6, mrg 27 ¥ oY ag faan & fs:
**shall receive such remuneration as
is equal to the remuneration which a

member of the Board of Directors of
the existing bank..."

Tq @Y ger fear ona =T @ H AT
a3 gg fear ama:

“shall receive such remuoneration as
determined by ihe Central Govern-
ment keeping in view the remaonera-
tion ...”

WH AaeT Az & 5 a9 &8 A
A frar st § AT IW W Ay ¥ fa
ft TaqT g A 39 ¥ 3 feew A awlS
£ FAd | oF @ HST HIT JG T
AT AT A3T T g N IX FWA
EEE A R @ EAN A G AN
FizHz 7 wET § 9@ ¥ CHFER@T W
gl § AN FTHET P A JaAFA B
w7 Wt FT aFAT )

T fod ¥ wgar § fs war d9197
wra fagr wig aifs @ ANasr § 3 ¢
[T |

stfs o w@R wEd § &
eAapy 391 § wif@ FAaR &1 0%
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TN W & @ g fer W e
T A § A amwAR ¥ T Eww we
BT W AT TG QAT G W
A g Al gfF W adi & Av ¥
T A ST AAT g AR N AT
wang frama § sew &) TgmEr
WY | 7 ATET FATL VST qIEY ATHIH FY
wA AgRT Y wrw Jw wifgy | g7 AW
qTgE { NY o« qfzdz F fomien £ a<-
M agg gl @ aa 3@ a@ W
A four ar 1 3@ 6 FT AR FE
snofe #gT @ gy 1 g S gawr §
Tigd & fr Q¥ g srqdves @, d%
suafeal, fewifaed anfe &1 sfafafaa
g Ffgh | @ I ' ITA @ wy
i foar @11 T8 T v TEED @R
# 3791 A AT A v wfgk

a7 y mzaEqy w7z 2 e fogs
g @18 § g w1 A afes Aifg
W@ 2 32 3z Y 2 fF ama g 79 A
¥ v 91 gFar & 1% 2w S0 gein A
%7 gl MTATFTAE F1 A7g T IY
MG | g9 &1 § FARATE, FW A FT
WAM IF G & 3 I 3R 97 0T 43
JT A W g AT AT AA A0 AT
q F garwag I Jroar | sF TR
%Y fafas sid syyeqr &0 afy ofcow
7 aF fasar 1w N fafwa af
sgeql #t af Whasafr agh g€ &
faart St Ak w1 @ wsw W eEw,
qfims wsdfma w4 & dguia @
geiragar Iy § 5 @ Jfew
grafmy & fasrs ad) smara Jadt @y
2 2w ¥ fF %) EMITAIT §T AYA AW
woAr wifge o1 3F6T ¥ dm Adf FT g
1 agl N a AE aH IAiFET &
gTer AT AFHL MT AYva W faare



619 Statutory Resolution

[« <fx )

¥ famzaY fandd Ay |6} &1 wdar @
§¥} g ¥ Wt 95 Ao AT B AR
o ared fF aslaga f s ¥ Tw
AT §T $G FTH TG $A | I AACA!
¥ g F1 AT AT W5y N wrw Aag
ghr | g9 W ST g ag & f& e
qfeafaey W\ qaearg iz Faer <
fedt &1 &t g & afas A fasn
wifgr ol Fr @ WR 1 FAeng ¥
war g8 AT Afas g g e  Ow
e wAlEr %@ g wgl aAevg ¥ AW
qi= #1T TF AT gav g1 qafer gard
aonA § fs aTeag qar w9 faer #<
& g & afaw @ 1 fgq | ag
ooy feg @ eWl & A ¥ faww qar
i F 0g T3 9 g2 3% gAER
¥ AN T T ATFT IFT F) q@TAT

wgdt } 1

O avia fagg g el & gag
*Eﬁafma-ﬁiﬁ& TaEqF § 1
gl AENY IFTHI K AR ¥ WiEr & F1
% mEng @@ at wfgd ) § osdar
s g s ez & A avew $3 g
& & At st 1) anelt v HT gw Sl
%) T HiY a aTaE w g A

SHRI D.N. PATODIA ;: T will take
amendments Nos, 136 to 140 together.

This Bill makes a basic departure com-
pared to the previous Bill iotroduced in
July, 1969. 1 would in that context support
amendment No, 8 moved by Mr. Limaye,
but the Amendment that 1 have moved
offers & better aliernative, and therefore
1 would request him to accept it as a com-
promise.

The I:ulc, departure made fs that where
as o the previous Bill there was a provision
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for the constitution of a Board of elected
Directors, and lo the meantime the Custo-
dian was 10 take all the responsibility of
functlonlog of the Bank, in this Bill the
Custodian Is no more In the picture, and
the Government is empowered to point a
Board of Directors. It will not be an elec-
ted Board, It will be an appoloted Board,
The persons chosen and selected by the
Government will form the Roard of Direc-
tors of these Banks, and thercafier some
day, nobody knows when after six months,
one year or five years, a scheme will be
prepared, and under that scheme an elected
Board of Directors s going to be consti-
tuted. This Is very defective., It will give
an opportunity to the Government to fill
the Board with their own favourites, This
cannot be accepted by this House. Theres
fore, my amendment s that a elected board
of directors should be constituted as soon
as possible, but not later than six months.
According to the scheme that is to be
formulated by the Government a new elected
board of directors should be constituted
within six months and until that time the
custodian may be looking afier the work.
There will be no fun in having two board of
directors within a small span of six months.
A scheme will be drawn up by the Central
Governmen! io consultation with the Reserve
Bank of India according to the provisions of
this Bill, That scheme has got to be finalised
as soon as possible 50 that the clectlon of
a new board becomes possible within a2
period of six months, Therefore, I do not
see any reason why the Government or any
bon. Members should oppose this amend-
ment by which the pew board of
directors will consist of elected directors
only. Therefore, [ suggest that this
amendment be accepted by the House,

SHRI S. S. KOTHARI 1
ment No. 154 is like this :

Page 6,... after line 13, insert...
*“Provided that the Board of Direc~
tors shall include at least a Mum-
ber of Parllament, an economist,
a chartered accountant and a
representative each of small scale
Industry, agriculturists, employees
and depositors ;

My amend-

Provided further that no remu-
neration other thaa travelling and
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boarding expenses shall be paid to
the Members for attending Board
Meetings or performing other func-
tions as Board Members *

Even prior to nationalisation, they Included
economists, chartered accountants and
Members of Parliament. 1 believe our hon.
colleague Dandekar is a director of certain
banks. It should be a representative board;
they would be able to exercise a healthy
inflluence on the affairs of banks. They
are all speclalists In their owa fields and
therefore, 1 suggest that the Government
should accept my amendment or frame a
scheme so that those persons | have men-
tioned are on the board,

The second part speaks for itsell; they
should be paid no remunerations other than
travelling and boarding expenses; those who
join the board should not do so in the hope
of gaining monetarily ; they should be im-
bued with a sense of service,

SHRI GOVINDA MENON : Auditors ?

SHRI S.S. KOTHARI : 1 refer to all
persons join the board; I do not want to
spare anybody, Persons whom the Govern-
ment is going to nominate should not come
here with a view to making moacy but to
render service.

SHRI LOBO PRABHU : I would begia
with the hope that this Government will

pt some d i d of sitting
absolutely Immuoe to any suggestion.
O:herwlse we would not be spending our
time wusefully here, My first ameodment
relates 1o the headquariers of the banks,
The proposal Is that the Reserve Bank and
the Government may belweeo them change
the headquarters of the banks as they find
convenlent or suitable, 1 should like the
House to know that there is a tendency
among the State Governmenis to think that
they are each entitled to the headquariers
of a bank. There are fourteen banks and it
is not unlikely that each State Government,
including my friend from Chandigarh, would
say that It should have the headguarters of
one bank there. 1 do oot object to that.
But this is a matter which must be fully and
deeply considered by this House. My
amendment is to the cffect that when you
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are proposing to change the headquarters
of a baok the conseat of Parliament should
be taken, It is & small amendment and 1 hope
the Minister will realise that all ame-.nd
ments are not meant to be brushed aside,

Sir, my next amendment Is with reference
to sub-clause (b) which says that the custo-
dian shall hold office during the pleasure
of the Central Government This is said as
ifin an ordinary way, Why do you take
this power to dismiss the custodian 7 If the
custodian does not oblige you to give you
a loan which you had for your party before,
at your pleasure you can dismiss him ?
Please delete that clause because to-day the
Government like anybody else must be
subject to rules. It canoot be ecatirely at
its discretion.

Lastly, in respect of the representatioa
on the Board, although it strictly relates to
clause 9 which provides for farmsrs, workers
and artisaas to be represenied, I should like
to know, what a farmer knows about a bank,
(Interruption)

SHRI RANDHIR SINGH : I protest
agalast this remark. Ours is a country of
farmers,

=it T Tra: 7z asqe WA, @
= ST Fe frgesz @iz 1 W wew
wQ, 331 fram w1 qi=ar 8, 7z [
¥ 53T F AIAA § WX IR AT

F HINT &, T A W A Fr
sfgw

SHRI RANDHIR SINGH : It ls an in-
sult to the nation. He must withdraw it.
He must apologise. He cannot iosult 400
million people of this country.

SHRI M.V. KRISHNAPPA (Hoskote) 1
It is highly objectiopable,

SHRI RANDHIR SINGH : Jai Kisan,
Jai Jawan, (Interruption)

MR. SPEAKER : Mr. Lobo Prabhu,
you are a lawyer,

SHRI M. V. KRISHNAPPA : 1 know

 much betterabout banknig than bhe, ([nrers

ruption) ’
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SHRI RANDHIR SINGH 1 This must
be expunged, It is am idnsult to the
Speaker, to the House and to every body.

MR. SPAEKER : Mr, Lobo Prabhu.
you have anooyed certain Members, Will
you please withdraw the remark ?

SHR| LOBO PRABHU : I have not the
slightest intention of annoying any of my
friends,

off Tfa Tm: T wEIEW, @rie
a1% AET § | gW FATAA # favarw @
§ a¥ oI %1 A a1 ®T qui W §
T fegeana 1 qqar A g, 20 0¥
Fe< agt & afasy & fram § s o=
9 7g AAd & % dAed ae A Aned,
aY qg @1t SAraex w1 A niemd §
aqma & 78 %31 & 9w feam
arAar § dfsn & T & 1 @) e wAdT
e RN sy fFIg@ s g a.

SHRI RAJARAM {Salem) 1In this
House, more than 33 per cent are farmers.
Only a few Members like Shrl Lobo Prabhu
represent the industrlallsts.  ([mrerruption)

MR, SPEAKER : Mr,
will you withdraw it ?

Lobo Prabha,

SHRI LOBO PRABHU : I withdraw
it. (Inresruption)

MR, SPEAKER: Thank you wvery
much, He has withdrawn It.

SHRI S.M. BANERJEE
withdraw from the House,

He maost

SHRI LOBO PRABHU : 1 Shall also
wihdraw what 1 was going 1o tay about
the workers and artisans, 1 will only say
this. The farmer, the artisan and the
worker you choose will have to be compe-
tent. 1 hope this much you will allow me to
say, Let us hope that they will bz able to
do thelr duty by the banks and by the
country.
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SHRI RANDHIR SINGH : They are
more compeient than Mr, Lobo Prabhu.

SHRI LOBO PRABHU 1 Now that we
have conceded representation to these three
classes of peop'e would you concede
representation to those who are concerned
with banoking, who use the baoks? 1
suggest, in (his context, that the self-
employed person, whom the Prime Minister
thought should be favoured by this Bill,
should have repr i Secondly, you
will concede that traders should have
representation because they take half the
loans from the bank. Thirdly, whether you
like it or not, manufacturers who employ in
thousands and lakhs Mr. Banerjee’s friends
should bave representation, Having with-
draw my objection 10 the farmers, workers
and artsans, | would llke to enrich the
board by the addition of these three
classes of people, 1 do hope the minister
will agree to it

SARI S. KUNDU : 1 agree that the
total emoluments should not exceed Rs, 2000
in any case, It Is shocking that directors
and managing directors draw lakhs of rupees
a year in the name of allowinces and
perqui its. There should be a curb on it
and 1 welcome that amendment,

The Amendement I have moved s
innocuous. During the debate it has been
said that the locatlon of offices af the diffe-
rent banks has not been distributed In a
uniform manner. Somewhere in some
citles there are many offices and In some
States there no offices at all or very few
offices are there. Therefore, I am seekiog to
add to clause 7(1: the follawing words ;

“keeplog in view the interests of
difTersat States and better coordina«
tion of banking administration”

Thisis an Innocuous amendment and 1
hope there wlll be no objection for the
Government 1o accept it, If you leave the
location of the head offices 10 be notified
la the official gazette, most of the offices
will be located in place like D:lhi, Bombay,
Calcutta, Bingalore and Madras where
m>dern facllities are available and npot
in other places. Unless you diversity the
location of the head offices In  differemt
States, other small offices will never be
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located in the nooks and corners of our
country and it will not bz possible to set
right the growing Imbalance between the
varlous regions. With these wouds, I
commend my ammendment to the House for
its acceptance,

SHRI P. GOPALAN: My amendment Is
a simple and Innocent one. One of the
declared obj:ctives of nationalised banks
is  to provide credit facilities to
the rural poor and the small scale
producer, Therefore, there is necessity for
these banks to go to the rural areas. There
Is a tendency always to concentrate it in
crowded and big citles, If the headquarters
of the head offices are Jocated In
blg clties like Delhi, Calcutta and Bombay,
their operations will be conflined to these
areas and other backward areas will be left
out, Therefors, my amendment secks to
locate th: head offices of the 14 banks in 14
different States. Although the separate
Identity of these banks are being maintained;
a more or less uniform banking arrangement
or scheme has come In this country, So, I
think these fourteen banks can operate as
fourteen branches of a banking corporation
In India, That #s why I thiok that this
amendment must be accepted,

SHRI RAJARAM (Salem) : I want
to say a few words about Mr. Kothari's
amsndment on behalf of my party. In his
amendment No. 14 he says that the board
of directors shall include a Member of
Parllament, an economist, chartered accoun-
tant, etc, [ want to include a represeatative
foom the States. While appainting the board
of directors the Governmznt must take care
to appuint only those who have got falth in
nationalisation. Then only nationalisation
will be successful, If you appoint p:rsdos
who do not have any faith in natioaalisation,
they will sabotage it, There are fourteen
banks and fourteen custolians now ; som?
of them are not acting properly ; they are
just like Lobo Prabhus and do not bother
about the farmers or the rural areas ; only
a few banks are helpful. A directive must
be sent by the Government to the custolians
to do their best to help the rural areas
and the common man.

SHRI RANDHIR SINGH : Eighty per
cent of the p:ople come from the peasaotry,
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from the rural areas. He made a commits
ment last time ; it should be implemented,

SHRI S.M. BANERJEE: | am
speaking on amendments No. Band 9, I
support the amendment moved by Shrl
Limaye that representatives of depositors,
farmers, workers, artisans, etc. should be
there, The second amendmedt Is that
nobody should get more than Rs, 2,000 :
that should be the ceiling. I do not
approve that a minimum should be fixed,
If & minimum has to be fixed it should be
the need based minimum wage, This
amendment was accepted by them last time:
I request them to accept it now also,

SHRI GOVINDA MENON : All the
speeches which have thrown out some good
suggesiions are out of place here, when we
discuss the provisions of clause 7 which is
a stop gap arrangement, The real manage-
ment of these banks is provided for in
clause 9. This is In fact an improvement on
what we provided on the last occaslon. On
the last occasion the custodians had been
managing the banks for five or six months,
Beeause of litlgation in Supreme Court, etc.
we could not do things proporly, Therefore,
clause 7 provides that immediately a board
of directors will be appointed as a stop
gap arrangement because we do not want
the bank to bz in the complete control of
oae Individual custodian ; that is why we
are appointing directors,

SHRI D, N, PATODIA : In that case
it would be in the collective coatrel of your
nominees, What Is the difficulty in getting
the directors elected within six months 7

SHRI GOVINDA MENON : Regarding
the real munag:m:nt we have made
provision in clauie 9 to draw up a scheme,
That schen: will bz brought before the
House and it will be subj:ct to discusslon
in the House and therefore, am:ndment by
the House,

The scheme will provide uider clause
9(3):—

*Bvery Board of Direclors of a
correesponding new bank, constituted
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[Shri Govinda Menon]

under any scheme made under sub-
section (1), shall inclnde—

representatives of the empleyees,
and of depositors, of such bank,
and

such other persons as may repre-
sent the interests of each of the
following categories, namely, far-
mers, workers and artisans.”

There has been no departure in my stand
which 1 took when the Bill was moved last

time. 1 would like to have It the same way
this time also. But it wiil all come in the
scheme. -

SHRI 5 KUNDU: Whea will the
scheme come 7

SHRI GOVINDA MENON : I under-
stand the anxiety of the House to see that
the scheme should come as early as possible,
Certainly undue delay will not take place.
I hope, within six months we will be able to
bring forward the scheme.

st 7y fomd : aF @ T @AW
74 faar 1 araer wOAE SR ST

SHRI S. KUNDU : A very important
point about the location of head offices
was raised. He did not refer to that,

SHRI GOVINDA MENON : [ agree
that the offices of all these banks should
not be concentrated In places like Delhi,
Calcutta, Bombay etc. We are haviog 14
corporations and there is a good deal of
force in what Shri Gopalan said that as far
as possible they should be located in diffe-
rent parts of India.

SHRI 8. S. KOTHARI : What about
remuneration 7

SHR1 GOVINDA MENON : All these
things will comesin the scheme which will
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give the detalls about the management. |
would, therefore, request hon, Members to
withdraw amendments with regard to these
and concentrate our atiention on them when
the scheme is brought forward,

MR. SPEAKER 1 Now I shali put all
the amendments to clause 7 to the vote of
the House.

SHRI MADHU LIMAYE : No, 9 may
be put separately.

SHRI RAJARAM : All parties have
accepled nationalisation; so, give due consi-
deration to that,

SHRI LOBO PRABHU ; Clause 7 pro-
vides for the location of the bank and that
decision is taken by the Reserve Bank, That -
Is not covered by clause 9. That is a separate
point......... (Interruption)

SHRI GOVINDA MENON : All these
details will come in the s.heme,

MR. SPEAKER : Now I am putting
amendmeat No, 8 to the vole of the House,

Amendment No. 8 was put and
negatived.

MR. SPEAKER : Now I am putting
amendment No. 9 to the voie of the House,

Amendment No. 9 was put und
negatived.
SHRIS.S. KOTHARI: Amendment
No, 154 be put separately.

MR. SPEAKER : Now [ shall put
amendments Nos, 10, 41, 42, 43, 54, 136 1o
140 10 the vote of the House,

Amendments Nos. 10, 41, to 43,
54 and 136 to 140 were put and
negatived.

MR. SPEAKER : Now I am puttiog
amendment No, 154 to the vote of the
House,

Amendment No, 154 was put and
negatived.
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~ MR, SPEAKER : Now !l am putting
ameodments Nos. 158, 159, 169, 182, 217
to 220 and 236 to the vote of the House,

Amendments Nos. 158, 159, 169,
182, 217 10 220 and 236 were put
and negatived.

MR SPEAKER : The question is :

"“That clause 7 stand part of the
Bill.,”

The motion was adopted.
Clause 7 was added to the Bill,

Clause 7— Corresponding new
banks to be guided by the
direction of the Central

Government

SHRI D.N, PATODIA : Sir I beg to
move §

Page 7, lines 3 and 4,—

for *Central Goverament may, afier
consultation with the Governor of
the Reserve Bank™

substitute *‘Governor of the Reserve
Bank in consultation with the Central
Government, (141)"

SHRI K. NARYANA RAO
(Bobbill) : May I make a submission,
Sir ? Most of the remaining clauses are the
same as these of the previous Act. Let us
confline our dlscus-ion only to deparlures
from the earlier provisions,

MR. SPCAKER :
come.

You have just now

SHRI D.N. PATODIA : If one goes
through the varlous clauses of the Bill, he
will notice that more and more power has
been gsven inlo the hands of the Central
Government by passing the Reserve Bank
of India. At Present the entirc bankiog
sector Is more or less cootrolled by the

Reserve Bank of India in consultation with
the Czntral Government, In the course of
years the Reserve Bank has developed an
expertise and iotelligence and Is acting as
some sort of a lHaison between the commer-
cial bans the Czntral Goveroment and vari-
ous other banking sectors and it was funce
tionlog  satisfactorily—to the satisfaction
of the Government, to ihe saiisfaction of

baoks and to the satisfaction of
the  business community, There s
0o reason why the Reserve  Bank

should be bypassed in sach a maoner and
larger and larger powers should have been
given Into the hands of the Government.
Therefore, my amendment seeks to restore
the original sltuailon by which most of the
powers will be In the hand of the Reserve
Bank and the Reserve Bank will decide
everything in consultatlon with the Central
Government.

SHRI GOVINDA MENON : I belicve
Mr. Potodia is speaking about clause 8,
Clause 8 is a copy of the existing provision
in the State Bank of India Act. It is
provided there that directions will be given
by Government only after consultation with
the Governor of the Reserve Bank. [ think
that il sufficisnt guarantee and [ do not
understand why Mr. Patodia should attach
greater importance’ to the Reserve Bank
which Is an agency of the G )vernment thaa
the Governor of the Reserve fBank.

SHRI D.N. PATODIA : B:cause that
Is an expert body,

SHRI GOVINDA MENON: S» we
consult them.

SHRI D.N. PATODIA : They should
consult you, Why should you consult
them 7

MR SPEAKER : I will put amendment
No. 141 of Mr. Patolia to the vote of the
House.

Amendment No. 141 was put and
negatiyed.
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MR. SPEAKER : The question Is :

“That Clause 8 stand part of
the BilL.™

The motion wos adopted.

Clause 8 war added 10 the Bill
New Clause 8 A

SHRI DHANDAPANI : Sir, | beg to
move 1

Page 7—
after linc 4, Insert——

In order to decentralise
the Banking Administra-
ticn and to mobilise the
deposits in rural and
semi-urban parts and to
assess the needs of the
agriculturists and small
entrepreneurs and meet
them properly, quickly,
adequately and secure
the social pqrbou, the
State Governments may
also float commercial
baoks of thelr own if
they so desire.”” (176)

“BA.L

I have moved this ameadm:nt in ordar
to give opporiunity to the State Govera-
ments to run conmercial baoks. I have
given thi+ amznim:at bicauie th: State
QGovernm :ats have no opportuiity to  awall
of the fuads eith:r from the Stite Buok of
India or from the nationalisel baaks. The
Nationalised binks miy conceatrate their
d:posits as w:ll as their advancss in the
larg:e citlos. But if opportunities are given
to the S:ates, they will ajsess the nzeds of
the pyor pzople and at the sam: tim: the
needs of the agriculturists. Therefore, I

requ:st the hon, Mioister to accept my
amendment,
Secondly, in the States there are so

ma1y Branzh:s of the 8:ate Buak of [adia,

Th: Stete Goveran:nt d:prsits somns
andats in th: State Biak of Indls.
Whatever the Governmsnt remits into th:

Goveram

100 as

State Bunk of [adia the Stat:
hhve to pay 6 paise por Rs.
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commission. And on whatever they withdraw
they have to pay again this 6 paise
commission and the total amount of this
commission will be a huge amount, 8o, la
this case State Governments are losing very
huge amount hy means of commission. The
commission should remain with the Govern-
ment itself but &t the some 1ime there is the
objection and the bar from the Central
Government oot to withdraw more amount
by way of overdrafts from the Reserve Bank.
This bar should be removed. So 1 request
the hon, Minister to aceept this amendment
and allow the State Government to run
their own commercial banks. Thank you,

SHRI GOVINDA MENON 1 There is
really no oeced for his amen)ment, There
is nothing preventing a State QGevernment
from registeriog a Joiot Stock Baok and
having bankiog dealings with that bank.
Recently all the State Government have
begun to start lotteries ; probebly they may
take to this also and there is nothing at  all
preventing them from having banks also,
Therefore thiv section or this clause Is pot
necessary, This Bill does not stand in the
way of a State Gavernment from sponsoriog
the registration of a Joint Siock Bank,

MR. SPEAKER :
Amendment of Shri
vote,

I will put this
Dhandapani to the

The Amendment No. 176 was put
and negatived.

Clause 9— Power of Central
Governnznat 1o make Scheme)

MR, SPEAKER : I find all the Members
are here ; they are moving the amendments,

SHRI MADHU LIMAYE :1 beg to

move
Page 7, —
after Vine 7, insert —

“Provided that every correspond-
fag new bank ‘shall wtllise the
adJitional depoits received by
it over and above its deposits as
on 19th July, 1969 in lending te
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the various sector of the economy
as per the proportions specified
in this behalf by the Central
Government and such proportions
shall not be less than the
undernoted percentage :(—

Agriculture-small
farmers

Small-scale industries 20 per cent
Self-employed persons 10 per cent :

40 per cent

Provided further that potwith-
standing aonything contained in
any law at present in force, the
Central Goveroment shall ap-
piont a one man Tribunal drawa
from persons who are or bhave
been or are qualified to bea
Judge of a High Court or of the
Supreme Court to go Into
complaints relating to cases of
corruptions in sanclioning of
advances or other facllities by
the various authoritics in 1be
corresponding mew banks, ithe
miopimnm punlshment of which
shall be iwo years imprisonment
extending upto five years™.
(11)

Page Tr—"

Jor lines 31 to 34, substitute—

(b) representatives of farmers,

workers and artisans,

to be clec:ed in such manoer as may
be specified to the scheme™, (12)

SHRI SHIVA CHANDRA JHA : 1 beg
to move 1

Page 7, line 13—

for *“rupees fifteen crores’ substi-
fute —

“‘rupees five crores” (44)
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Page 7, line 32,-—

Jor ‘‘farmers, workers and artlsan"

substitute —

‘‘farmers,  workers,  artisans,
students, harljans and  tribals”
(439)

SHRI DEVEN SEN i I beg to move :
Page 7, line 33, —
ornit “‘or pominated™ (35)

SHRI M.R. MASANI : [ beg to move :
Page 7, line 5,—

fod “‘may” substitue —

““shall within a period of six
months from the enactment of this
Act” (142)

Page 7, line 32, —
afier ** artisans," jnsert—

‘‘professional men and other self-
employed persons,” (143)

SHRI
move ]

LOBO PRABHU : I beg to

Page 7, line 33,—
for ““and artisans” subsiitute
¢, self employed persons, manufac-
turers, traders and experts™ (160)
SHRI S. KUNDU ; ( beg to move :
Page 7, line 29,—
Jor *y and™ sub: tirute—

““whose salary Is pot more than
Rs. 700/- p.m. and such represen-
tatives shall not be less than one-
third of 1he 1o1al members of the
Board of Direciors and the
representatives”  (170)

SHRI P. G.SEN (Purnca) : 1 beg to

move :

Page 7, line 32,—
after “‘arlisans” insert—

*“and ke
Government””.

nominees of State

(1)
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SHRI BENI SHANKER SHARMA : 1
move :

Page 7, line 5—

Jor ‘“may substitute *‘shall” (194)
Page 7, line 7—

add at the end —

‘‘ pot later than the 30th June,

1970,  (195)

Page 7.—
after linc 24, insert—

““(cc) the guidelines according to
which the loans and advances
were to be made with or .with-
out security ;

proided that at no time there shall be
less than six State-owned New Banks
functioning in the country,” (196)

Page 7, line 32,—

afier “‘workers™ nsert—
*small traders, small=scale industri-
alists™ (197)
Page 7, line 34, —

add at the end—

“provided their Invesiment in land,
business or industry does not exceed

rupees ope lakh;™" (19%)
st wy fomd : Fsaq AP, AL 39
g q¢ & gaed § fqad it § & a9
alzg § qofiw saarana § & )@
FF WA 7 1 A7 a% fFad wAde
g § 7 awdtaT 8 o1 Q¥ @A ¥ fod
97 3% & gaTH (ar war 9 A€ &
gran | 3fea 3w fomar s fear snan
91 3EFT aFQaT wAr ar SEe afas
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658 qal ¥ faar maT &1 T A awifw
%1 sraifirs mar &t aifgs a7 w1

FHFETOT agaT weT o @ g | 8 e

gMET ¥ IRT ¥@ 9 AW @AW
vare fFa € 1e

oz vgr g s foat 7 mend
w¥it a1 77 fenfaze s fed s
T AR 9 A KT fA oAy g ¥

w7 ¥ ¥7 40 wfama g wwEd w9

fagr sl 1 g AT F1 20 wfawa s
A FAYH YA AW § HOX IGWT q@0d §
g fedr 713 &Y a1 &rdae g, =% 10
sfoa fear @ 1 mA) 70 wfewa &
g a1l #) fadar &t qar &1 7 gafe
1 A1 FEPTECT g & I|E I9T UF
st wier § 5N wdew ¥ wrdAr
Frg R arra & A dmaT A
g AW S | gau gaE 4 ag faan g e
uw fesgam w1 faafor fear o g
= &9 ata &1 = g f 961 & asia-
0 & T2 foemm anfg w1 fawfaer ge
ARAT ) F TG FED T @ ag
agar & Argm

ot Toel7 fog : st gE g A g

it wy fowd : &% fagd ae wg0
a1 f& 71 &) w97 #1 aeEr 37 & feq
@il &1 /) ga1 /Y w91 99 F1 AT 9FAT
g FITAFT F) AT 9¥A Z 1 A%l & Al
¥ o gl Q7 AT & 1 %W avg & A
faFag § ga gty @ F feg el
Z14Y sfraay 1 aeve a9 ™| & foq
Merifsaaoniarend 7 @
a3 %t 3T afaw g afgs qis a= N
gar & Wt wifgh | gaw faar oo
7z At USIGE FT FHAIH § 48 T
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q%® AT QT | Agh a% T 9T wfafafy
¥ #Y qT €, 98 TR TN N IW@
w8 41 atT ww i om & f fagfer
w1, Arfeaz 3 | s arfadgs w1 19-
od § i€ TAIERZ | AT HYA wENEY
= & w0 # agar s fear,
FreaErdd, 7Ag aifg § qrefew sfa-
fafa g 1 ag FTw qma & T QA
gEa1 § | 38 qrE Ay g § 5 1A
T & fagea At a9 wr FT § 6K
T T WA TG a1 JgH faw T
#Y ara F1 & |

stiaazwm N e § 4
YT 45 ATac Al 45 =T ¥ M
gaga A% grad wer F ot ¥ §
¢H WAL AL H, % e v Ef9-
Al g@wRAsmy & -
T EGENL G WMEEH § g FO
g | ¥ A sAE Aw A &fws
@1 TN AY qZT FW OAT@E A AT
dR @R F4 < fomr mr @) "
QA GS THAT | XA GGG I A
ferar aar @ fom awaz & fau @ fadtas
FY oTAT 147 § AF WG g2 A€ U G
QAT | §F aed O &4 goaw fran
ff oz a0z Moz aw afw w03
T, TEF! AT B |

AU AT HOIGT 45 qATAT FTF 0
ag A1F a1F TS & faa S e
foat qromr sgk ark H 31 w97 A N
AT ATA FT ) g AW F ST AE 9T
for o) ge Wt ¥ 37 feteew @
qa15e @), faq w1 fufgdzma & 2w
g § 1 e w5 &
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(3) Every Board of Directors of a
corresponding new bank, constituted
uoder any scheme made ynder sub-
section (1) shall include—

(a) representatives of the emp-
loyees, and of depositors, of
such bank, and

(b) such other persons as may re-
present the faterests of each of
the following categorics, namely
farmers, woikers and artisans,
to be elected or nominated in
such maoner as may be speci-
fied in the scheme.

@ ¥ ¥ gueT 9g §

Page 7, line 32,—
for *farmers, woikers and artisans™
Substitute—

“‘farmers, workers, artisans, studeats,
barijans and tribals"

N sy g & wdd, aFF g
FifeH T & €91 R 0T 355 anfesia
%EeE, T @T ow grgaew ote frar
W | A IEIT T G ar gfeaa E,
¥ ag & WA | Ned AT gw Mdw
Zigaw AR afeardt @ & foo &
Targa Agt @ wawdY | NeT dEAT
foq gn ® w9 § sarge e Wiz,
g, greaea, wifkardra, arardta,
g% foq wargw <mAr wifge 1 anw
e G509 & Feqr@ F7 fa2r @
2 1 ¥fFT 3% W wiawr ggt A dhar-
@ F R s A & wiza N
ot war@d § ITAY S garELAr DA
wifgq 1 w=d gt § 5w gFz @ @
& | 7% 3% N NeE, 39 4 ¥ 5t
® W9 A ARA § | aga & egzE Wew-
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T ¥ feg fadwl # 9 & 1 97 1 WA
TFEE T 3 ¥ G449 § ITETH AT e
xit & 1 xafeq ag wrawas § s Faandd
sy w1 us  sfafafe o @F a0
Tiaaes ¥ foar 4 | gafey ¥w -
wq & f “wiie, ava qx arfew’ &
T g CEIE, %A, qrfea, €g¥LN,
gfeaea i zreaes” v fean W o

21 hrs.

of 37 Ba: yeUw wEMEA, AW {9
wozefEax7, =1 33 § ‘A
afmafee’” wesi #1 gzr fRan ad

#gg e F 1% waw Ag FAT
TR g

ot ofa T : FeTH wEEd, AF
7y foad Q13 } A, AYge A =w A
fe @9 waaT gmd z@ A A E)-
w7 sCAr 1 & 37 ¥ foe faaady w= 0
fix 7g 59 & F9 TT ACNA ) A7 F |

g fm w1 o Afenr & hm
wigq % mrAg gze, =@ et
arforrdY, ¥ ag Qg smar ar i
feqry #1 4% ¥ 500 ar 700 w|WIT T
¥ ¥ faq 5000 w77 & g@ ¥} 9H
ag At gra fermaar aey A 19z @
i fasamafn ofed & gadas &
faw) & 1 t@ gFTT A AEl B AFAF
for @ gw ¥ w7 qAdia § sqaear

g

& gawn 2 fs a7 aAdlg ez @
T F1 T FO 5 FIwergAr ¥ w=-
dx 9 wI) A7, 7T AT AL |
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@ I B wHa A1) and afe & wfa-
fafudl #Y arawzaY ) saeqr w1 ATE
waea ¢ & g9 swad ate Ghai §
FTERREE ® @t St gfer 1y
s & 5@ il & 1 gu sfaf-
fadf &1 § AT AF TIXFRA ¥ oA
famr wfgd 1

st fagsz &1 X 'wIAs, A% v
e’ & i vegien, g T
ZrgEes” AT ¥ g { W HAeR
vt 3, & 3a¥t ardz Fa ¢ Al wnag
s g f q4Y ager san e 5T

F 0

SHRI D N. PATODIA 1 My amend-
ment No, 142 will put the intensions of the
Government to test. While discussing clause
7 a little while ago the hon Minisier gave
a specific ascurance that within six months
from the date of the enactment he would see
to that the scheme lor banking is flinalised.
My amendment secks to formalise the assue
rance given by the Minister by sugges'ing
that the scheme shall ke final sed within six
months from the date of the enactment, So,
1 see no reason why Government should
refuse to accept i,

My amerdment No, 143 is to give re-
presentation to professional men and other
sell-employed persons on the Board of Di-
rectors, By including these categories we
shall bec making the Board very much broad-
based, and it will be in the interest of bank-
ing economy. 1 therefore request that both
these amendments may be accepted.

SHRI LOBO PRABHU : I feel that
there is lack of understanding about the
pature and conteot of banking. There Is an
Idea that there Is a laige sum of money
which farmers and Harijans and students can
come and spend. 1 would like to inform the
House that banking depends on the deposits
freely made by every member of the com-
munity, and therefore unless you have a Board
which can inspire confidence, you will have
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no depasits, you will have no baok, Let us
got that very clear., You may require re-
presentation of the interests of these people,
but unless your Brard has m=n of quality,
men who know somsthing about biaking,
who know how to iavest money, your banks
are going to be just so many bankrupicy
spots, It is a very nice Idea to give represen-
tation to those who depasit ani those who
who use that monsy., My good friead here
is the Piesident of the D:posiltors’ Associa-
tion, It was proposed at the tim: of the
carlier Bill that there should b: represata-
tion for Chartered Accountants, economists,
traders etc., but It has not bzen considered
S5, what is going to happen? As [ said,
deposits may increase, but they will bz div-
erted to private banks and not to nationa-
lised banks. S, 1 would like th: Minlster
not to mike a joke of thzse Binks. Buinking
is much more than entertaining stuients and
Hirijans and Adivasis Unless you bave a
Board which is competent, the officials will
have there own way, they can ecaslly pull
wool over the eyes of your good farmers and
good artisans and good students. So, if you
want your Board to bs accountable, it must
be a Board of competent men, chosen on the
basls of compstence, and not merely have
representation of the weiker sections of the
community .

SHRI DHANDAPANI : I request the
Guvernment to include the nominees of the
State Government also, The Staie Govern=
ment should have a say in ibe board of
directors. It will help th: natlonalised banks
as w.ll as the State Governments (o have a
better understanding of the situation and
help normal functioning of the -banking
Industry. I request the hon. Minister to
accept my amendment,

SHRI S, KUNDU : [tis said in clause
9 that the board of directors will consist of
representatives of the employees. My amend-
ment is to clarify this peint, Employees
will mean workers, and olher staff and also
managers and others, I want that it should
specifically refer to representatives of the
workers bacause managers and others would
be there, Therefore, | have sald that emplo-
yees whose salary Is pot more than Rs.700
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per month should have one third of the re-
presentation, | have sald that it shall not
be less than one third of the total number on
the board of directors. If you keep the term
‘employzes’, It Is vague and it may not mean
workers' representatives,

I have received a telegram {rom Bombay
that the Naitlonal Bank Employees Union
had bzen debarred from negotiation. They
are one of th: patriotic labour unlon organi-
satlons and they always supported the cause
of nationalisation. I do not know why they
are discriminated against, I hope the Minis-
ter wlll look into it. When fourteen banks
are npationalised and a new labour force
emerges, proper representation for labour
should be given and the wiews of different
sections ought to bz considered sympatheti-

- cally.

ot ¥ swT @Al @ Femw wEEw,
T 9 9T AA FAveA=E 194 ¥ FFT
NBawg I dMfeigmrm e
#F U3 2, T =T g AN faw #
e we g 3, safoq gl gv faw )
#1687 AT qaga T o T
siiedz fear ¢, g & I¥ AF FmAR
w[AE —

Page 7, lioe 5—

for “may™ substitute **shall’*

wom e, YA & wR ¥ e
| aw W gedt § W Ad o aw
geat § sad e § oF @WE M W
gFa1 g, © @@ H qF @I A w0
gwa & wafeg au gawa g fe A"
T 9T g’ | AT aqr a3 # A
Bz T & 30 wa, 1970° wEw 0w |
Wi a% A Frad gET o7 g 146
e T fapn R aE
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at (dv) sorwr A Ny w1 w@H N
wT —
Page 7 —

after line 24, Insert—

“‘(cc) the guidelines according to
which the loans and advances
were 10 be made with or with-
out security;

Provided that at no time there
shall be less than six State-
owned New Banks fuactloning
in the country™;

aeqeT qEIZA, gH W1 Y W FATH
T 3% fer Mgz A & W
F§ 7o, wafen AN asdz ¥ @A
ga OF o1 S, 'y AL{ I A
¥ fou oY gAY it dFWA §, IR
feg a7 ¥ waf fear s | gafsw &
s wwar g fE arta wet @ oww X
%9 AT 34 gATA FY 71T FA

T aXg § Wizt 9% A A% TAL-
o ¥ fraydfesy & ww § faad
qrearés & fod rfren Al Feafoed &
fol 2 ey 7 3% Ag &g § [qEw
e el we Jzd &l e A
sefezaforen & sfafafe v & w=ifs
% &1 A 79U § IEW SARET G-
g smrd &t sreanaT § S
FaTqTE] Arewa 3T S o f fnit
wTaT § 1 7 S sarar AeAwA TPAA
ggfor A6 @Y 3a¥ e war =fgo

@¥ arq 917 La¥ aF sqrqrdt, ¥
G IS &t ¥ s HEEAIT A § 94 W

feg & ag sifewi svgar sngan §
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“provided their Investment In land
business or industry does not exceed
rupees one lakh ;™

SHRI RAJARAM (Salem) t Mr,
Speaker, Sir, 1 am supporting Mr, Dhanda-
pani’§ amendment. In the course of their
speeches, many hon, Mambsrs have been
asking us, what is the meaniny of a bank
and all (hat 7 I wanted to tell the House
something that has happened in my place in
the past six months, that is Falem, Nearly
a thousand people have been given loans
especlally in the Dharmapuri area. About
Rs. 30 lakhs have beed distributed 10 nearly
200 people comprising ordinary merchants,
vegetable merchants, bangle-sellers and
other such small shopkecpers, They are
very happy about it, They know what
is banking. Depositors are coming.
You know how much interest they
had been paid in the past 7 On
Rs, 100, Rs. 8 were bcing collected from
them. Now, the banks are collecting only
a very nominal sum, and they are very happy
about it. So, any one of them can b: made
a representative in these banks as directors
and so on. They will safeguard the people’s
interest and the policy of nationalisation.
Thney have got faith in this and they would
do it, That is my hope. There is no necessity
that we must bz dezgree-holders or we must
have big banking ideas or any such thing.
They maost be only citlzens of India ; that
is enough. That is my view. (Inrerruption)
I can prove it, The Chief Minister of
my Siate has distributed nearly Rs. 30 lakhs
as loan to them,

SHRI GOVINDA MENON: The
House should be very thankful to Mr. Raja-
ram for having explaioed to the House his
experience in his own town where the
nationalised banks have been doing such
good service to the local small people |
am veiy glad to hevy that, Had he not
intervened I would pot have heard of it,
(Interruptions) )

SHRI RAJARAM : 1stand guarantee
for the entire amount, There Is no mono-
poly, There is no big industrialist,

SHRI UMANATH 1 The poor people
are more honest ; the people over there arg
more dishonest.
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MR. SPEAKER : Order, order.

SHRI RANDHIR SINGH : The vill-
age people are more honest than Delbhi or
Bombay walas,

SHRI GOVINDA MENONY : Clause 9
which is a mandate from Parllamzant to the
executive government seeks to produce a
scheme regarding the management of these
banks and place it before this House for
discussion and amendment. I thought the
only matter which could be ralsed on this
occasion, when clause 9 is being discussed,
was the one raised by Mr. Patodia : how
leng will you take to prepare this scheme
and place it before the House, The clause
is silent over that matter. But I had a
discussion with my colleagues in the Finance
Ministery and T can assure the House that
within a perfod of six months, after the law
becomes an Act, this schems will be brought
to Parliament. All the other things which
were started here are details to be included
in that schem: and therefore [ would request
the hon, Members not to press any of their
amendment,

MR. SPEAKER : [ will put all the
amendments to clause 9 together, May I
doso?

& fra=ex Ay ;45 AETT W g
dgtest fom a1

MR, SPEAKER : Al right. I will
now put amenlments Nos, 11, 12 and 44 1o
the House,

Amendments Nos. 11, 12, and 44
were put an negatived.

MR. SPEAKER: |1 will now put
amendment No, 45 of Mr, Shiv Chandra Jha
to the House, The question is 1

Page 7, line 32,—
for “farmers, workers and artisans™
substitute—

“farmers, workers, artisan, students,
harijans and tribals" (45)
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Those In favour may say *Aye’,
SOME HON. MEMBERS : Aye,

MR. SPEAKER :
say ‘No'.

Those against may

SEVERAL HON. MEMBERS : N».

MR. SPEAKER : Thbe ‘Noes’ have It.

SHRI SHIVA CHANDRA JHA : The
fAyes' have |1,

MR. SPEAKER : Let the lobbies be
cleared. The lobbies have been cleared,

SHRI M. R. MASANI : On a polnt of
order, Sir. Under rule 367, there Is a proviso
which says :

“Provided that If in the oplnion of
the Speaker, the Divislon Is unnces-
sarily clalmed, he may ask the
members who are for “Aye’ and those
for ‘No’ respectively to rise in their
place and, on a count b:ing taken, he
may declare the determination of the
House,"

So, you may follow this rule,

it fyrwez AT WO wEiew, fraw
T Ie@gT ET AT T THT A
mifad )

MR. SPEAKER : I shall accept the
advice of the hon, Member and shall ask the

hon. Members who support the amendment
to rise in their seats,

SOME HON, MEMBERS : rose.

MR. SPEAKER : [ think the Noes

have it,

The motion was negatived,

MR. SPEAKER;: 1 hall put amendment:
Nos. 55, 142, 143, 160, 170, 177, 194
198 1o the vote of the House,

Amendmenis Nos. 55, 142, 143,
160, 170, 177 and 194 to 198 were
put and negaiived.
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MR, SPEAKER : I shall put clause 9
to the vote of the House, The question
is

“That clause 9 stand part of the
Bill.”

The metion was adopted.

Clause 9 was added to the Bill.
clauses 10 to 19

MR, SPEAKER 1 1 am told that hon,
Members were willing to dispose of clauses
10 to 20th together ...(Interruptions.) All
right, 10 to 19.

SHRI M. R. MASANI:
some misunderstanding. The idea was to
discuss them together. Shall I speak on
my amendments Nos, 144 and 146 7 These
amendments are in regard to the employees
of the old banks.

There is

st fogwg A1 : a9 ¢ Uz e
wrET, @< | 9@ fr faoig fear o ar
Afgeargs s=rda W gigizg #1
feem sna i< wafon = wamt 9 g@m
¥ 9gd O w1 10 @ FA wiEdT &
L F A=A femn o9 1 =@ 10 i 11
F1 feedlsr aYs F F arx & 12 Fx
#ar wifgy fag ot f =t agAt & =g
145 &7 146 szdey § 1 safag @ifc-
TUATEH 1T 4T FET AT T 7

oeqW WEIXY : ATUA AT EIEA, W
T TH 9 FIT FATHZ QL S F |

=t fora¥en Wi : weqw wFHIW, FIA
qrq¥ 10 qT {1 46 F¥ T §1 AREHE 2
form &3 wigr @ fr gz e & mfaw
awearg 1500 Toar wifa® & smar A
grat mfgg 1500 wqar wrfes ¥ sgrer
mwaﬂ’rﬁuﬁaﬂm Iifzr =it
forg gaIaATEY GHTA FY LATTAT ZH HAT
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wigh § 87 1 1T 10 &1 &g <@g
wifge | wr fafaww 150 @ oY dfsaww
1500 =a2r wifa® &) 1 agy A goreT &
awaz § o Fagar g fs o wwe
foFar 9ma

SHRI S, S. KOTHARI 1 [ have a very
important amendment No. 128 and T request
the House to give some attention to it. |
have proposed in this amendment that besides
the statutory auditors, the banks should be
subject to a supplementary audit by the
Audltor-General of India, as in the case
of other public sector undertakings.

This is a very important point because
the statutory auditor is supposed to conduct
certain checks which are in accordance with
the statute but that auditor {s not supposed
to look into the propriety audit, namely,
whether all the powers that had been
exerclsed were within the powers of the
Board, whether the actual expendilure was
within the budget and whether the banks
have acted withln the ambit of the credit
policy or whether the Reserve Bank direc-
tives have been properly followed, In view
of this I would strongly wurge that the
Government should accept that as in the
case of other public statutory corporations
under section 619 of the Companies Act, the
Audltor-General shall have the right to
give instructions and directives to the statu-
tory auditors and to conduct a supplemen-
tary or test audit as he may consider neces-
sary la his discretion for the purpose of
ensuring that a proper propriety audit is
conducted and various other aspects of audit
are looked into, This is an amendment
which Is of great importance to ensure that
that the nalfopali~ed banks function in a
This should be accepted,
Goveroment should give serious considera-
tion to it and should not avoid the scrutiny
of the Audilor-General. Even when - the
Bill with regard to the powers of the Audi-
ior-General was belog discussed in (e
Select Committee this matter came up and
almost all the Members of the Sclect Com-
miitee were of the opinlon that the Auditer-
General should have the right to look and
inquire intd the affairs of banks as also the
life insurapce corporation and other finan.

prop



649 Statutory Resolution

cial institutions. This Is a matter of grave
importance because propriety audit must be
conducted in the case of the woationalised
banks;  otherwise, there would be
many evils in their functionlng and these
evils would not be checked, Therefore,
1 would urge upon the Goveroment to accept
this amenpment, If they cannot accept it,
let them provide for it in the scheme at least,
because this Is of vital importance,

SHRI SHIVA CHANDRA JHA : 1 beg
te move ;

Page 8, line 13,—
add at the end—

“but not exceeding rupees fift en
bundred per month,” (46)

SHRI 5.5. KOTHARI : 1 beg to move :

Page 9,—
afier line 10, insert—

*“(9) Notwithstandiog  anything
stated above, the auditor of
a new Bank shall be appoin-
ted or re-appointed by the
Central Government on the
advice of the Comptroller
and Audltor-Geoeral  of
India,

(10) The Comptroller and Au-
ditor Geoeral of India shall
have power—

(a) to direct the manner in
which the company’s
account shall be audited
by the auditor appointed
io pursuance of sub-sec-
tion (9) and to give such
audlior lnstructions o
regard to any matier
relatng to the perfor-
mance of his functlons as
such;

(b) to conduct a supplemen-
tary or test audil of the
company’s accounts by
such person or persons
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as he may authorise In
this behalf; and for the
purpose of such audit,
to require informtion or
additional information to
be furnished to any per-
son or persons so autho-
rised, on such matters,
by such person or per-
sons, and In such form,
as the Comtroller and
Aauditor-General may, by
general or special order
direct.

(11) The auditor aforesaid shall
submit a copy of his audit
report to the Compiroller
and Audit General of India
who shall Law right io
comment upon ©Or supple-
menled, the audit report
in such manner as the may
think fit.

(12) Aoy such commeats upon, or
supplement to the audit re-
port shall be placed before
each House of Parllament
at the same time and in the
same manner as the audit

report.” (128)
SHRI LOBO PRABHU: I beg to
move |
Page 8, line 47,—

after “Goveroment" nSert—

“jhrough the Comptoller and Audl-
tor General of lndia who shall after
scrutiny, forward It to the Ceatral
Goverament weith  his observa-
tlons™. (144)

Page 9, lioe 2,...
after “lunds,” insert—
“|nterest on Governmenls payment

of compeosation under section 6.
(161)
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Page 9, line 5,—

JSor *of profits to the Central Govern-
ment™"

substiute—

“‘to its Reserve Funda™. (162)

SHRI DEVEN SEN 1 I beg to move 3
Page 9,—

omit lines 34 to 40.

SHRI LOBO PRABHU: I beg to
move :

(56)

Page 10, line 8,—

after “Custodian" jnsert—

*“and employes" (163)
SHRI SHIVA CHANDRA JHA 11 beg
to move :

Page 10, line 17,—
after “Committee™ jnsert—

*or in the procedure’ (am)

Page 12, line 11,—

after ‘efficlency’ insert ‘and prompt’
(43)

SHRI MASANI s Sir, I move :
Page 9,—
after loe 28, inseri—

*Provided that if with one year
from the commencement of this Act
any officers or employee of an
existing bank wishes to reglon from
the service of the corresponding
new bank, he shall be at liberty to
do so and upon suzh resignation
he shall be paid in full all such
retirem=nt bznefits by the corres-
ponding new banks as would have
payable to him by the existing
bank on the basis of continuity of
servicz and ,wiihout any dudction
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whatsoever In respect of any short-
fall in the total period of continu-
ous service required for qualifylng
for such benefits.” (145)

Page 9,

Jor lines 3% 1o 40, substitute—

(4) The compensation, If any pay-
able to an Officer or other emp-
loyee under the Industrial Dis-
putes Act 1947, or under any
other law for the tlme being in
force in respect of the transfer
of his service from an existing
bank to the corresponding new
bank shall be paid to him by
the corresponding new bank.”

(146)

The purpose of these amendments Is to
look after the employees of the banks. They
seck to protect the terms of employment and
retirement of employees of banks that are
nationalised, The first amendment makes it
clear that il an employee of a bank wants
to retire within one year of the nationalisa-.
tlon of the bank, he should be able to do so
on the same terms and retirement conditions
as he would have had f the bank had not
been npationalised. In other words, an
employee of an old bank which is nationalis-
ed should be able to retire from the new
bank within one year of nationalisation with-
out prejudice to his posidon; that is, he
would get the sarme re:irement benefits as he
would have got if the bank had not been
natlonalised and he had retired. |1 take It
that this retircment benefit being guaranteed
for one year is something which is equitable
for the employees of these banks and should
be accepted,

The second amendment seeks to replace
sub-clause (4) of clause 12 waich secks to
take awiy the effect of the Indusirial Dis-
putes Actin so far as the rights of an
employee on transfer from one bank to an-
other are conzerned, Under the Industrial
Disputes Act when an employee Is transfer-
red from one establishm:nt to anoiher he
has ceriain rights to compensation, For
som: reasoa this Bill tak:s away thoie

rights,
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For

“‘Notwithstanding anything contain-
ed in the Industrlal Disputes Act,
1947, or in any other law for the time
being In force, the transfer of the
services of any officer or other em-
ployee from an existing bank 1o a
corresponding ncw bank shall not
entitle such officer or other employee
1o any compensation under this Act
or any other law for the time being
in force and no such clalm shall be
entertained by any court, tribunal or
other authority,”

I want to substitute the followiog :

ki

“The p lon, if any pay to
an officer or other employee under
the Industrlal Dispates Act, 1947, or
under any other law for the time
being in force in respect of the trans-
fer of his services from an existing
bank to the corresponding new bank
shall be paid to him by the corres-
ponding ncw bank,™

This, Sir, seeks to project the employee
under the law of the couairy from bzing
denied of hils right to compzansaiion on
transfer from one nationalised bank to an-
other nationalised bank,

These are the two am:ndmsnts which I
have moved in the interests of the baok
employees and [ hope they will be accepled
by the Minister, I hope all those who claim
to be the champions of the employes; will
now get up and support these amendm:aots
moved by me.

ot ¥ ¥ : AQ AT N waE
St Y grAg A qg A& &1 Tg 56
araT #Y & 1 ¥4 w70 ¢ Fe qg w0 AN
A I 4§, ggn fede T far
wir | wfgrs fgacqza oxe ¥ A
gfaad ot gt o § ¥ W @A
Tifgn 1 €8 I & aRT ¥ g
gawr 7df & ar W@ d 7@ fog & wgm
g s e fedfie w7 fear g
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SHRI LOBO PRABHU : T have got
four amendments jointly with Mr, Masani
and three in my own name. The joint
amendment which | want to stress has already
been mentioned by Mr. Kothari, Our amend-
ment fn slightly simpler than the other
amendment. It is pecessary to bring the
Auditor-General into the piclure because
public monles 1re involved, We have come
to the conclusion that Goveroment may be
responsible even to make good the loss,
Therefore, the amendment which we have
proposed is similar to that of Mr, Kothari
that all reports from the audltor will be
routed through the Audilor-General, He
would get an opportunity lo conduct a
propriety audit or any kind of audit which
he thinks proper.

The other amendments which [ am
pressing are my own, My first amendment
is in respect of C1.10, sub-clause (7), This
provides that all the profits of the banks
shall be credited to the Government, It has
beea the intentlon of Government wvery fre-
quently observed in thls House that the
ideatity of each bank shouid be maintained.
The moment you scoop the profits like this
you will leave nothing for the bank to ex-
pand and invest In new schemes and its iden-
tity will be lost. I would requast that you
follow the pattern of other public sector
enterprises, pay to the Government the inte-
rest on your money just like the Railways
pay dividend or just like public sector enser=
prises pay intzreit on the loans taken by
them, Wha:ever profits the Baok makes
after it has paid the interest should go to its
own reserve funds, 1t is only thus that we
will bz able to allow the bank to keep its
identity, have an incentive to Improve and
have an incentive to make profit, I think
this Is a very simple amendment and 1 hope
Government will accept it,

My opext ameadment is to Clause 14
where the Custodian has been declared to be
a publi: servant, I would like to know why
the Custocian alone has becn singled out
fo- being a public servant. Other employees
are just on the same fooling as the Custodian
and since you have nationalised the banks
and since they are Government In stitutions
in every sense of the word cxcept that they
maintain th=ir idantity, | would seek to add
that the Costodlan and the employees of the
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banks will be public servants In which case
they will becoms liable both to the right
and responsibilities of public servants,

SHRI S. M. BANERIJEE: 1 rise to
support the amcodment moved by Shri
Masanl and Shri Daven Sen, Clause 12 (4)
says : ‘Notwithstanding aoything obtained
in the Industrial Disputes Act, 1947, or in
any other law for the time bzing in force
the transfer of th2 servic:s of any officer or
other employee from an exlsting bank to a
corresponding new baok shall oot entitle
such officer or other employee to any com-
pensation under this Aet or any other law
for the sime being in force and no such claim
shall be entertained by any court, tribunal or
other authority.”” This s a very simple
clause. Whatever has been available to the
employees and officers bzfore nationalisation
should be propected. That amendmant of
Mr. Daven Sen which makes a reference to
omit those lines should be accepted, If the
hon. Minister does not want that or does
pot agree with that or does not agree with
that, at least the zmendment which is an
improvem:nt suggested by Mr, Masanl
should be accepted, Their right should be
protecied,

MR. SPEAKER : Mr, Jha,
later on, som:thing is left out.
speak now.

&t faax At : qsqe AT, I
15 % ¥77 g deAr 47 S T 19
¥ gagT deqr 48 §

don’t say
You may

For ISHSGg AT :

““15 (2) No act or proceeding of any
Board of Directors or a local board
of committee of a corresponding new
bank shall bs invalid merely oo the
ground of the existence of any vacan-
cy lo, or d:fact in th: eonstitutioa of,
such board or committee, as the case
may be’

¥ e og 3 fF Ca s A ¥ qig
‘a7 1 fr A ok sk ad,
aifs &1 s d 91 agaf @@ @,
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@ AT A1E IARFET T FE F79 0
stefen dfez 7 gow T

A9 Fwgrar § :

19 (2) “‘Generally for the efficient
conduct gf the affairs of the corres-
ponding new bank.'

¥ wad gMeT & grer wgar g “qf-
5’ ¥ ar “dr "'’ ez Wre R
wd, aiff 7% % &1 w14 T Fa> ofggz
@, ofew are § ez s @

Rt 2 fs R wmg A @
@ ¥ gaaAl &1 efIF T TN

SHRI GOVINDA MENON : [ must
say Mr. Masanl reference to clause 12(4)
and Mr. Banerjee's support to that reference
is due to a misapprehension. What is due
to a misapprehension. What is atiempted
io this clause is this, You have now an
existing bank, say, Co:ntral Bank of India
limited. Now that undertaking, Central
Bank of Indla Limited {s taken over and It
is then run by the Central Bank of India as
a public corporation. So it s only a
national transfer of an empioye: from Cen-
tral Bank of Indla Ltd. to Central Bank of
India, Now, such transfers should not
come within the mischiel of the Industrial
Dispotes Act. That alone is the purpose.
It is not at all intended to take away any of
the rights of workers.

Regarding Audit all I can say Is this,
Annal andit is made mandatory and audit
report Is to be placed before Parliament,
And, if there is anything doubtful or shady
which is seen from the Audit Report itis
open to this House to raise the question
whether should not be supplemeatary
Audit. :

Governmeat have under consideration
the enactmeant of a Bill defining the powers
of the Auditor General, This can be iIn-
cluded there also. We are considering the
Bill. Now this attitude, that some Members
exhibit, of the lack of confidence in Statu-
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tory Corporotions which we are goiog to
esiablish is something which I cannot under-
stand. There are also statulory corpora-
tions, take for example the Reserve Bank
of India and the State Baok of India which
are also stalutory corporations, We are
now adding to the list of statutory corpora=
tions these fourteen banks. Therefore by
raising a suspicion or raising doubts regard-
ing the way in which these things will be
done will not b good for us. We are
going io hawve a further discussion on all
these matters when this scheme come up for
consideration by Parllament. 1 wobld there-
fore request the House and the Members
who spoke not to enter into too mady de-
talls with respect to this matter. ‘We shall
gel one more opportunity when the scheme
comes when all the details of the scheme
can be discussed and all constructive sugges-
tions which emanate from the experienceed
hon, Members of the made use of,

Sir, we are nationalising these fourteen
banks in the public interest because we be-
lieve that these big financlal institutions
should be under public control. I think now
Shri Lobo Prabhu said that the profits
should not come to Government, What is
it that is provided afier making provisions
for the reserve fund or after making provi-
sion for bad debts and afier miking provi-
sion for all these thlogs? Whatever is left
comes back to the government as profit be
cause, under the scheme which we have,
with respect to these banks, the Government
or the President of India becomes the sole
shareholder of all these things. As in the
case of joint stock banks this profit goes to
the shareholders, here the profit goes to the
Government of lndia, That is all with res-
pect to  this measure, [ would very res-
pecifully.request the House to withdraw all
the amendments,

MR, SPEAKER: 1 shall nmow put
amendments lo clauses 10 to 19 Nos. 46, 128,
144, 161, 162, 56, 145, 146, 163, 47 and 48
to the vole,

Amendments Nos.
56, 145, 146, 163, 47, and 48 were put
and negatived.
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MR. SPEAKER : The question is, *“That
Clauses 10 to 19 stand part of the Bill.”

The motion was adopted.

Clauses 10 1o 19 were added to
the Bill.

C lause—20 and 21

MR. SPEAKER : Now I shall take up
clauses 20 and 21 together,

Shri Banerjee,
21.49 hrs .
[MR. DEPUTY SPEAKER in the Chair]

SHRI DEVEN SEN : 1 beg (o move:
Page 12,—

Omit lines 28 to 32. (57
SHRI S. M. BANERJEE : I beg to
move:

Page 12,—

Jor lines 23 10 27, substitute—

“‘(a)section 34A shall be omitted.”
(%6)

Page 12,—
Sor lines 28 to 32 substitute—

*‘(b) section 36AD shall be omitt-
ed.! (97)

Poge 14,

after line 32, jnserf—
““(4) Notwithstanding anything con-
tained in the rules of any
court or in the Code of Civil
Procedure 1898, mno suit,
appeal or other proceeding of
whatever rature challenging
any or all of the provisions of
this Act shall be heard by a
judge who has or had any
interest, direct or Indirect, in
any of the banking companies
apecified in umn 1 of the
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[Shri 8. M. Baderjee]

First Schedule as a share-
holder, director, or officer of
any of said companies.*

When 1 suggested these iwo Sections
34A and 36AD last time, the entire House
dsvided, When 36AD was imposed at the
tims of Morarjibhai’s famous Bill for social
control, it was opposed tooth and nail. Even
today after natiocalisation, ths employses
under the banner of the All India Bank
Employee’s Assoclatian who have unhesitat-
ingly supported nationalisatlon are launch-
ing a struggle against this clause which
should have been omitted at the very
fnception. The reactionary forces who oppo-
sed the Ordinance and the Act’ ev:n now
want to curtail the trade unlon rights of
employees through 36AD. [ would only
request the Minister In chargs through you
to do away with this in the interest of
employees-Guvernment relations. Industrial
relations caonot be improved as long as
36AD remains in the statute, My amsnd-
ment No, 126 says :

*Notwithstanding anything contained
in the rules of any court or in the
Code of Civil Procedure 1898 no suit,
appeal or other proceeding of what-
ever nature challenging any or all of
the provisions of this Act shall heard
by & judge who has or had any inte-
rest, direct or indirect In any of the

banking companizs  shareholder,
director or officer of any of the said
companlses.””

The purpose of this amendment is this. It
is a sad commentary on our judiciary that
on the Constitution Bench which decided the
fate of the ordinance and Act which was
challenged by some pzople In lhe Supreme
Court, according to my information two or
three of the Judges were share holders own-
ing a huge number of shares in the Punjab
National Bank. It is a matter of shame
and that Is why, to protect the intereits of
the Governm:nt, of the shareholders, and
also 10 keep the judiciazy aloof from such
pollution,from further pallution, from corru-
pt practices, 1 want to say that theic Juiges
who have direct or indirect connection with
any banking industry which is under nation-
alisation or which has becn nationallsed
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should oot sit in judgement and decied like
Daniel.  1say this without imputihg any
motlves to the Supreme Court Judges.
We were going to move—I166 signatures
collected—for the imp=achm:nt of certain
Judg:s in this house, and ths tims is not for
when we will House move for the
impeachment :of thoie Judge: who set in
jutlsemont of the Baok nationalisation case
having lion"s share in the Punjib National
Bk, 1 would request the Govern-
maznt to kindly accept my am:ndment,

Section 36AD should bz withdrawa,
and this pirticular amsnim2nt should be
accepied by this House, It is fair and rea-
sonable. [ am sure other Mzmbers will also
support Including Mc. Lobs Peabhu, if he
has a conscicnce, L=t them support this and
keep the judiciary awiy [rom politics,
corrupe iron pollution,

st 337 ¥ : Jarsamw w@IE, AQ
azdty ag & f5 s 20, gqarr 1 (d)
HooreT 28 ¥ 95T 32 aF 31 fede w¢
fear w1 40 3g qdw w07 F07
FAE IAGT Fr AT & qg ¥ g1 f
36 e Fo F1gziAT WrgaT g ifE F
ad @ fas &1 gq8 @gms fgean
TR 1 gR AT 8 e fom fadas &
aftq ¥ FgAsigIaT £ a7 § gEAF
1t § Ia faRas § aagd &1 A AP
g% § 9% g7 far o @r g1 w@feq
# ga® fedz F@ar gar §

*(1) No person shall—

(a) obstruct any person from
lawfully enterinz or leaving any
office or place of business of a
banking company or from
carrying on any bussiness there,
or

(b) hold, within the office or
place of business of any bank-
ing company, any demonstration
which is violeot or which prea
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vents, or s calculated to present,
the transaction of normal busi-
ness by the banking company.
or

(c) act in any manner calculated
to undermin: the confidence of
the depositors in the banking
Company.*

qz AT8 97030 TFUEE 91 | 9 A
gw Age adl T and, gam fads gd
AT & g1

SHRI DHANDAPANI ¢ [ have moved
my amendmsznt Nos, 96 and 97, [ referred
to sectlon 36AD earlier also. As Mr, Biner=
jee pointed out, It infringes upon the rights
of the employees. The entire banking
industry will b= affected if this section is
not withdrawn. I therefore requast the
Minister to . withdraw this section, Thz
anthor of this section is not la power now,
he has gons out, B:cauie he Introduc:d
this sectioa, every labourer In this country
has crused him. So, this should not hap-
pen to the others who are in power.

I have already said that we are living in
1970 A. D. and our labour policy should
not go back to 36AD.

ot =fy a - & a34f Qg | at-
qq #T AR WA F o gAGT wIAT
TFT g AT ¥AT qiga w fazwa § ox
#4997 TFHT GATAT FEAT § | THRTIRL
HIEA ¥ BEAT &, AT 7S IqG Tl
EER S AT R R TN &

*In dealing with case: of bias attri-
butted to membsrs constitution  tribu-
nal, it is necessary to make a distinc-
tion bstwsen pacuniary interest and
prejuidice so attributed. It is
obvious that pzcunlary interest, hox-
ever small it may be da a subj:ot-
matter of the proceediogs, would
wholly disqualify a mzmbzr from act-
ing as 2 julge. But where p2cualary
Interest is not atiributed but instead
a bias is suggested, it oficn boconzs
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necessary to consider whether there is
a reasonable ground for assuming
the possibility of a bias and whether
itis likely to produce in the minds
of the public at large a reasonable
doubt about the faimes; of the adml-
oistration of jastice,'

“It would always bs a question of
fact to be decided in each case.
*The principle® says Hulibary, ‘nemo
debst esso judex in causa propria sua
precludesu a justice, who Is Increased
in the subjzct matter of a dispute,
from acting as a justice therein. In
our oplnion, there is and can be no
doubt about the validity of this pri-
nciple and we are prepiure | to assum:?
that this principle appliecs not only
to the justic:s as m:ntioned by Hals-
bury but to all tribunals and bodies
which are glven jurisdiction to
determine judicially the right of
parties.”

Insae AT, § gaA § Fg
igar g e @ Sad 1 WA F
a1z arEg w9 Y &1 8 faawa
g1 Y wifgg w@Atg a1
Foily # WA F | @A 91T 95
2 fr 36 AD dfqwrT WX Fagd
Stz vfasrs 31 zE A
fagt wet 229z g7 § = fean
AT IAAT & A=A

SHRI P, RAMAMURTI 1 The socialist
prrtensions of th: Gov:ram:nt are golag to
be tested by the qu:stion whether they are
going to accept this am:ndm:at or not, My
friend from the Swatantra Party siid: what
is wrong about this purticular clauis?  Are
there n> normal provisions in the low of th:
couatry in the IPC, etz,? Wiy should you
make a spzzlal provision for the bank emp-
loyees? Wy do you wint to single out thyss
prople? [ kaow that as far as this discrimi-
nition is concerneld, the Sapren: Court will
say that it Is very good; that is the typ: of
Suprem: Court you hive git. When it
com:s to a qu:stion of the fundamsntal
rights of the individual, what did it do?
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(Shri P, Ramamurti]

When it was the question of A, K, Gopa-
lan's incarceration, they held a different view.
When it conczrns the propertyed-class and
big business, they hold a different view,

Therefore, I am not concerned with the
Supreme Court here, Where does this
Government which talks so much, day in
out, about solicliude to the w:zlfare of the
employees and common men stand ? Why
does it want to keep this particular clause
introduced by a gentleman whom they drove
out of thelr cabinet ? How are they la any
way different from Mr. Morarji D2sai as
far as the employees are concerned 7 That
is the question which you have to answer
and on this will depend the attitude of the
employees towards you,

ot sitwwe Wge (I9E) @ SISy
#EeT, agf aF g FE & TET g
Fzerd T fagra s s sw g fs
qeEr a0 A A ¥ = Adf
& | €@ srT0 3g 3% oF At afe-
w1 ¢ 5 ag @9 afasrd & w0 &
faq wzwa #T awy 2, Aq+ wiAY F foq
T AT T A=RIFT 5 o7 § | gafeg
& amwr g fs 46 ¥ sdafedi w1 ac-
= s §ft 7T W@ w39
qHIT FT FIJT IAA0 A ITF YA A
arar gy el 3a% 3z gfraw & &f|-
1T A 9% 9%, 93 Ifaw a8 § 1 zafeq
# guwan g fe 9 ®areq waAg Al
Y gqfeqq fear & 3@ 94 oY eN&C FO
N & ga% gorwa & gfas awda
F@r g

SHRI §. KUNDU : Mr, Deputy-Spea-
ker, when we were on the Selzct Committee
on the Social Control Blll, we fought tooth
and nail that this should not be ln the
Act. We falled and due to brute majority
they had thelr way, We called this a black
plece of legislation at the time, I am sur-
prised to find that this indirectly and surrep-
titiously comes In the acquishiioning and

requisliionlng business also. It must be
removed as It curlails the right of the wor-
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kers to strike indirectly, Nothing should be
doen to curtall the most essentlal right of
the workers to strike.

SHRI LOBD PRABAU : While I
fully share the solicltude of my hon, friend
for the workers in banks, 1 have also a
little solicitude for the thousands of persons,
many times more than the number of wor-
kers, who use these banks. 1 thiok that you
cannot give the workers a right over the
general public...(Interruptions.)

SHRI UMANATH : We are asking
for equal rights with all the other sections
of the people,

SHRI LOBO PRABHU : I may inform
my friends that the railway workers may
not strike In the premises. There is a pro-
vision under the law, (Interruptions).

SHRI RAJARAM : He [s always
thinking of the employees belonging to the
Communlst party, That is not the truth.

SHRI P, RAMAMURTI : No Member
of the Swatantra Party Is a worker : 1 grant
it,

SHRI LOBO PRABHU : I am sorry
that some friends are so disturbed when I
telling them the truth. This shows how
limited their loyalty is. Their loyalty is
to a very small seciion of the population,
My loyalty is to the workers of the whole
country and to the country as a whole.

There s another point., Bank patlona-
lisation is to retain the coanfidence of the
public. I it is to become the battle-ground
for union workers, if baoking work is to
be interrupted. and the people come ount to
sireeis.

SHRI UMANATH : You caonot run
the banks. Why do you scparate the
workers from the banks ?

SHRI LOBO PRABHU : You will
destroy the very structure of banking, You
will destoy the very purpose of npationalisa-
tion If you give licence 1o these workers,
(Interruption)
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SHRI P. RAMAMURTI : One point
of information. The big business people
have been undermining the confidence of
the public in banking. Why don"t you ask
for an amendment that they should also be
penalised 7

SHRI §. M. BANERIJEE : Mr. Lobo
Prabhu has convenviently forgotten that seaior
Members of this House belonging 10 certaln
parties had pasted big posters asking the
depositors to withdraw their mooey, What
action has been taken agaiost this? Will
you taken action 7

SOME HON, MEMBERS :
shame,

Shame,

SHRI RANDHIR SINGH : Sir this is
a general priociple of law: that the interest-
ed partles will not be iheir own judge. This
is the law of the land, and the Consitution
also embodies it. So, my humble plea is
this. If any honourable judge of the
Supreme Court or of any high court is
interested in a specific marter in the dispute,
he should not be the presiding judge in that
case, He should not participate in the
deliberations,

MR. DEPUTY-SPEAKER 1 The
Minister.
SHRI GOVINDA MENON : Mr,

Deputy-Speaker, Sir, Governmenl are ex-
tremely gratified to pote that whereas there
had been certain vested Interests who oppo-
sed the bank npationalisation, the baok
employees as a community wclcomed bank
nationalisation, and it is with the support
of the general masses of our country in
which are included the bank employees.
that any progressive, soclalist policy can be
achieved in this country, I remember the
fierce controversy which took place in this
House when scciion 36AD was incorporate
in the Banking Regulations Act, Nothing
the feelings of the House and of the bank,
employees, and secing alsc that genuine
activities trade union should not in anyway
be disturbed, we will recommed an amend-
of the mentBanking Regulations Act so
as 1o delete section 36AB.

SHRI P. RAMAMURTIL;
to whom 7

Reco nmend
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SHRI GOVINDA MENON 1 That will
be done. Why [ put it this way is, there
was a petition to Parliament with respect to
this matter and the recommendation of the
Petitions Committee was as follows ;

“The Committee would, however,
like to emphasise that while applying
these provisions it should be ensured
that genuine trade union activities do
nol receive any setback and also the
bank employees are not harassed ia
any manper.”

I am informed that this recommendation has
been accepted by Government and the
Reserve Bank has already written 10 the
various banks to delete section 3I6AD.
is some technical difficulty in effecting the
deletion by this Bill, Tt has to be dons by
a separate amending Bill to am:nd the Biok-
ing Companies (Regulation) Act.

There was some reflerence by some mem-
bers regwrding judges sitting in judgement
over certain martters tn which they have
interest, It is one of the well-known rules
of law and equity that where intere t and
duty come loto conflict, bias will be pre-
sumed to exist. Therefore, nothing need
be introduced in this Bill about It, I am
sure the great judges of our country will
bear in mind this wholesome rule,

SHRI NAMBIAR : You mean the
future great judges. Most of the present
judges are oot great.

SHRI GOVINDA MENON : W= value
article 32 of our Constitution to be one of
the most important articles, because it gives
us a fundamentai rights to go to the judges
of the Supreme Court in order to get our
fundamental rights enforced, Oae of the
Chiefl J of the Sup Court has said
that article 32 itself is a fundamedtal right.
Therefore, I referrcd to the judges of the
Supreme Court as great people to whom we
have to take recour:e to whenever our rights
are affected. But | am sure the sentiments
expressed in this Hause will not go un-
heeded.

-
I do not thiok much more needs to be
said about the amendments to this claues,
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[Shrl Govinda Menon]

T am satlsfied that the House as a whole
is In favour of this Bill and they want to
make it more and more progressive. 1 hope
these two clauses will be approved by the
House,

SHRI S.M. BANERIJEE : In view of the
assurance given by the hon, Minister 1 do
not press my amendments,

MR. DEPUTY.SPEAKER : 1 have to
put the amendments to vote. 1 will put

all the amendments to clause 20 to the
House,

Amendments Nos. 57, % and 97 were
put and negatived.

MR. BEPUTY.SPEAKER : The qucs-
tlon is :

“That clause 20 stand part of the
Bl

The motion was adopted.
Clause 20 was added to the Bill.
MR. DEPUTY-SPEAKER : 1 will now
put amendment No. 126 to clause 21 to vote.
Amendment No 126 was put and
negatived
MR. DEPUTY-SPEAKER ; The
tion is :

ques=

“That clause 21 stand part of the
Bill™.
The motion was adopted
Clause 21 was added to the Bill.
The Third Schedule was added
to the Bill

SHRI SHIVA CHANDRA JHA ¢ I beg
to move :

Page 1, line 5,—
after **Banklog Companies™ in:erf—
*‘nationalisation’’ (25)
SHRI LOBO PRABHU : | beg to move:
Page 1, line 9,—
for “19th day of July, 1969" substi-
tute—
“-14th day of February, 1970 (129)
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st frarewr w1 : w0 | ¥ @9 o
Hogiaxagd

“the Banking Companles (Acqulisi-
* .tion and Transfer of Underiakings)
Act, 1970

agl ¥ afeT seadla & @1z gz Amwmer-
EAAT TAAT WIEAT § | ORI WYag A%
FT ATABIEHTA F O W & | foe ag
TH WE F 99T g FW ¥ ww@r 4
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dfFn srela AagAsgEa oaE 19700
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& st @ gar s@ som fFogeEa
§ IR W OFT W R AT aA aF
foAT & a1 w37 Wigd? &1 UFEFW
YT FT AFIATE | TH AT TH FI9 F1
JEIaT AT 3 | §AFI WA H (@A guU A
Tigar § f& & 9sz #) ad g faar
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aswd ag & zawr w @A %Y
2fFn FAT AT oaz 1970

SHRI LOBO PRABHU : My leader,
Shii Masani, has already spoken about mak-
ing this Act effective from the 14.h February
1970 because the earlier legislati n under
which the banks changed their character has
been struck down, Now the reply of the
Mipister was that Government fs always
compelent 1o give retrospective effect to any
legislation, There is no doubt about that,
But has he considered as to what is going to
happen to actions taken under the old Act
and the actions which are not possible under
the new Act? There is a coanfllict between
the two Ac 8. All 1hat was done under the
old Act could not be done under the new
Act,

SHRI NAMIBAR : What happens to
the gap?
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SHRI LOBO PRABHU 1 There is no
gap. We have said that after the 14th Feb-
ruary 1970 this Act may come into force, |
would like the learned Law Minister, who
knows law, to resolve this gquestion of con-
fllct between what was done under the old
Act and what should be done under this Act,

SHRI GOVINDA MENON : Regard-
ing the restrosp:ctive effect of the law
1 have sald earlier today that it is within the
legislative competence of Parliament to give
relrospeclivity to amy piece of legislation,
This has been done before and this retros-
pective action or retrosp:ctiveness of Bills
had come wup for discussion before the
Coastitution Beoch of the Supreme Court,
and they have upheld It, We have absolutely
no doubt that It is within the legislative
competence of Parliament to give retrospec-
tive effect, and that is necessary because from
the 19th July 1969 the government had taken
over these banks and we cannot leave a gap
of (ime when the banks were nowhere, the
directors were not there and oniy the govern-
ment was thete because the Biil was struck
down, Therefore, restrospectivity in such
matters is highly opecessary.

Shri Jha referred to the need for the use
of the word “nationalisation®. Now, ‘nationa-
lisatlon® is not a term which is used in our
Constltution, but It is provided for in article
196) in the following words:

*the carrying on by the State or by
a corporation owned or controlled
by the State, of any trade, business,
Industry or service, whether to the
exclusion, complete or partial, of
cltizens or otherwise™

Although the word ‘nationalisation’ is
no: used in clause (6) af article 19, it has
bzen understood to be a measure which en-
ables us to nalionallse either partially or in
fuli any trade undertakiog.

What has been attempted In this Bill is
to have partial nationalisation of the bank-
ing industry in our country. There Is nothing
salned by useing the word **nationalisation””
in this particular clagse, I hopz, he will
withdraw the amendment,
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MR, DEPUTY-SPEAKER : I shall put

both amendments No, 25 and 129 to the vole
of the House together.

Amendments Nos. 25 and 129 were
put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That clause | stand part of the
BilL"

The motion was adopted.
Clause | was added to the Bill.

The Enacting Formula was added
1o the Bill.

The Tiile
SHRI SHIVA CHANDRA JHA : Sir, I

move &

Page 1, —
In the Long Title—
Jor “certain® substitute “all” (22)
Page 1,—
in the Long Title—

after “1o control the'* jnsert—
**commanding” (23)

Page 1,—
fn the Long Title—

Sfor **aational policy” substitute—
“‘national and socialist policy™ (24)

SHRI LOBO PRABHU : Sir, I move :

Page |,— in the Long Tite,

omit "and to meet progressively, and
serve better, the needs of de-
velopment of nge economy In
conformity with natlonal policy
and objectives™ (153)
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SHRI 8. KUNDU : Sir, I move :

Page 1,— !
in the long Title—

omit “'ceriain® (200)
Page 1,—
fn the Long Title—
omif “,having regard to their size,

resources, coverage and organi-
sation™ (201)

ol fre = W : oTeAw wEiEw, st
iges ¥ g dfer oA @ oS
wedw f5m mor 3, & amd dwig e
22 % grar ag =rgan g fr 99 § ‘g
& o o o T famm w SfeA
4ff za faw ¥ a7 14391 § -
0T T sraedr 1 A% § H1T @g =l
=¥ o g 7ar g, Tofeu & @97 Sw
giiziz ) q7 aff sr g g

&iT Trgzs & 4 39 faw 51 0% o9
g g g ®3m fRogEe
s fz gy ' & g g f5 @
graeq i sgrer &6 Wy & fed ag
A 3 fF “grezE’ @1 I W)
“aifer grezq” wedl &1 & fxar a1
woT HA ¥ ot g7 @55 w0 waw fwar
1 WY gy d019A B EIERX ST
% fas w737 Afa®s €162 § AMYM )
afy gw W wal Arx Afagt w1 oaf
T eqer Ay £, @1 37 & Afas sww
drr oy wf wPEm ® A& “dre
Mg yaq" w¢ fzaraar wiT ag 34t
SCER EEGE SR G S 1)
art § fedl wwr 41 8°%g 1 T araw Ag
gt & 1 wafolr & arm s § fs A4

#Eg ¥ N g 23 B @
T & |
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sin 7rees § g7 sAwiaa fag Aw-
7w qifedt” gad) ad-swaear ¥ fasw
Y arg w1 € & | ¥ oy e gear
Fguvgar § fs “JEAs’ TR ¥
iz “de-aafae” g Wz & og )
F99 A aifedt sgv & gwmd am
Tqez AgY glar 8, w@ifs Agaw qfed §
art ¥ fasr-fus w9 Al geoiam €
ANt IUS ANE F1 AgAw aifedt @
Jmafasw & I § ot 7wy &, FAT ACFC
FMaNtm@e? g AoF d, N
3w 7Y ¢ gt =wifgr | s CAmma
¥ qig “giafesz’ W M faar s,
at g1 5= F@ fF g feg A 9%
R fra faar Y A= W &

SHRI LOBO PRABHU 1 Sir, I have
moved an amendment to de'ete the words
““and to meet progressively, and serve better,
the needs of development of the economy
in conformlty with national pollcy and
objectives™ from the Long Title. I can
speak on this subject very much but I
confine mysell to certain findings of the
very people who surport the Bill,

First I refer to Shri Panigrabi’s state-
ment that unless Rs. 600 are paid you
cannot obtain a loan of Rs. 5,000, I would
like to ask this House and the Minister
whether it is the national pollcy (o make
it so difficult and expensive to obtain a
loan from a bank.

SHRI RANDHIR SINGH : We want
1o give it to the poor.
SHRI LOBO PRABHU : 1 am glad

that there is somebody who is willing te
take brib:s from the poor pzople, That Is
not whit we want. It is a statement not
by us but by Shri Panigrahl, namely, that
since you natlonalised banks this amount of
moncy has to be paid,

Now I come to the statement of another
great protagonist of npationalisation, Shrl
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Madhu Limaye, Mr, Madbu Limaye has
sald that this has become a taccavl loan
which you eannot get unless you pay 25%
thereon.

Lastly, 1 come to my very good friend.

here who has made such a show of this that
the Congress obtained a loan of Rs, 10
lakhs for political purposes (rom one of the
uationaliscd banks.

SHRI GOYINDA MENON : When ?
was a

SHRI LOBO PRABHU 1 It
staternent made,

SHRI UMANATH : From a business
bank, not from a naticpalised bank.

SHRI LOBO PRABHU 1 1 stand
corrected In this respect that they obtalned
this before natlonalisation.

1 would like to say this also that after
pationalisatlon they probably might have
obtained Rs. 20 lakhs, If not more because
now it is your own Banks. (Inferruptions).
The point I want to make Is that you are
not serving the Interests of the development
by this Bill. You are serving the political
interests—call them soclallst, call them
pationalist, but they are not the loterests of
the people,

SHRI NAMBIAR : That means that he
is opposing the whole scheme,

SHRI GOVINDA MENON : Mr,
Depuly Speaker, Sir, 1 thought that since
we are going through the final stages of the
Bill, Mr. Lobo Prabhu at least on this
occaslon would have sounded a better note
than what he did. (/nterruptions)

There is well-known sloka In Sanskrit
where it is said that when a mosquito goes
to the udder of a cow, it does not go there
lo search of milk but it goes there In
search of blood, Similarly, here §s a very
great Bill before the House and when we
are discussiog that Bill, Shel Lobo Prabhu
wants to sec whether there is some blood
which can be extracted out of it and not

milk. Any how, expericnced as he Is with
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respect to administration, T can  inform
bim...

SHRI P. RAMAMURTI': He does not
know that a bullock has no udder,

SHRI RANDHIR SINGH 1 Bullock
bas its bump!

SHRI GOVINDA MENON : It s
the intentlon of the Government to institute
a Vigllance Cell in each one of thew
fourtcen pationalised banks and il there s
anything wrong going on there, the Vigilance
Cell which will be independent of the
mapaging administration of the banks will
certaloly look into the matter. (/nterrup-

tions)

Regarding the use of the word “socialist’
tod the other amendment which Mr, Jha
has moved, I think It cannot be accepted
because we have already decided that we
are not taking over all the banks in previous
volings. Therefore, mow in this long title we
cannot drop the word ‘certain’ . . .

SHRI SHIVA CHANDRA JHA : That
I am not pressing.

SHRI GOVINDA MENON :...and

Include all.

Regarding the use of the word *socialist’,
after all what s there In a name ? We
stand for soclalism. That is why we have
brought this Bill and even il that word Is
not used, every one will take it that this is
an sitempt on the part of the present
Government 10 nationaliss the banking
Industry at least In so far as the commanding
helghts are concerned.

MR. DEPUTY.SPEAKER : I will put
amendments 22, 23, 24, 155, 200 and 201 to
the Title to the vote of the House,

Amendments Nos. 22 to 24, 155, 200 and
201 were put and negarived.

MR. DEPUTY-SPEAKER : Now the
questlon Is :

“That the Tiue stand part of the Bill,”
The motion was adopited.
The Title was added| te the Bill.
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SHRI GOVINDA MENON :
move ;

Sir, 1

“That the Bl be passed.”

1 want to remind every one of the Mem-

CHAITRA 3, 1892 (SAKA)
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people and R is a bistoric day for persons
like Mr. Kotharl, who represent the vested
latorests,

SHRI 8. S. KOTHARI : No. We had
one historhc day lest year and this is the

bers of the Flouse preserit here, and those who #¢cond bistorie day.

bave left thinking that we will look after the
matter properly—that this is a historic day
in the aonals of this Lok Sabha, Becsuse,
a set of determined representatbves of the
people of India . . .(Interruption)

SHRI 8. S. KOTHARI : Second histeric
day. (Interruption)

SHRI GOVINDA MENON 1...sat
through the late hours of the night today to
have the Bill passed. Itis a historic day

MR, DEPUTY-SPEAKER | The ques-
tlon s 1

*‘That the Bill be prved”’
The motion was adopted.
22.32 bis.

The Lok Sobha then adjourned 1ill
Eleven of the clock on Wednesday,

for the progressive representatives of the March 25, 1970/Chaitra 4, 1892 (Saka),



